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ange _{c ort of Hon'ble NGT order_dafed 26072023 in the matter ol 58
Parvavaran Vikash Sangh V/s State of Haryana OA No. d 23

1. Background:-

Grievance in this application is that respondent nos. 0. 7. & and 9 and other
construction companies in Gurngram arca extracting millions gallon of drinking
water through unauthorized hore well and flushing in open ared without any
provision of treatment facility, The respondents have not instatled the Jlow meler
for assessment of water consumption aid waste water generation in violation of

water (Prevention and Control of Pollutio) Act. 1974,
Hon'ble National Green Tribunal vide order dated 20 N7.2023 has directed as follows:-

. Inview of above, let a joint Conmmittee of Haryana State pCB, CGWA, Haryana and
District Magistrate, Gurugram ascertain fucts and furnisi a Jactual and action taken
report in the maiter. The State PCB will be the noclal ageney jor compliance. The
Comminee may meet within two weeks ardd file 1l report within four weeks by e-mail at
Judicialngti@gov. in prr_ﬁ%m#}}_r in the form of searchable PDF/OCR Support PDF and not
in the form o/ lmaye PDF

2. Compliance of Hon'ble National Green Tribunal dircctions:-

In compliance of Hon'ble NGT directions issued vide order dated 26.07.2023, a commitiee

of following officers was constituted ta ascertain facls and furnish a factual action taken

report:-
Sr. No. | Name of Officer & Design:u_it; _ i —l_ﬂéin_ine - __|
1. | ADC, Gurugram Deputy Commissioner. ]l
o - Gurugram ,J
[ 2. [ Sh. Gyanendra Rai, STA-HG, __lcowa
3. | Sh. Vikas Grewal, Scientist "B’ Gurugram | HSPCB
| Region (N) L DU B ]
faers 4, ] Sh. Divyanshu, AEE Gurugram Region(S) HSPCB _]J
Observations:-

A joint committee comprising of Additional Deputy Comumissioner, Gurugram, Sh.
Gyanendra Rai, STA-HG, Sh. Divyanshu, AEE Gurugram Region(S) & Sh. Vikas
Grewal, Scientist ‘B’ Gurugram Region (N) has visited sites of their respective region on
20.09.2023 along with the complainant, respectively.

Project wise details of observations during inspection is as follows:-
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Infrastructure Environmental Construction status/status ‘
Project clearance/CTE/CTO

| o HWRA permission ]
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Sh. Gyanendra Rai STA-HG CGWA vide email duted 10.10.2023 has submitied the report

regarding applicability of ground water extraction norms (Annexure-VII) and is reproduced as under

PRELIMINARY SURVEY AND INVESTIGATION REPORT

Introduction - Original application no.444/2023 Paryavaran Vikash Sangh Versus State
of Haryana & Ors. Observation was liled before Hon'ble National Green Tribunal at
Delhi against illegal dewatering of  groundwater through unauthorized structures
respectively without valid NOC. As per the order. a joint committee was formed
comprising the Additional District Collector. Gurgaon. representative State PCB and a
representative from CGWA for submitting a factual and action taken report.

To ascertain illegal observation and dewatering along with the above-mentioned
committee, the undersigned conducted the survey to investigate ground facts on
20.09.2023. The joint commitiee has visited the following sites.

1. JOYVILLE SHAPOORII HOUSING PVT. LTD. (Sl lAl-lI‘U(ji{ J1 PALONIJI), Sec 102,
Gurugram-Respondent No.6

2 Neocentra, Sec 103, Gurugram near Dharampur Village Haryana ~Respondent No. 9

3. V3 REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D. Gurugram-

RespondcntNo.S o § . . .
4. RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD. Sec 37 D,

Gurugram—Res ondent No. 7 -
5 BI%SFP area a].deaccnl to JOYVILLE SHAPOORJI HOUSING pPYT. LTD. (SHAHPOOR

J1 PALONII), Sec 102, Gurugram.-Other respondent

i tication — ‘
le;l hgjfmg the survey of JOYVILLE SHAPOORII  HOUSING PVT.

LTD.(SHAHPOOR 1] PALONJD), Sec 102. Gurugram, Presently no abstraction is

being carried oul in the premises for dewatering activities, Meanwhile during the
investigation of the area seepage (Annexure-1) was seen from one corner of the site
rowards the pit used for construc . ‘

from the project replied that they had already applicd

tion activity. Further on questioning about the

secpage, the represcntativc | /@
for NOC from HWRA (Anne-xurc-ll) for Idewulu}rlf'.g purposes. He also mlan?cd
that they temporarily stopped the construction activily am.d that only after obtaining
the NOC the work will be resumed. A groundwater c‘|uzfiuy report was produced bjy
the proponent (Amxcxure-lil). Project prolp onent has 1-nior1‘necli that the gmunfl Wélbr
is highly saline(TDS is 12800) the same is not used for drinking and domestic Uses:

Its is observed that water is for drinking and domestic requirements 1S being

supplied by GM DA,
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2. Adjacent Lo the joy ville villags o1 7 Lk

123

% : : wells are present which are being used
o dm.-'aienug activity and dewatered water is pumnped in 1o adjacent drain. On
local discussion [L was found these activity was being carried oul by BPTP Proicet
and area comes under the BPIP builger If.i'mnl_'ﬁ:ura:-[":"} - .

During the survey of Neo-Centra, Sec 105, Crurveram Mewr Dharampur Villag
Haryana, twe tube well withow Pumps were feand 0 L proponent prapises

(Anaexure-Vi. The propoment provided NOC which has already exsired on
26.08.2023 and was obtained from HWRA for dewatering, Firm has obtained NOC
for dewatering for] 20 comiDay, The propanent has not applisd for renewal of NOC
by HWRA (Horyana Water Resource Authoriy), Mo drinking water wbe well
(groundwater) was found within the remises. During tie 1ime of inspection. the
construction activity was on hold due o (e ahsence of & suitanle Horney oy
infurmed by the proponent. A hyvdrological ceport was provided by the project
proponent,  Howszver. the repmt did not comain sy sclentific inthrmation
regarding dewateriag pracesses like Mechunism ol desvatering, Areq of dewatering.
and depth of dewatering, details of complisnze repers i NOU conditions ele,

During the survey of RAMPRASTIIA PRUMOTERS AND DEVELOPERS
FVTLTD, Sec 37 D Gureagram, constachion schvins wis being carried out in
Block E, of the above-mentioned infra-siuerure prcject. The dewatering of the arcu

was being carricd oun with the help ol 2 sump well. Dureg the inspection agdjeeen:

o Bleck E oo tube well was found without the pump. When questionzd by the

aunthority regarding Lthe tube wall, the representive intormed that the tube well
does not beleng wo them, Affeeted aren pamcgraphs are aioched in (Annexure-
WInThe construction ol the building by BAMPLASTHA PROMOTERS AND
DEVELOPERS PVT1TD is in an advanced stage angd needs dewalering, For (he
dewalering  purpose RAMPREARTHA  FROMOTERS  AND DEVELOPERS
PVT.LTD requires NOC by tae Haryano Water Resources Auvthwority (HWRA L
BAMPRASTHA PROMOTERS AND DEVELODPERS PVT. T.TD has obtained
gpproval for Slorm Water Drainage fram Cuorugram Metropelitan Developmen

Autherity, Wo drnking water tube well {oronmdwatert wes found within the
premises.

Two tubes well adjzcent to the boundary wall ol ¥S REALPROIECTS PVT, LTD.
(AMB SELFIE SQUARE} was found  which was  energized by VS
REALPROJECTS PVT. LTD Group for the dewatering activity, When enguired
from the Ramprasih group. they denied and informed that these tabe wells do not
belong 1o RAMPRASTHA PROMOTERS AND DEVELOPFREPYVT.LTD.

During survey VS REALPROIECTS PVT. LTD. [AMB SELFIE SQUARE), Sec
37 D, Gurugram, one sump well and one e well were ound within the premises
along with these two tube wells which were found adjacent 1o the boundary wall of
the VS REALPROJECTS PVI. LTD, which was cnergized by VS
REALPROJECTS PWT. LTD. On asking for permission for dewatering the
proponent failed to producs any NOC from the Haryana Water Besource Authority
(HWRA)Y Dunng the survey, 2 sample was collected from 2 Tube well luunll.‘ﬁ_
inside the promises and analyzed in CGWDB, NWER Chandigarh Lab. The analvsis of
the sample has been completed and the report is enclosed ity Annexure VI Touwl 3
aumbers of tube wells and one sump well used for dewatering purposcs a:r:d
disposed in to drain. No drinking water tube well (groundwater) was found withie
the premises.
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were marked in Are 1S, For the analysis af the preject are, i butTer ol Skm LRIV

from the project area was taken, All projeet wdial distanes from Sultapur Litke

welland arca is oz [ollows:

1. 8.3 km for JOYVILLE SHAPOORI HOUSING PV LTRGSHANHPOUR N
PALONID, Sec 102, Gurugram ,

0.5 lkm for Neo centra, See 103, Gurugran Near Divirampar vl Hasyau,

3. 7.50 for km RAMPRASTHA PROMOTERS AND DEVELOPERS PYLLTD, See

17 D, Gurugran,

T Ay e 37
4 735km for V& REALPROSECTS PV, 11D, (AMB SELUIY SQUARE), e -

1, Gurugratm

Conclusion:

Based on field investigation and chem

conclided that:
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el analysis of the eollected water sumple




The waier level in il

e 1NVEsTinatag - ;
: : AL ey ; ; i B RS i
monsaon iy 03 O0ming. duwriag pre-monseon is 4.0l while in pos-

Groundwater gzl

. My in the apeg 15 saiine us the BC ol e o

Tl {rimmﬁmw_w”; s the B of the collected proundwater sample
JOYVILLE SHAPOORI §
102, Guragrang i

IDUSING by, 110, (SHAHPOOR 1T PALONIL, Sec
But there is g P

oapplied for NOC oy, 28072

D25 Tor dewanering of 125 cu.m Jday,
TR s  EAoprEn i 3 : 5
Per tepot tor dew abering and disposal of dewatered water

Gm-e!'umam of Maryuna bas established
comstituled wnder The Waremng Wer
Regulation) Act 2020, '_hc'_v' are aathor
penally as Environmertal LOMI e

farvang Water Resource Authority {HWRA)
Resources (Conservalion, Management and
tred 10 seize the illegal Whe well and impose
. Lion.
Neo Centra, See 103.Gurmram did e provide 1w proger poan for disposing of
extracted saline water and as such nod Applicd Tor rengwal o WOU, Howaver as per the
HNOC

1sued, the 2 Mo, Plezo meters wish DWLR aed welemetry for monitoring
mechanism hiad alse el been installad,

Govermmenl of Haryans has estabiisned Harvarey Woter Resource Avthorsy (HWERAD
constituted under The Fuaryena Water Resowces (Uenserveton, Management ard

Regulution) Act 2020, they are suthorized w seize tne illegal whe well and impose
penalty as Envitonmenial compensation.

RAMFRASTHA PROMOTERS AND DEVELOPLES PYIT.LTD, Seec 37 Dy
Gumgram, did oot crovide SO0 [or dewaler e, A% por e irvesligstion of the
reviewing commitles, 7 wbe welis adjacent 1o e nemises of V8 REALPROIECTS
PYT. LTD. (AMID SELFIE SQUARE), Sec 37 DU Guragrasm was found. But
BAMPRASTHA PROMOTELS A% DFVTLODERS YT L1 depied the
possession of these twe tube wails us 1 dees nol belong 0 e premises. So, proper
clantheation  regarding  the  non-possession of  coet ad ooy be seek from
PAMPRASTHA oroup. The RAMPEASTHM oo ase denied the mossession of the
tube wells found near Block E. So, {0 iz requesied that the BAMPRASTHA sioup 10
provide proper clerilication regacoing the nor-posscesior o all e e welis,

o RAMPRASTHA PROMOTERS AND DEVELOPERS PVTLID, Sec 37 D

Gurugram, did nol  have MOC Tor dewatariap. ey div nol Yo proper. plag for
dewatering and proper plan ol dispoesing of exiacied saline wager,

Government of Hoyvang has established Harvena Water Resoorce Authority (TIWEA)

constitted under The Haryape Waler Resources (Consarvalion, Sanagement and
Regulation) Act 2020, they are suthorized W seize the dllepal wibe well and impose
penalty as Environmenial compensniion,

WS REALPROIECTS PV T, LT cAMB SELVIE SOUAREY See 37 0, Gurugran.

did not provide NOC lor dewalering and 2 propuer plan lor isposing ol exacted saline
water.

VS REALPROJIECTS VYT, LTD, (AMD SELFIE SOUARK), Sev 37 D, Gurageam 1id
not provide any clarieation reparding two tube welis oulstle their premises,

. . o 1 |1L'I.'|
All Tilegal tube wells as mentioned in the asle may be sewed in the ahove mentis
project.

o o wet
o : . e ey di
BPTE area afler gelting NOC infomation farther action may e tuken il ey
have WNOC:
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Government of Harvang has established 1
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The repont is being as submilied in e light of vrder of Hon®ble | ribunal, please.

DA/as Above

ﬂ
J;Lu /ﬁ_ﬂf—[—*
Vikas Grewal, Scientist '3

Gyanendra Rai STA-
Gurugram Region (N

HG CGwa

Hitesh
Divyanshr, ALE (AS
Gurugram Region {S) ADC, Gurugram

ar Meena
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STATE ENVIRONMENT IMPACT AS

SESSMENT AUTHORITY HARYANA
Bay No. 55-58, Prayatan B

hawan, Sector-2, PANCHKULA.

No. SEXAA/HR/2018/ (87 ) Dated: 22 - 818

------------------------

To

M/s Joyville Shapoorji Housing Pvt. Ltd.,
Redgd, Office SP Centre, 41/44, Minoo Desai Marg,
Colaba, Mumbai-400004 (Formerly M/s Eventual Builders Pvt. Ltd.)

Subject: Environment Clearance for Proposed Group Housing Colony

“Joyville” on Plot area measuring 17.9 Acres in Secetor-102, Gurugram
Manesar Urban Complex, Gurgaon, Haryana.

Dear Sir,

This letter is in reference to your application no. nil dated 13.04.2018

. addressed 1o M.S. SEIAA, Haryana received on 23.04.2018 and subsequent letter dated

02.07.2018 seeking prior Environmental Clearance for the above project under the EIA
Notification, 2006. The proposal has been appraised as per prescribed procedure in the

light of provisions under the EIA Notification, 2006 on the basis of the mandatory

documents enclosed with the application viz., Form-1, Form1-A, Conceptual Plan,

EIA/EMP on the basis of approved TOR and additional clarifications furnished in
response to the observations of the State Expert Appraisal Committee (SEAC) constituted
by MOEF & CC, GOI vide their Notification 21.08.2015, in its meetings held on

10.05.2018 and 27.07.2018 awarded “Gold” grading to the project.

2] It is inter-alia, noted that the project involves the construction of Group
Housing Colony on plot area Measuring 17.9 Acres in Sector-102, Gurugram Manesar
Urban Complex, District Gurgaon, Haryana on total plot area is 72438.615 sqm. (17.9
Actes ) Total built up area shall be 295785 sqm. The project shall comprise of 17 (14+3)
no. of building blocks (13 residential &1 EWS +1 PS + 1 Club + 1 Commercial +
Basement + Stilt/GF + maximum 27 Blocks). The number of dwelling units is 1798, The
maximum height of the building is 90 meters. The total water requirement shall be 980
KLD. The fresh water requircment shall be 669 KLD. The waste water generation shall
be 772 KLD which will be treated upto tertiary level in STP having total capacity of 930
KLD. The total power requirement shall be 5667 KW which will be supplied by
DHBVN. The Project Proponent has proposed to develop green belt on 21,110.00 sqm
(31.49 %) of project area (periphery plantation 3353.62 sqm + Lawn Area 17757.35sqm).
The Project Proponent proposed to construct 01 rain water collection/storage t'ankT The
solid waste gen'erationlé‘ha'll be 5.4 TPD. The bio-degradable waste will be treated in the
project area by adopting zippropriate technology. The total parking spaces proposed are
1890 ECS.
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Appriisal Commitiee, Hary

il afler doe consideration of
the relevant documeniy submilied by (he

project proponent and

adeliiona) clarification
i {rhﬁﬂwutimm. h;

furnished in response 1o it e recommended the prang of crvironmenia)
clearnnee for the Projecl mentioned above, subject 1o compliance with the alipulated
condilions, Accordingly, the Stae Environment lnpact Assessment Authority in jig
meeling held on 16.08.207] 8 decided 1o agree with the recommendations of SEAC to

Calegory 8(b) of FIA

andl greneral conditions

accord necessary environmental clearanee for the project under

Notification 2006 subject 1o the sirier compliance with the specilic
mentioned below:-

PART A-
SEECIFIC CONDYT TONS:-
Construction Ph nse:-

(11 “Consent for Establish™ shall he obained from Haryana Stode Pollution Control

Board under Air and Water Acl and docopy shall be submilied to the SEIAA,

Haryana before the star| ol any consiruction work at site,

2] A fust aid room a3 proposed in the project report shall be provided Both during
construction and operational phase of the project,

3]  Adequate drinkine water and sanitary facilities shall be provided for construction
workers at the site. Provision should be made for robile toilets. Open defecatian
by the laboures is atrictly prohibiled. The gafe disposal ol solid wastes! waste water
generated during the construction phase shonld be cnsured. Effors shall be made to

provide mobile STP for treatment of waste water during the construction phase.

[4]  All the topsoil excavared during construction activities shall he stored for use in
horticullure/landscape development within the praject site,

[3]  The project proponent shall ensure thar the Buiiding material required during
construction phase is properly stored within the project area and disposal of

construction waste should nol oreate any adverse effect on the neighboring

communities and should be disposed of after taking nceessary precautions for
gencral safety and health aspects of people, only
of competent authority, '

in approved sites with the approval

[6]  Construction spoils, including bituminous material and other hazardous materials,

‘must niot be allowed to contaminate wateccourses apl the dump sites for such

material must be secured so that they should not leach into the ground water and

any hazardous waste generated during construction phase, should he disposed off as
.‘.ﬁé;f:_@t’ppiiﬁ&!i‘lc rules and norms with necessary approval of the |
Poliution ControlBoard,

aryana State

i
#.




(10]

(11}

12]

[13]

(14]

(15]

[16]

[17]

16

The diesel generator sets to be used during construction phase shall be of ultra low

sulphur diesel type and should conform to Environment (Protection) Rules
prescribed for air and noise emission standards,
The diesel required for operating DG sets shall be stored in underground tanks and
if required, clearance from Chief Controller of Explosives shall be taken,

Ambient noise levels shall conform to the residential standards both during day and
night. Incremental pollution loads op the ambient air and noise quality should be
closely monitored during construction phase. Adequate measures should be taken to

reduce ambient air pollution and noise level during construction phase, so as to

conform to the stipulated residential standards of CPCB/MOoEF,

Fly ash shall be used as building material in the construction as per the provisions
of Fly Ash Notification of September 1999 and as amended on 27th August 2003.

Storm water control and its re-use as per CGWB and BIS standards for various
applications should be cnsured.

Water demand during construction shall be reduced by use of pre-mixed concrete,
curing agents and other best practices.

In view of the severe constrains in water supply augmentation in the region and
sustainability of water resources, the developer will submit the NOC from CGWA
specifying water extraction quantities and assurance from HUDA/ utility provider
indicating source of water supply and quantity of water with details of intended
use of water — potable and non-potable. Assurance is required for both
construction and opcration stages separately. It shall be submitted to the SEIAA
and RO, MOEF, Chandigarh before the start of construction.

Roof must meet prescriptive rcquirémcnt as per Energy Conservation Building
Code by using appropriate thermal insulation material.

Opaque wall must meet prescriptive requirement as per Energy Conservation
Builfdjng Code which is proposec&to be mandatory for all air conditioned spaces
while it is desirable for non-air-conditioned spaces by use of appropriate thermal
insulation material to fulfill requirement.

The approval of the competent authority shall be obtained for structural safety of the
building on account of carthquake, adequacy of'ﬁrc fighting equipments, ete. as per
National Building Code including protection measures from ligﬁtcn'mg ete. If any
forest land‘is involved in the proposed site, clearance under Forest Conservation

Act shall be obtained from the competent Authority.

Overexploited groundwater and impending severe shortage of water supply in the
region requires Ihe developer to redraw the water and energy conservation plan.
Developer shall ;.;chuce the overall footprint of the proposed development. Project

proponent shall incorporate water efficiency /savings measures as well as water
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[19]

[20]

[21]

[22]

[23]

[24]

(25]

[26]

[27]

reuse/recycling within 3 months and before start of construction to the SEIAA, . |

Haryana and RO, MOEF, GO, Chandigarh.

The Project Proponent as stated in the proposal shall construct total 01 rain water
collection/storage tank for recharging the ground water within the proj.'e‘:ct
premises. Rain water harvesting pits shall be designed to make provisions for
silting chamber and removal of floating matter before entering harvesting pit.
Maintenance budget and persons responsible for maintenance must be provided.
Care shall also be taken that contaminated water do not enter any RWH pit.
The project proponent shall provide for adequate fire safety measures and
equipments as required by Haryana Fire Service Act, 2009 and instructions issued
by the local Authority/Directorate of fire from time to time. Further the project
proponent shall take necessary permission regarding fire safety scheme/NOC from
competent Authority as required.
The Project Proponent shall obtain assurance from the DHBVN for supply of 5667
KW of power supply before the start of construction. In no case project will be
opcrational solely on generators without any power supply from any external
power utility.
Detail calculation of power load and ultimate power load of the project shall be
submitted to DHBVN under intimation to SEIAA Haryana beforc the start of
construction. Provisions shall be made for clectrical infrastructure in the broject
area.
The Project Proponent shall not raise any construction in the natural land
depression / Nallah/water course and shall ensure that the natural flow from the
Nallah/water course is not obstructed.
The : Project Prdponent shall keep the plinth level of the building blocks
sufficiently above the level of the approach road to the Project. Levels of the other
areas in the Projects shall also be kept suitably so as to avoid flooding,.
‘Construction shall be carried out so that density of population does not exceed
norms approved by Director General Town and Country Department Haryana.
The Project Proponent shall submit an affidavit with the declaration that ground
water will not be used for construction and only treated water should be used for
construction.
The project proponent shall not cut any existing tree and project landscaping plan
should be modified to include those trees in green area.
The project proponent shall provide 3 meter high barricade around the .
project area, dyst screen for every floor above the ground, proper sprinkling
and covering of stored material to restr_ict dust and air pollution during

construction.
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,f28] The project proponent shall construct a sedimentation basin in the lower level of the 7 O
project site to trap pollutant and other wastes during rains. 2
A

The project proponent shall provide proper rasta of proper width and proper
strength for the project before the start of construction. |

[30] The project proponent shall ensure that the U-value of the glass is less than 3.17‘}
_and maximum solar heat gain co-efficient is 0.25 for vertical fenestration.

[31] The project proponent shall adequately control construction dusts like silica dust,
non-silica dust and wood dust. Such dusts shall not spread outside project premises.
Project Proponent shal! provide respiratory protective equipment to all construction
workers.

132]

The project proponent shall develop complete civic infrastructure of the
Affordable Group Housing colony including internal roads, green belt
development, sewerage line, Rain Water recharge arrangements, Storm water
drainage system, Solid waste management sitc and provision for ireatment of
bio-degradable waste, STP, water supply line, dual plumbing line, electric supply
lines etc. and shall offer possession of the units/flats thereafter.

[33] The project proponent shall provide one refuge area till 24 meter, one till 39 meter
b and one after 15 meter each, as per National Building Code. The project proponent

shall not convert any refusc area in the habitable space and it should not be sold

out/commercialized.

[34] The project proponent shall provide fire control room and fire officer for building
above 30 meter as per National Building Code.

[35) The project proponent shall obtain permission of Mines and Geology Department
for excavation of soil before the start of construction.

[36] The project proponent shall seek specific prior approval from concerned local
Authority/HUDA regarding provision of storm drainage and secwerage system
including their integration with external services of HUDA/ Local authorities beside
other required services before taking up any construction activity.

[37] The project proponent shall submit the copy of fire safety plan duly approved by
Fire Department before the start of construction.

[38] The prbject proponent shall discharge excess of treated waste water/storm water in
the public drainage system and shall seek permission of HUDA before the start of
construction.

[39] The project proponent shall maintain the distance between STP and water supply
line.

[40] The project proponent shall ensure that the stack height is 6 meter more than the
highest tower.

' [41] The project proponent shall ensure that structural stability to withstand earthquake
of magnitude 8.5 on Richter scale. '

fawa e[
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[b]

[c]

1d]

[e]

[}

[g]

“Consent to Operate” shall be obtained from Haryana State Pollution Control

Board under Air and Water Act and a copy shall be submitted to the SEIAA, |
Haryana.

The Sewage Treatment Plant (STP) shall be installed for the treatment of the
sewage to the prescribed standards including odour and treated effluent will be
recycled to achieve zero exit discharge. The installation of STP shall be certified
by an independent expert and a report in this regard shall be submitted to the
SEIAA, Haryana before the project is commissioned for operation. Tertiary
treatment of waste water is mandatory. The project proponent shall remove not
only Ortho-Phosphorus but total Phosphorus to the extent of less than 2mg/liter.
Similarly total Nitrogen level shall be less than 2mg/liter in tertiary treated waste
water. Discharge of treated sewage shall conform to the norms and standards of
CPCB/ HSPCB, whichever is environmentally better. Project Proponent shall
implement such STP technology which does not require filter backwash. The
project proponent shall essentially provide STP preferably equivalent to 50% of
total capacity or as per the initial occupancy as the case may be. '
Separation of the grey and black water should be done by the use of dual plumbing
line. Treatment of 100% grey water by decentralized trcatment should be done
ensuring that the re-circulated water should have BOD level less than 5 mg/litre
and the recycled water will be used for flushing, gardening and DG set cooling etc.
to achieve zero exit discharge.

For disinfection of the treated wastewater ultra-violet radiation or ozonization
procesé should be used.

Diesel power generating sets proposed as source of back-up power for lifts,
common area illumination and for domestic use should be of enclosed type and
conform to rules made under the Environment (Protection) Act, 1986. The
location of the DG sets shall be in the open as promised by the project
proponent with appropriate stack height above the highest roof level of the project
as per the CPCB norms. The diesel used for DG sets shall be ultra low sulphur
diesel (35 ppm sulphur), instead of low sulphur diesel.

Ambient Noise level should be controlled to ensure that it does not exceed the
prescribed standards both within and at the bohndary of the Proposed Group
Housing Colony.

The project proponent as stated in the proposal should maintain at least 31.49%

as green cover area for tree plantation especially all around the periphery of the

project and on tlLe road sides preferably with local species which can provide

protection against noise and suspended parhculate matter. The open spaces inside



{h]

(il

il

(k]

M

[m]

(o]

o]

o]

the project shall be preferably landscaped and covered with vegetation/grass,

- herbs & shrubs. Only locally available plant species shall be uged,

The project proponent shali strive to minimize water in irrigation of landscape by

minimizing grass arca, using native variety, xeriscaping and mulching, utllizing

efficient irrigation System, scheduling irigation only after checking
lrangpiration data.

evapo-

Rain water harvesting for roof run-off and surface run-off; as per plan submitted

should be implemented, Before recharging the surface run off, pre- treatment

through sedimentation tanks must be done to remove suspended matter, oil and

grease. The bore wel] for rainwater recharging shall be kept at least 5 mts. above
the highest ground water table. Care shall be taken that contaminated water do not
enter any RWH pit. The project proponent shall avoid Rain Water Harvesting of
first 10 minutes of rajn fall. Roof top of the building shall be without any toxic

material or paint which can contaminate rain water. Wire mess and filters should

be used wherever required.

The ground water level and its quality should be monitored regularly in
consultation with Central Ground Water Authority,

details about building materials & technology, R & U Factors ete and submitted io
the SEJAA, Haryana in three months time.

Energy conservation measures like installation of LED
outside the building and ingide the buildin

only for lighting the areas
2 should be integral part of the project

design and should be in place before project commissioning. Use of solar panels

must be adapted to the maximum energy conscrvation,
The Project Proponent shall use zero ozone g

epleting potential material in
insulation, refrigeration, air-conditj

Q{ning and adhesive, Project Proponent shall also
provide Halon free fire suppression system., .

The solid waste gencrated should be Properly collec

chnology (proposed OWCQC) at

the sitc ear-marked within the project area and dry/inert solid waste should be

disposed off to the approved sites fo

r land filling after recovering recyclable
material.,

The provision of the solar Wwater heating system shal] pe

as per norms Specified by
block.,
The traffic plan and the parking plan proposed by the Pro;

HAREDA and shall bq.made operational in each building
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from the roads adjoining the proposed project site. Parking should be fully
internalized and no public space should be used.

The Project shall be operationalized only when HUDA/local authority will provi dczl :
domestic water supply system in the area.
Operation and maintenance of STP, solid waste management and electrical
Infrastructure, pollution control measures shall be cnsured cven after the
completion of project.

Different type of wastes should be disposed off as per provisions of municipal solid
waste, biomedical waste, hazardous waste, e-waste, batteries & plastic rules made
under Environment Protection Act, 1986. Particularly E-waste and Battery waste
shall be disposed of as per existing E-waste Management Rules 2011 and Batteries
Management Rules 2001. The project proponent should maintain a collection center
for E-waste and it shall be disposed of to only registered and authorized dismantler /
recycler.

Standards for discharge of environmental pollutants as enshrined in various
schedules of rule 3 of Environment Protection Rule 1986 shall be strictly complied
with.

Water supply shall be mctered among different ugers and different utilities.

The project proponent shall ensure that the of DG sets is more than the highest
tower and also ensure that the emission standards of noise and air are within the
CPCB latest prescribed limits, Noise and Emission level of DG sets greater than
800 KVA shall be as per CPCB latest standards for high capacity DG sets.

All electric supply exceeding 100 amp, 3 phase shall maintain the power factor
between 0.98 lag to 1 at the point of connection.

The project proponent shall not. use fresh water for HVAC and DG cooling. Air
based HVAC system should be adopted and only treated water shall be used by
project proponent for cooling, if it is at all needed. The Project Proponent shall also
usc evaporative cooling technology and double stage cooling system for HVAC in
order to reduce walter consumption. Further temperature, relative humidity dqring
summer and winter seasons should be kept at optimal level, Variable speed drive,
best Co-cfficient of Performance (CoP), as well as optimel Integrated Point Load
Value and minimum oulside fresh air supply may be resorted for conservation of

power and water. Coil type cooling DG Sets shall be used for saving cooling water

consumption for water cooled DG Sets.

The project proponent shall ensurc that the transformer is constructed with high

quality grain oriented, low loss silicon steel and virgin electrolyte grade copper. The

project proponent shall obtain manu facturer’s certificate also for that.




P -
The project proponent shall ensure that exit velocity from the stack should be

. sufficiently high. Stack shall be designed in such a way that there is no stack

pa

[ab)

fac)

{ad]

down-wash under any meteorological conditions.

The project proponent shall provide water sprinkling system in the project area tg
suppress the dust in addition to the already suggested mitigation measures in the

Air Environment Chapter of EMP.

The project proponent shall ensure proper Air Ventilation and light system in the
basements area for comfortable living of human being and shall ensure that number

of Air Changes per hour/(ACH) in basement never falls below 15. In case of
emergency capacity for increasing ACH to the extent of 30 must be provided by the

project proponent.

The project proponent shall ensure drinking/ domestic water supply as per

prescribed standards till treated water supply is made available by HUDA.

The project proponent shall install solar panel for energy conservation.

PART-B. GENERAL CONDITIONS:

i

fii]

[iii]

[iv]

vl

The Project Proponent shall ensure the commitments made in Form-1, Form-1A4,
FIA/EMP and other documents submitted to the SEIAA for the protection .of
environment and proposed environmental safeguards are complied with in letter
and spirit. In case of contradiction between two or more documents on any point,

the most environmentally friendly commitment on the point sbhall be taken as

commitment by project proponent.

The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by e-mail) to the northem Regional Office of
MoEF, HSPCB and SEIAA Haryana.

STP outlet after stabilization and stack emission shall be monitored monthly.
Other environment.al parameters and green belt shall be monitored on quarterly
basis. After every 3 (three) months, the project proponent shall conduct
environmental audit and shall take corrective measure, if required, without delay.
The SEIAA, Haryana reserves the right to add additional safeguard measures
subsequently, if found necessary. Environmental Clearance granted will be
revoked if it is found that false information has been given for getting approval of
this project. SEIAA reserves the right to revoke the clearance if conditions
stipulated are not implemented to the satisfaction of SEIA A/MoEF.

‘The Project proponent shall not violate any judicial orders/pronouncements issued
by any Court/Tribunal.

.
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other slatutory clearances 5

f
ntroller of E::plmimas,
// f,v’ (’_‘,um-:mfati::ln At

PLPA 1900

lom) Aet, 1972, Torest Act, 1927,
A t . B i ms r
- Le. shall he oblamed, as applicabie by project Proponents from the
: 'ospective authorit,
Tvii]

S Prior to consimiction of the project,
“t should inform the public that the p

carance by the SEIAA and copies of
thie Harvana Stage B
advertised withip 7

uek as the approvals for

; storape of diese] fram o -
Fire Department, gi;

The Project Propon
Environment )
aveilable with

-,

raject has been aceorded

the clearance letrer are
oblution Comfpal Board & SEIAA. This shounld he
duvs from the date of jssne of the clearance letter at least
Yocal DEWspapers that are widely cirenlatad
should be formarded 1o

conditions shall

in two
in the region and the copy of the samce
SEIAA Harvapa, A copy of Environment Clearance
also he put on Preject proponent’s 13;'

b site for public awareness, k

lviii] Under the Provisions of Environment (Protection) Act, 1980, legal action shiall be
initiated against he Project Proponent if it was Found that construction of the
Project has been started beforo oblaiiing prior Environmental Clearance,

lix] Any appeal apainst the this Envircnmental Clearance shall lie with the Nalional
Green Tribunal, if preferred, within 4 period of 50 <ays as prescribed under
Section 16 of the National Green Tribusa] Act, 2016,

Ix]

b project. proponcnt shall pu in pluce Corporate Environment Policy ag
mentioned in MoEF, Geol OM No. I11013/41/2006.L4 I (T} dated 26.4.2012
within 3 months period, Larest Corporale Environm et Pulir::.-_ should be submitted

to SELAA within 3 months of is&uamqe of this letier.
[xi] The fund car-marked &

Or environment protection measures should e kept in
separate account atul should not be diverted for other purposes and year wise

cxpenditure shali be reported to the SELA A/RO MOEDR (301 under rales preseribed
for Eavironment Audit.
[xii] The project proponent shall ensure the compliance of Forest Department, Haryana

Motificetion no, 5.0.12 l.*P:"..Zr"'.-E'ﬂI}ES.#fQT dared 25.11.1997,

[xiii} The Project Proponent shall ensure that fio vehicle during construction/operation

rhase enter the project premises without valid ‘i

‘ollution  Under Control®
certificate from competent Authority.

[xiv] The project proponent is responsible for complianee of all conditions in
Environmental Clearance letter and project Proponent can not  ghsolve
! himself /herself of the responsibility by shifting it to any contractor enpaged by
-: project proponent.
| 3]

The project proponent shall seek fresh Environmental clearance if o any siage there
is change m the pl':'a.n'ning of the proposed project.

I Besides the developer/applicant, the responsibility to ensure the compliance of

Emrh'omneﬂta] Safeguards/ conditions imposed in the  Environmental Clearance




fxvii]

{xviti] The environmental statement foc each financial year ending 31

[xix]

fxx]

[xxi] The validity of this environment clearance letter is valid up to 7 years from the

24

letter shall also lie on the licensceslicensecs in whose namomames the
license/CLLI has been granced vy the Town & Couptry Planning Department,
|Taryana.

The proponent shall upload the statia of complisnce of the stipulated EC
conditions, including results of menitored data on their website and shall update
fhe same periodicatly, It shall simultaneously be sen to the Regional Office of
MoFF, the respeclive Zonul Olfice of CPCB and the SPCH, The criteria pollutant
levels namely; Phiys, PMyp SOy NGOy, Ozone, Lead, CO, Benzend, Ammonia,
Benzopyrine, arsenic and Nickel. (Ambient levels 25 well as stack emissions) or
critical sectoral parameters, indicated for the project shall be monitored and
displaved at & converient location neat the main gate of he company in the o
domain.

* parch in Form-V

as i3 mardated to be submitied by the profect proponent to he HSPCE Panchkula

as presenbed under the Environment (Protection) Rules, 1986, as amended
suhsequently, shall also b put on the website of fhe company along with the status
ol compliance of the EC conditions acd shall also be .sam L The respectve
Repional Offices of MoEF by g=mmail.

The project proponent shall conduct ervironment aodit at every three woaths
interval and lherealter comected mez2surcs shall be laken withoul any delay.
Details of eavironmental andil and corrective measures shall be submitted in the
[OMHtoring repc:-rl..

Corporate Environment and Sacial Responsibility (CSERY shall be laid down by
the project proponent (2% shall be earmarked) as per ruidelines of MoEF, Gol
Dffice Memorandum No. J-1 101344 112006-TA LI dated 18.05.2012 and Ministry
of Corporate AfTairs, Gol Notificaton Dated 27.02.2014. A separnte audit
statement shall be submitled in tlie compliance. Environment related work
proposed to be exccuted under this respensibility  shall be  undenaken
gimultaneously. The project proponent shatl select and prepare the Hst of the work

for implementation of CSER of its own choice and shall submil the same belfore

“the start of constiuction,

date :}f issuance of RO letter, The environment clearance conditions applicable till
life EPﬂFferj acl in case of Residential project will continue to apply. The resident
welfare associationHousing so-opetative societies shall responsible to comply
conditions laid down in BC. In oase of violation the action wmlld b faken a3 per
the taid down law of land. Compliance report should be sent to this office till fife

of the project,

7
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xxii] If project is sr s i il
: [ not completed within the validity period then the project proponent

shall submit the application for extension of validity within one month before the
lapse of validity period of Environment Clearance i.e. 7 years.

[xxiii] The project proponent should intimate to the Authority well before shifting their
address of communication.

State Level Environment Impact
Assessment Authority, Haryana, Panchkula

A
Endst. No. SETAA/HR/2018/ (071

................

A copy of the above is forwarded to the following:

The Additional Director (1A Division), MoEF&CC, Gol, Indra Paryavaran

Bhavan, Zot bagh Road-New Delhi.

/8 The Regional office, Msmstry of Environment, Forests & Climate Change, Govt.
of India, Bay’s no. 24-25, Sector 31-A, Dakshin Marg, Chandigarh.

3. The Chairman, Haryana State Pollution Control Board, C-11, Sector-6, PKl.

\

Chairmae,
State Level Environment Impact
Assessment Authority, Haryana, Panchkula.
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==  HARYANASTATE POLLUTION CONTROL | %% ’“‘
KePCE PUARD % ﬁjé

Gurgoan North Vikas Sada, Ist Floor, Near DC Court, o Sy
Gurgaon Ph. 0124-2332775
www.ispeb.goviin  E-Mail - hspeb.phtiesifymail.com
Telephone No.: 0172-2577870-73

Website:

No. HSPCB/Consent/ : 329962318GUNOCTES671401 Dated:30/10/2018

To.

M/s : Joyville Shapoorji Housing Private Limited

Group Housing Colony "Joyville" on Plot area meéasuring 17.9 Acres in Sector-102,
Gurugram Manesar Urban Complex, Gurgaon

GURGAON

122002

Sub. : Grant of consent to Establish to M/s Joyville Shapoorji Housing
Private Limited

Please refer to your application no. 5671401 received on dated 2018-09-24 in
regional office Gurgaon North, * = 1
With reference to yqpf a'}jt(_)\\;_a.j‘gippl__i_ga_t_iqn_ _fu_r c_bns_c_p; to establish,M/s Joyville Shapoon
Housing Private Limited is here by granted consent as per following specification Terms and

conditions.

Consent Under AIR/WATER !

Period of consent ~| 30/10/2018 - 19/08/2025

Industry Type Buildi_ng and construction project having waste water generation more than |
: 100 KLD

Category el ) | ) Pl

B ' Investment(In Lakh) 105620.0. N
Total Land Area (Sq.| 7243861

|meter) : i

Total Builtup Area (Sq. | 295785.0

[ meter)

% ﬁi’:_ﬁht‘ity of effluent

Trade 0.0 KL/Day
Domesti 772.0 KL/Day

1.0 '

.........

STP

s "é‘%ﬂ.omiii'ﬂb?ﬂfll_qent-Parnmelers

= 30 mg/l




Permissible Trade Effluent Parameters

1. NA mg/]
Number of stacks 3
Height of stack

1. 03 DG Sets X 1010|6 METER
KVA

2. 01 DG Set X 5004 meter
KVA

3. 01 DG Set X 12506 meter
KVaA

Permissible Emission parameters

1. NA ]

Capacity of boiler

1. NA | Ton/hr

Type of Furnace
1. NA |
Type of Fuel
1. Diesel - l0.99 KLrday
Regional Officer, Gurgaon North
Harvana State Pollution Connel Board.
5 Terms and conditions
L. The industry has declared that the quantity ol cffluent shall be 772 KL/Day ie

0KL/Day for Trade Effluent,
the same should not exceed .

2. " The above 'Consent to Establish'
extended for another onc year at the discretion
starts its trial production whichever is earlicr,
and obtain consent-during this period.

3. The officer/official of the Board shall have the nght
industry in connection with
provided simultaneously wit
should conform the effluent standards as applicable

4. That necessary arrangement shall be made
Pollution before commissioning the plant.

emission and other standar

5. The applicant will ab

Control of Pollution) Act,

production

6. The above Consent to Establish is further subje
complies with all the laws/rules/decisions an ;
Board/Government and its functionaries in all respects before commissioning of the

operation and during its actual working strictly.

-process objectionable emission or the effluent will be allowed, 1t
nit turns out to be defective in any actual expenience

758 No in-process or post

 the scheme furnished by the u:

0 KL/Day for Cooling, 772 KL/Day for Domestic and

is valid for 60 months from the date of its issue lo be
of the _Bml'd or till the time the unit
The unit will have to set up the plant

to access and inspection of the
d the trearment facilities being

the various processes an
h the construction of building/machinery. The cffluent

by the industry for the control of Air
: The emitted pollutants will meet the
ds as laid/will be preseribed by the Board from time to time.

tain consent under section 2526 of the Water (Prevention &
Control of Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
1981 as amended to-date-¢ven before starting trial

¢t to the conditions that the unit
d competent directions of the
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10.

1.

13.

14.

15,

17.

18.

20,
21.

22,

23,

24.
25.

[ hL h LC“'I i artn 1 il rm
] lC]l ! D " 1 i (4
:[ Cp rtment w ” gl\"e Only 1\.’[“[)\]1'1’!['}' 'Unneclion an pc anent

conncclion to th it wi i
e\ f c{rive 1 Vi
it will be glven afier veniying the ¢onsent gramcd by the Board

both under Water Acl and Air Act

Unit will raise ack hei f
Lwill raise the stack height of DG Set/Boiler as per Board's norms,

Unit will maintai
X aintain prope s
commissioning. proper logbook of Water meter/sub meter before/after

That in the ca an i - :

approved :‘.ndsfh?t ?2 ;‘:‘EESH}{; {,ﬁ.f{ty{U[-h‘cr_-lﬂjw.“‘s’_ the ugtivity is Ioclategl in an ared
commetcial or agricultural are 4 h ity is sited in fill_['cslf.lcnfl_a] or institutional or
process in an P e lart’d_. the necessary permission for siting such industry and
E olled o und=r';‘ la' or institutional or commercial or agricultural area or
) it :i “Eugn and Country Planning laws CLUor Municipal laws has to
e | 1 Lhe L(Jllnpctcnl Authority 1n law pcrmuting this deviation and be

mitted in original with the request tor consent o operale.

.Th;n‘ LI}CI'C is no discharge directly or indirectly from the unit or the process into any
interstate river-or Yamuna River or River Ghaggar. ’

That the industry or the unil concerned is nol sited within any prohibited distances
ag:corfilng to.the Environmental Laws and Rules, Notification, Orders and Policies of
Central Pollution control Board and Haryama State Pollution Control Board.

That of the unit is discharging ils sewage or trade effluent into the public sewer mean!
to recelve trade effluent from industries etc. then the permission of the Competent
Authority owing and operating such public sewer giving permission letter to his unit
shall be submitted at time of consent to operate.

there is adverse report from any adjoining neighbor or any other

rishad or any other public body
all be revoked.

That il at any time, Lhe
aggricved party’ or,Mun‘_icipz;I Committee or Zila Pa
against (he unit's poliution; ihe Cansent to Establish so granted sh
That all the financial dues required under the rules and policies of the
Board have been deposited in full by the unit for this Consent 10

Establish.

In case ol change of name from previ
to Establish fee shall be levied.

aus Conscnt Lo Establish granted, fresh Consent

Tndustry should adopt water congervation MEasures 10 Gnsure minimum consumption
bf water in their Process. Ground waler based proposals ol new industries should et

cleararice from Central Ground Water “uthority for scientific de velopment of previous

resource,

That the unit will take all other clearances from concerned agencies, whenever
required.

That the unit will not change its Process without the prior permission of the Board.
That the Consent to Establish so granted will be invalid, il the anit falls in Araval
Aren or non conforming ared.

azardous Wasie Management Rules and will also
{ will undertake nut w

That the unit will comply with the H
with the authorized

make the non-leachate pit for storage of Hazardous waste anc

dispost off the same except for pitin their own premises of

disposal authority.

That the unit will submit an Lu;durm!{ing tha
eneral conditions 45 imposed in the above Consent 1

which Consent to Establish will be revoked.

will obtain EJA from MoEF, if required at any stage.

hat it will comply with all the speeific and
o Establish within 30 days Gmling

That unit

In case of unit does not
Consent 1O Establish w1

comply with (he above conditions within the gtipulated period.

Il be revoled.

30
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That wnit will obtain consent to up
activiby,

Specific Conditions

3

=T

te from the hoard before the start of prodict

Other Conditions :

1. The unit will obtain consent to operate before the oceupation of the project,
2. The unit will install TP along with the main project.

3. The unit will install the project only on the land for which Town and Country Planning
Department has given license,

4. The NOC is valid only for such land within this project which is under ewnership ol project
proponent and for which report regarding Aravali arca has been issued by DC, Gurgaon.

5, The unit will install adequate acoustic enclosures/chambers an their DG SETS with proper
stack height as per preseribed norms to meet the preseribed stand

ards under LF Rules,
6. Unit will apply for CTO! CTE Extension at least %0 days helore expiry daclu of this CTS
7. Unit will not do any construction work in their project without obtaining 1::_3]an renu:_ —
license from DTCP and CTE extension will be become null and void il unit fails to rene
license.
8. Unit will comply with the

uide lines issue by CP Fnvironment Management of

guide lines issned by CPCB on En LA ;
construction and Demolition Waste issued aftor the Constructon and Demaolition Waste
Management Rules, 2016 notified by MOLF.

Regional Officer, Gurgaun North
Haryeng State Polfution Cuated!

) -1
s ST
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e,
Te— ] .
=== UARYANA STATF]..EPOULLUTIUN CONTROL 95
v ARD . |
HSRGHE! G“réﬂﬂﬂ North Vikas Sadan, Ist Floor, Near DC .. ':-:'?'LT::E;
ourt; Gurgaon Ph.0124-2332775 Bty

hspcbrugrn@gmail.cﬂm
E-tnail: hspebahey.nic.in

Mo, HSPOR!
HSPCB/Cansent; ; 3V623IRGUNOCTOI 203072 Dated:01/06/2023
= ! ] £

To.

bs Tovville Shepoorfi Heusing Private Limited
. Group HE:-I:ISIL‘Ig Coleny "Jovville" on Plor area Mg 7Y Acres in Sector- 102
: urugram Manesar Urhan Complex, Gureson 1

bt 3 3 e ' 1 . 5 e
Subicet: Grant of consent o operate lo-Mis Tovvile Shapoorji Aovsiog Private Limited.

| Please refer o your applicalion ne, 15203072 meeeived on deted 2622-040-1 1 in
regional office Gurzaon North, With eeference to yuur above application lor consent to
aperate, s Joyville Shapoerii Housing Privare Limited is hery Ly

3 . 4 i 1 arariedl consent =5 per
Teliowing soecification Uers and conditions.

Consent Under -_ HOTH" 7 ¢ =
Period of consent BUABI0T3 - 20009207 -
Industry Type Building ard Censtruction prajsels havine waste water ,g?('l'l_:'u'i.llll'.'l!'. mnn.:g
e B[O TT.00 0 izspective of thair buli-en aven !
(Catepary RED -
Investment(Ta Lalhs 31116
Tutal Land Arcagiag. 724386
meter) .
. | Total Builtup Area(Sq.| 35043895
| melet) : L i hlhe. . =
Ouantity of effluent : : A I B
P Trade  lopKkbDwy |
2, Domestio 1820 KLDay - !
Mumber of outluts L -3 o . _‘
iode of discharmg o e __ . |
L. Domestic ETF oo T o e
2. Trade el TS o |
Domestic Effloent PELJ'JI::I'I'IL'H.‘.I"EI e - 5
1.BOD__ : HEVE] -
2. COD S |s0ump s s
3,58 {20 med S - . .
: 4 0&0 Al R S
Trade Effluent Paramders e -
N4 | _— =53
NMumber of stacks 4] T -
Helght of stack . PRI,




1 e

Btk attnehed

TenLpt 1'“E“"h'-ll MW "——-—______-__‘__‘_-_—-_

h“%etw? I . i
1. SPM 2 e -— o]
P ——  _lMp'ml S e I
roduct Details ——— ==
b Ma __Th._l_"_ - o T —_—

= — | Metic Toanestday o o o |

Ca actty of hoiley ——— - 1
tobeg — = ue o [ oni ST e j
Type of Furnace - § ,
1WA i e _

| Type of Fuel e, B
1. Diesel [ m S

| Raw Material Details 2 - e SEEE == SRS
lwa

| Metric Tannes Dav

Regiowal Officer, Gurgaon Nerth
fiorrvna Siate Polfurion Coneeed Board,
Terms and conditions

1, The applicants shall maintsin gocd houss keeping seth withun factory and in the premises
All hose pipelines values, storage tanks ele. shall be leak praot. In plant allewsble pelluints
levels, if specified by State Board skould be met sirietly.

2. The applicant/conpany shall comply with and carry o dircctivesonders sued by the Board
in this consent order @1 all subseguent tmes withot neplizence of bis ots part The
applicant/company shall by liable for such leal uetion agains: kim as per provisson of the
law/act in case af violation of any order/dizectives. lssped at any time and or nen comiplinme
of the terms and condilions of his consenl order.

3. The applicant shall make an application for grant of consen at least 90 days before the Jdute
of expiry of this consent.

4, Negessary fee as prescribed for obtaining renevwal consent shall be paad by the appleant
alongwith the consent application,

5 If due to any technological improvement or viberwise tis Board is of epinion thatall or s
of the conditions referred Lo above requived varation (ieeluding the change of any contral
equipment either in whole ar in part) tis Board shall aller govng the applicact an oppertanly
of being heard vary ail or such candition and there upon b applicant shall be bowd 1o comply
with the conditions so varied.

6. The industry shall provide dcleguats arrangene |
discharge of any pollutunts waiad ligquids from the vossels, mechanieal vauipment cle. which aie
ikely to cause environment pollution.

7 The industry shall comply noise pollution . . 260
&, The industry shall comply all the direction/Rules Instroeions s ey b issued by the
0 ) - i i

MOBF/CPCB/HSE O from time to time,

‘0 The i that various ch

9. The indusiry shall ensure L . . o

II.D-!E:I.'EITIGL limits as 'spl.*l:: fied in EPA Standacd wd a5 amended from time Lo time end ai oo tm
&l l x b

e conc ntration of any characteristics chould exceed these Lt for discharze.
the € ,

ai for feksing he aceidental leakages.

(Rapwiiion and consrol) Rules, 200,

arpoterisies of the clfuents remn within the
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10. The industry

wotld immediate]
any change 1n

the raw materia|
change of process at any slagg

¥ submit the revised appic
' process, mode of treatpyeny

during the consen
- * : -1 p
consent applicaton alongwith the cor

account and that shail be paid by

alion to the Board in the gvent of
_ discharge of effluznt. Tn Cise of

erted, the indusiry shall submi fresh
sent to operate fee, if found due, which may be on

. i the industey and the mndustry
consent application to the Board in the cvent of

quantity, quality of the cluert, mode of discha
1. The officer/ofticial of the Board
industry in connect

any
weuld immediately submi the
any change during the vear in the raw material
cee, treatmenl Lacilities ee. -
; shiall reserve the right w access for the inspection af the
: von with the various process and the trealment facilities. The consenl o
operate is subject (o review by the Board at any time,
12. Permissible limits for any pollutants meationed in the consent t apurate.order should not
exceed the concentration permitted in the efllucnt by the Board.
13. The industry shall pey the balance fae, in case it is foung Jue lrom *he industry at any ttme
later on. e '
14, 17 the industry fails 1o adhere to any of U3¢ vonditons of this consent Lo operate orcer, the
consent 1o operale s0 granted shall automatically lapse.
15, 1f the industry is ¢losed temporarily at its owa, they shali znform the Gozrd and cbiain
permission before restart of the unit I

16, The mdusiry shall comply all the Directions” Rules/Instrocticns issued from time to fime by
the Board.

Specific Candifivns :

1. anit will mn and maintain it's APCM regularly and preperly, will pravide sepazate coergy
meter on their STHAPCM and maintain tbe Log Boak for eneray consumption of STEAPCHM
and chamicals used daily for the 3TP 2, Thal thz unit shall zoop all the puraneters within the
preseribed limits and shall caomply with &l the Menns and Fales os prescribed ioche At 3 That
the unit will adeps cleaner leshnelogy therehy reducing poliown load. 4 That the uniewill
provide interlocking arrangement of DG set with ETPAPCM and shall nave seoarae DG set
to-ensure rezular and Ei'ﬂ:-:_iiw:_mn!lfng cf pallition contrel devices. 5. That the unit will net
discharge any untreaied effluent inside and outside Wy premises. 5 nit will provide separate
flow meter at Inlet! Ootlet of STP for which separate log boak will be maintained f required
7 That the unit will not add any air polluting process! machmery and alse oot add any
process which increases the wafer pollution load. % That the urit wall comply with all the
provisions of Hazardous Waste Rules and submit returr under 1AW Rules on yearly basis 9.
That the CTO so granted shall become invalid in case of viokuion of any of the above "any faw
of the land, 10. Unit will apply for consent 1o sperate for Rarther period 90 days before expiry

of this consent otherwise penalty will be mposed as per poliey. 1. The mspestion af the unit
will be carricd out by the authonzed officer within a period of 3 months of grant af CTO
collection of samples and in case of il ing of the same s 10 stands reveoked :-‘lllll.111‘-.;’|1il.."~|”’.'l'
besides action applicable as per policy of the Bearl, 12, The wait will anply for auther:vien
inder HWM rutes, 2016, 13, That the CTO so granted shall become mvalid mocase of vieiation
of any of the above /any law of the land. 14, Unit will dt:pusiul the nrldun:!nul few il g
applicable, found at any later slage. 15, Unit ahf:II -T'D:ﬂP':f' “"_th th :J'-TL'L".t-Jnsiw_!w.ltﬁ?ﬂﬁ_-_
E.uidelinﬂé, orders and rules etc. issued by Mm:—nurm% f{:-mmm}-u. L.;‘-L(;II'V],I H':.F'.t 5 F'C B,
MoEF, Hon'ble High Court, Hen'ble NGT, E'Eﬁr‘l'.hll‘ Suprems ¢ U:ll.'l of .[hndm. s I|s?um il
tme to tine. 16. Linit will ensure compliznoe af all the Aot Reles™onfcation Tirzc s



under i.e. M SW Rules 2016, HOWM Rules,
- Batiery Rules and submit the agreement with
g_tﬁe;_plfgrﬁis_ég, as pet SWM Rules 2016 w
‘comply with the directions of CAQM v DG sets,

“waste Rules , PMW Rules 2022, BMW Rules,
the agency for disposal of MSW generated within

: o Dgitally skged by RULGEDR
KUL D EEP 54 NGH E:I:g:fmmm 163217 05 10
Kegional Officer, Gurgaon Novth

Haryine Seate Pollution Control Board.
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ithin 30 days efter arant of CT 0. 17. Unit shall strietly

ol
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=== PREVENT

W@ Porvmow ‘ FORM |
(See Rule 20y

Report No.:-1156

Dated - October D6, 2023

I, hereby, Certify that 1 Narender Hocda
(3] of section 53 of Water |
Eznd

as Soarc Analyst, duly appointed unider sub section
prE'ufEnti':lT'l and control Qf ﬂg“utjan} ﬂ.tt, 19?4{6 'Df 19?4} received on the

day of September, 2023 from Sh, Vikas Grewa!, 5c-'B', a sampie of Pquid domestic effluent of
Mfs Joyville Shapoorii Housing Private Limited, Group Houslng Colony “Joyville" On Plot
AreaMeasuring, 17-9, Acresin, Sec-102, Gurgaon, collected on 21.09 2023 from the Infet & Outtet of
STP for analysis, Tne sample was in a condltion ft for analysis reporsed below: -

L further certify that 1 have analyzed the afore-mentloned samgple on 22/G9/2023 to 06/10/2023
anad deciare the result of anaiysis to be a3 follow: -

rf;r. lParametﬂr ) ) “Tinlet "ﬁ'i_r::imml; crl Prescrized | Method o
| Ho. s ~ stp - lsTp | mits____ | Testng
| 1. | Colour Greyish | Almost | --- B per relevant
I' I' s ' Colorless | parts of 15:3025
I o I| Ddoue ol | almost I eee- (Part-17 1987 &
||_ e R e Ddourless | - re.euants part;
ER \ pH Yalue 78 7.0 5, 5-9.1 and tandar
l : ! | — Methads for the
‘ d II Conduckivity pSiom 154D RED [ ---- Examination  of
al suspended Sclids I 166 15 | 2o 77 water and waste
Ii 5 I'TI:_”.:_-I L}I. ‘;-DPTEIE{l {;{‘I = I“gllll xt I i | W-EItEF ﬂ-P‘HA{th
| 6. |B.O.D(3Daysat 277 C) mg/l 58 g 10 aditinn) 2093
7. [Chemical Oxygen Demand mg/l | 295 4d EQ !
& = . ) TTS S LRI | SRS,
| B, | il & Grease mogyl 13.2 8OL | |
\ 2 | ENER T . | .
fista [ Total kitroges mo/l 14.4 BOL L0
|_ "0, | Fecal Coliforri MPH/1CE = 93,0 | <120

= st

The cordition af the seals, fastenirg and containgr nraceipt was os follow:

Cantainer had its seals found intact i order; slip en the contaoer had tne signature of the
representative of the industry ard the board represertativg.

Sigred this on 06" day of October, 2023 I

Haryana State Polluticn Contro’ Board Laboratory, %ﬁ@
Sector-16 A, Faricabad , Bo nabest

To

The Member-Secretary, HSPCB, Panchlula) Regicnal Office, HSPCB, Gurgacsn Morth

Endst. No, HSPCB/LAB/F/2023 -1 02§ - Ftm Datea: Gf o217

This test report relate only to the particular sample submitted for testing

g1 Cr
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« 4 STATE PoLLyyg, 87

SR CR Gur%ann North Vikas Sagap Is . %&@'
ourt, Gurgy > 15t Floor, Near pc

on PI1.0124-2332T?5 E

=,

e 144-233, mail:-
S]]Lb]’l'l]gl nigmail.com
E-mail; hspehiahry.nic.iy
No. HSPCB!Consent; -
Consent/ ; H'}HEESESGUNGCTITME?M'F{]B Dated:0%110:20
S |'I .23

To.

I*u:i.-s Joyville Shapoorii Housing Privare Limited
Group Housing Colony "Jovville" an Plot ;

i astirnge 17 Tes in Sector-
Gurugram Manesur Urban Complex, Gurgaon RS RRTR
Subject: Grant of consent to oparate 1o M's Jayville Shapoari Fousing Private Limited

Please refer to your application no. 43774768 received on dated 2023-08-22 in
regional office Gurgaon North, With reference to vour adeve application ‘or corsent
operate,Mds Tovville Shapoorii Housing Private Luled is here by graoted consent as per
following specification/Terms and cond:tions.

Consent Under § l BUTH "¢ i : ) )
Period of consent | 08:10:2023 - 36409:2025 = B
llnd“tﬂ: Type | Building anil Cenatructicn prl.:rjn:-;:_s Laving waste waler generation ose
SRR han [D0TKLD dn respective of their baili-up area
| Category | RED . . Bt
TovestmentiIn Lakl) qizI2.0
Toral Land AreafSq.| 72438.61
metzr) 2k il = o= -
Totzl Builtup Amu(Sq.l R4024.75 |
MEer] b= . _ sas _ |
Quantity of effluent Az i =
1. Trade 0.0 KL/ Doy i . . —
2, Domestic 592.0 KL/Day : i .
Number of outlets 10 _ = 2 _ _|
Mode of discharge X _ . ; __j
1. Domestic | sewerfaardening ) s
2. Trace q
Domestic Effluent Paramelers e :
1. BOD 0w
2.COD 50 mg! S : e
5 1ss 0mgl P
4, pH . ssA - =
s Fecal colifarm in| 100 less than B
MpN per 00wl L __——— -
s [Trade Bifluent Purameters ___———— ]
"":i.':: ' 1. HA e e e
0

LT L

o f
v %

|2 T M

o i

i 1

BrzEr |

&




=] T
T~ -

"
e .|.

boas

—

Number of s[acks__ T
o L S ] s
Heipht of stack T —— —
I, Stack 1 Sl e e B - _'_'j
No @ D.G. se1s 02 8g g nrse O
o L B—— ]
_‘—'——P__.__ [
1. 5PM o a__“.. —_— |
—— E H IR T —
Produet Detgils = = |
1. N e, ]
. A l Metrie Tonnesiday o —
Capacity of boiler
1. NA | Tonthr o —
Type of Furnace ' -
1. NA | i |
Type of Fuel ' I
1. Digsel | Elfday
Raw Material Detuils i |
NA | Mfetric Tonnes Dy |

Repienal (iicer, Gurgaen Nt
: Heryoemr Seave Polinvian Comtrol Beard.
“Terms and conditions
1. The applicants shall miintain good house keeping hoth within factory and in the premises
All hose pipelines values, storage tanks ete, shall b leak proot. In plant allowable pollutants
levels, if specified by State Hoard should be el stricily
The applicantcompany shell comply with and carry out dicectiveforders issued by the Bourd
i this congent oroer at all subsequent limes without negligenee ol his a1s pant. The
applicant/'company shall be liable forsuch legal action against him as per provision of the
lawnct in case of violation of amy orderfdicectives, Issued at any time and or non comphance
of the terms and conditions of his consent order.
1, The applicant shall make anapplication for grant of consent al least Y0 days belure e date

of expiry of this consent,
4. Necessary fee as prescribed [or abtaining rencwal consent shall be paid by the apphcant

alongrwith the consent application.

5 [ due to any technological improvement or iherwise Lhis Board 13 of opinwee that sl or any
of the conditions referred to above required variation (including 1be change of apy control
equipment either in wholg or in part) this Board shall after giving the applicant an opportunity
beﬁjng Jward vary all or such condition and there upon the applicent shall be bound o comp! ly

with the conditions so varied.
6. The industry shal! provide adequate acrangement tor fignting the accidental leakages,

discharge of any pollutants gas: Miquids from the vessels, mechanical cquipment ele. which are

likely to cause environment pallution.
7 TI'!G industry shall comply noise pellution (Regulation ard control) Rules, 2000,

4 The. mdust’ry shall comply all the direction/Rulesi[nstructions =3 may be issued by the

MGEFICFCEH%&.PPE from time to time,
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9. The industry shall ensure t
tolerance limits as specified i
the concentratjop of

1at varioug characterigtics of
n EPA Standard and
any characteristjcs should e
‘ould imme

the effluents remain within the
4s amended {rom time
xceed these
diately submit the revised
any change in the raw material in process, mode

change of process at any stage during the consent period, the industry shall submi fresh
consent application alongwith the consent o operate fee, if fous

account and that shall be paid by the industry an
consent application

10 time and at no time
limits for discharge.
application (o the Board in the event of
of treatment/discharge of effluent. In case of
wl due, which may be on any
1¢ industry would immediately submi the
(0 the Board in the event of any change during the year in the raw material,
quantity, quality of (he cffluent, mode of discharge, treatment facilities etc.

I The officer/official of the Board shall reserve the right 1o access for the inspection of the
industry in connection with the various process and the treatment facilities. The consent to
operate is subject to review by the Board at any time.

12. Permissible limits for any pollutants mentioncd in the consen: to operate order should not
exceed the concentration permitted in the effluent by the Board. . .
13. The industry shall pay the balance fee, in case it is found duc from the industry at any time
later on. _ o o

14, If the industry fails to adhere to any of the conditions of this consent {o operate order, the

v anted shall automatically lapse, _

S i i its ¢ hey shall inform the Board and obtain

15. If the industry is closed temporarily at its own, they sha

issi efore restart of the unit, . ) ) ‘

- iy all rections/ > structions 1ssued from time to time by

16. The industry shall comply all the Directions/ Rules/Instructions iss

the Board. e ek

Specific Conditions :

CTO so granted will be without prejudice to any violation made by unit in past & \\'I.]I be
% d cancelled if any such violation come 1o the notice of 1he Board at any stage and the
med c: fany s . ’ b s
d‘;‘fo o granted will not affect the prosecution action to be initiated & bnwrom.mnt.al |
i ition.tu be imposed for such violations against the unit for such past violations caused
ns : I Al o A -
;OTI]:eunit 2. Unit will not change the quantity ol domestic effluent/trade effluent’ air
e i ission of (he it will obtain all necessary
’ ior pert the Board, 3. Unit will obtain )
iy urces without prior permission o . ‘ . g
e;T“SSlonS ;:)m all concerned departments. 4. The unit will operate its pollution control devices
e : h same. 5. Unit will obtain necessary
i intai er logbool for the same. 5. Unit will obts SSATY |
ilarly and will maintain proper iRt : It s
j:gtlh r'zation HWM Rules, 2016& will apply lor CTO renewal at least 90 days before -..\plr)f
ori yid . ; ; : iy
: fCTO. 6. Unit will maintain good housekeeping and will comply with the pr.()\ ISIDD‘:‘ 0
(Sk\l:fefv? Rul 812{‘”6 7. Unit will deposit balance fee, if any found at any stage pending against
ule i L1 B A ST |
the unit. 8 I:lnil will comply with all the direction issucd time 1o time by HSPCB, CﬂPCB f
C];L uMl H. n’ble NGT, Hon'ble Punjab & Haryuna High Court, Hon'ble Supreme Court o
: 0 : ; i 1 - S e . 2
[ d'Qand other concerned authorities. 9. Rencwal of CTO will not prevent the Board rToLn )
5 1 e inv revokine a (7 ~h w1
nk' ropriate action against the defaulting units including revoking the CTO, wm:N
mng a t : - - e oy oy v
lal g app ly with any of the conditions of the CTO or any relevant provisions of the We o
e w:lnp g Air Act, 1981, 10, The standards j)rcscribcLl under environmental laws by Mo
and Air 10,
e fi IIo"wed by the Board. Further, it is clarified that the standards to be
O ' der environmenta! laws by MoEF&CC/CPCB shall also be
; n time to lime un : b et S T
T andards of Board. Provided that in case any stringent parameters will be
dCéde lO be the b'[t‘ln LS ; ;herc Up{)l'l paramelel‘ﬁ are EﬂSU pl‘O\’ldCd b)
prescribed by the Board on any subject W
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MoEF&CC/CPCBR, the standards prescrib - :
: s prescriped by the Board will he followed. Tt 2
standards prescribed under EP Rules, 198 RAUER e T SO
e i s, 1986 {as amended) shall be applicable on the industries
vinch specific standards are not prescribed Jran T -
orsantthe Saend . ] ribed. | 1. Grant or renewal of CTE and CTO does not
- Dal‘ Rf‘]m revoking of those CTE and CTO mncluding taking appropriate action
Ea?ﬂﬁt those defaulting units, where CTE or CTO has been abtained or got extended on the
basis L‘tf wrong declaration or false documents and also who fuil 10 comply with any of the
conditions of CTE/CTO granted to such units or any relevant provisions of Water Act. 1974
and Air Act, 1981 beside forfeiture of performance security e

CTE. 12. Unit will provide Lhe stack height ol all the sources «

 as per GPA Act, |986& will
comply with the prescribed standards for discharge of effluent’ air emission 2s per EPA Act,

1986 & any further amended standards. [3. Unit will submit Annual report of Hazardous waste
management Rules and environment slateme
will convert the .(5. sets o Dhal fuel & install retrotit APCD within the prescnibed nme Lt
prescribed by CAQM & will nse D:G. seton for elevatoremergency sery
directions. 15, Unit will upgrade the STP g per
16.03.2023 within the stipulated time period & will comply with the discharge norms 4= per

arder dated 02.07.2020. 16. CTO sa granted will be based on the information pros ided by the
nit through online portal and without prejudice Lo any violation made by
deemed cancelled if at any stage information cybmitted by the umit found
Tﬂlse.fwr{m:gﬁncomp]n:tﬁ for such violation the CTO so aranted will
getion to be initiated & Environmental pompensation

L

wosited by the unit for obtaining

nt as per the provision of applicable laws. 1. Unit

ices as per CAQM
provisions of board mecting d

soisipn daled

unit in past & will be

ar affect the proseduiivn
ta he imposed for sueh violations 453 inst
the unit. 17. CT0 s0 granted will subject to the culcome of O.A. No. 444 of 2023 pending
before Hon'ble NGT & CTO so granted will nc

ot afTect the prosecution action tw be inittated &
Environmental compensation to be imposed for such viclations against the unit

A

- Dbl Lngirasia By A OrEF

KULDEEP SINGH smes _
- 1l e Lt VA 2 _-__.‘:.
Regiomal Officer, Gurgaon Norei

Haryinu State Polluton Contrel Board.




= T

Annéxg1

ment A utllﬂi"lty

Gurugram Metropolitan Beve]ﬂll

Plot No, 3, Sector 44, Gurugram, Hﬂffﬂ
w-:b site gmdﬂ'-gﬂ"-ﬂ

na, Pin: 22003

Regd.
To

M/s Joyville Shapoorji Housing Pvt. Ltd., Office 5[’ C‘mm’
41744, Minoo Desai marg, Colaba, Mum’hm—#ﬂﬂﬂﬂ‘i
Joyville Shapoorji Group Housing Colony project

(GHC), Sd:-cl;nr-ll]L murugram

Subjeet: hhany
Renewal to purchase Treated Water &lmugh Tan]a.f:rs ﬁ'ﬂm
GMDA STP/CETP for non-potable usage. g i

Reference: ' Date - Mon; 27 Feb 2023
You application No. WTVRENEW-1677228234183 dated

-
sl

IfdwFr.-b-EﬂIE fi:-r t’he subject as above.
Builder ﬁ Gulumz-ar Namc M/s Joywvi ile Sl'mpum]j HGHSI'JE Fﬁ Ltd U‘TE"’E SE Contre, 4”&; Bagh
Desai marg, Colaba, Mumbai-400004. e,
Site / Project Name: Joyville Shapoosji Group [-.Inusmg C-:-iun:.' prﬁjﬂﬂl (GHC) e
Applicant Mabile Ng.: 8130091096 = e

ApphcantEmml 1d: Jmalleshapmn!443@gmail comi. .

In this e:::-ntr:xt ot ba.m af‘the credentials prnwded b;.r :mu thraugh nnhm:: portal E}MDA thi: i
permission is, hraret-y granmd to purchase treated mt:r frum {W E‘I’P WATER ST&TI@F’} with

the fni}nmng -:mri tio SR
i) The pmmaﬁ_l_un rnaccrnlmue purchase of rrcaiud watr:r thmﬂgh fsmkms will mquu‘e m hwe.—vahdated

aﬁcr 06 rrmnths ﬁ;::-m the date of issue of this letter,
i) If‘the apphcaut of his authorised vender. fnuﬁd'j:ﬁsusing the purchas::d treated mter 1e. bj.l'

supplying the: treated-water.at the location other than. rientionied in Kis application,: the. permission will
be mwkad mtlmut auy notice and further sultabie amwn as I_i_'l_:-frldﬂd b}r GMDA authont:!r will be

taken, ﬂgamst i
e Ilhe-'l't}-' 1o revise T]:H: rates ::Pf watermnker r:harges. and appilcant w:]l be fiable

fii) GMDBA will T:e: at th
to pay the revised: c:]1arg«=5 as and when decided: h},- GL-[DA, e

iv) Appllcﬂntf\fﬂnder will inform GMDA: atiout: Ancreage. 1 dacréé;a ut‘mquarement uf wa!er if any in

___,1_

advance. - S R
v) ﬁpplmnt w:dl also: nnsum to follow the dmdn Ime& nf Hﬂﬂblﬂ NGT issued from famas 1o time,
vi) The, wsler t:ulkar will b-E: filled at the :espscﬁw: lacation unl:-.' affer scanning of QR Gnﬂn receipt.

Cor

o ..-'.'

; ,.—-.|

Praveen Kumar

Executive Engineer,
Gurugram Metropolitan Development Authorily
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Gurugram Metropolitan Develnpmﬁ'“t Authg;‘;tj’
Plot N, 3, Sector 44, Guiugram, Haryand, Pin: 122

Regd. Web site gmda.gov.in
“To .
M Toyville Shapoori Housing Pwt. Lid., Office 8P Centre,
?”44 Minoo Desai marg, Colaba, Mumhﬂ!—mﬂﬂm
Oyville Shapuori Group Housing Colony project
EGHC’), 51:{:*.:::1'—1{}2 gumgr._{m
‘Subject: i :
Rencwal to purchase Potable Wamr for ﬁ]hng af Tankers _
R from GMDA WTP‘;’BUDStmg Station. A
Bfﬁrr..ncc ot E Dﬂtﬂ “_Mﬂn, 27 Fl.’:b 2023

“Your application No: WTVRENEW-1677228043679 dated
29- Fcb 2023 for the subjcet as ahm't: h

“Builder /- Cﬂlﬂmzr:r Mame: Mfs Jﬂywlla S]mpﬂm]l H::lusmg Pvt. Lid., Dfﬁcc SP C.:ntre: 4 1/44, Minoo
Desai marp, Colaha, Mumbat 400004; : S e

Sile / Project Name: .Tn:,rwIIL Shapum]l Gmup Houmnﬂr Colony project {GHC) 5
Applicant. Mubﬂe No.: 9821098840: - _ T
.Apphcant Em ail Td: prmcckumammghﬂﬁ?@gmaﬂ cum '

In thisg mmext the permission is hereby' grdnted to pumh ase potable watcr. I'ur flhng Dfiﬂnkﬂl
ﬂll’ﬂugh }fuur Dnlma credentials from - vnth Ihl:.'. fo]luwmg conditions:- . i

I i
i) Thc pcrmwsmn to continlic purc:hasz nf‘ dnnlcmg water tankers will rcqulrc tr.a e vahddted after
05 mqnthsnﬁ*um the date of § issue of thisg: Icttcr iy
ii) If the-applicant o« his authorised vender found.mistsing the drinking water suppl}" 1.8 b}r providing
the l:innkmg water at location n::th{:r than mentioned-in the app]matmn fur the. dnnkig: watﬂr
pumhnsed from GMDaA, the pf:rnussmn will: B, mvokcd w:lhuut any notmre: and:ihe pr.mdmg amount

be taked anamst him. ; :
1L} GME);& w:lll be at the liberty: tcl revise ﬂ.lﬂ ratf:s r:-f Wdter tanker charges and app]mﬂm W,H be liable
{0 pay. th.& Tevisal charges as and when deeided: bjf GMDA. % : i

1V} Applmﬂ.nt { Vender will m_ﬁ:lrm GMDR &bout mcraase ! dtcrcase"u
advance.." : R ek
V) Apphcant il also casurs to {‘ml[uw the guide hnes Gf Honble NGT 1ssued fmm t:unf: to time,
w] ‘I‘ha watcr tanker will be. fillad at, thc re.-;p ecnvc location only afier sg;]nn-mg Df QR Cﬂdv:: reegipt

Abhinay Verma
Executive Engineer,
Gurugram Metropolitan Development Authority




Gurugram Metropolitan Development Authority
A Stumstory Authariy Under GMDA Act 2017

Show below QR Code fo the operator. Din pot share this with anyore else.

O
Trapsaction Id : GMDABWT428271 694855934430

Tanker size: Upte 15000 Lirs, Charges; Rs. 430/-
Withdrawal slip 2 af 3
Vehicle Regisration No. - HRI5AQ3170
Type - Reeycle Waler
Water Station - STP Dhanwapur
“Walid From - Sat, 16 Sgp 2023
Valid Till - Wed, 20 Sep 2023,
File Id - BWT-1694855774822
Nare - Mfs Toyville Shapiourji Housing Pt Lid,
¢ - Joyville Shapoo]i

gjte/Project Narm

QitelProject Address - Secior-102, (orugram

Group Housing Celony prajeet {GHC)
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nt Authority
A Statatory Adthorily Under GMDA Act 2017

Gurugram '.ME'trnpulitan_ Developme

Show below QR Cede to the operator- Do not share ihis with anyone clse.

Ol

or
Transaction Id + GMDABWT32472169485593 4444

Tanker size: Upto 15000 Lirs. Charges: Re. 450/
Withdrawal slip 3 of 3
Vehtcle Registration No. - HRS5A03 170
Type - Recycle Water
Water Station - STP Dhanwapur
Walid From --Bat, 16 Sep 2023
Valid Til) - Wed, 20 Sep 2023
File Id - BWT-1694855774822
Name - Mfs Joyville Shapoogi Housing Pvt. Ltd.
Site/Project Name - Jowville Shapoorji Group Housing Colony project (GHC)
Site/Project Address - Sector-102, Gurugram




Gurugram Metropolitan Development Authotity

A Blalatory Auihnnt} Under GMDA Act 2017

Show below QR Code 16'the operator. Do not gharc this with agyone elsc.

B
ey

Or
Trinsaction 1d : GMDABWTI06881605021464R69

[

Tenlcer size; Uptn 15000 Lirs. Cl‘jarges: R, 4504
Withdrawal slip 1-0£3
Vehicle Rejlstration No, - HR53403170
‘Type - Recycle Waler
Water Station - STE Dhanwapur
valid From - bon, 18 Sep 2023
valid Tilh - Pri, 22 Sep 2023
File 1d - BWT-1695021323587
~are - MJs Joyville Snaponrji Housing Pvt. Ltd:
act Name - Joyville Shapoutji Group Housing {fplﬂpy pioject {GHC)

SiterPro]
SiteTio] ect Address - Bector-102, Gungram
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Gurugram Metropolitan Development Authority
A Stalutory Authority Uneder GMDA Acl 2007

Show below QR Code (o the'operolor, Do not share this with anyone 2lse.

Or
Transaction Id : GMDABWTRS033169502 464884

Tanker size: Upto 15000 Lirs. Chatpges: Rs, 450/-
Withdrawal slip2of3
Vehicle Regisiration No, - HR55AQ3170
Type - Reeyelr Waier
Waicr Slation - STF Dhanwapur
Valid From - Mon, 18 Sop 2023
Valid Till - Fri, 22 Sep 2023
File Id ~BWT-169502 | 523587
Name - M/is Joyville Shapoorfi Housing Pyi, Lid,
Site/Project Name - Joyville Shapoetji Group Hovsing Colony praject (GHE)
Site/Project Addrass - Seetar-102; Gurugrarn

96
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Gurugram Metropolitan Development Authority

A Statutory Authority Under GMBA Act 2017

sl else.
Show below QR Code to the eperator. Do not share this 1..=nth ayane

Or
Transaction Td : GMDABWTE0264169502 1464906

Tauker size: Upto 15000 Lirs. Charges: Rs. 450/
Withdrawal ship 3 of 3
"-.’Eh.icle Regisiration Mo, - HR55AQ3170°
Type - Recycle Waler
Waler Slation - STT Dhamwapur
Viilid From - Mon, 18 Sep 2003
Walid Till - Fri, 22 sep 2023
File Id - BWT- 1695021323587 .
Narne - Mg Joyville Shapoorji Housing Pvt, Lid, :
Site/Project N et oyville Shapoorji’ Group Heusing Colony piroject (GHC)
Site/Project Address -.Scetar-102, Gurujram



- Gurigram Metropolitan Development Authority
A Blatutory Anthiority Under GMDA Act 2007

Show below QR Cede (o the operator. Do nol chare this witt anyone else.

Or
Transaction Id : GMDABWT2119416951 18434100

_) Tanleer size: Upto 15000 Livs. Charpes: Bs, 450/
Withdrawal siip 1 o3
Vehicle Registration No, - HRSSAGQ3I70
Tyvpe - Recyele Water
Waler Station - 5TP Dhanwapur
Valid From - Tue, 19 Sep 2023
Vaiid Till - Sat, 23 Sep 2023
File Id - BWT-16251 18277664
Nams - M/s-Joyville Shapoorji Housing Pvi. Ltd,
‘SitefProject Name - Joyville Shepoerji Group Housing Colony project (GHE)
Site/Projecl Addiess - Sector-102, Gurugram
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tgram Melmpnlltan Cevelopment AuthoTily
A Sty et i Vder G MDA At 2017
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Gurugram Melropalitan Deveiopment Aukority
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THORITY HARYANA
vSectord, PANCHKULA,

Ta | Dated:, 82/ 187
| 1205, o Bitaes Pt L "
l-ﬁ._ﬁurgrum{fslﬁﬁaf Tower, South City.,
o it‘:::::‘;’;ﬁ;?ﬁ’{i“““ for ednstruction of r.;:'im;mm;uiﬂ Colony at
Gurgaon, Haryany o0 latabad, Sector-103, Tohsi) 4nd District-
Dear Sir, |

THIS letter is in réference to your application no. nil dated 08.11.2017
addressed to M.S. SEIAA, Haryana recoived on 30.11.2017 and subsequent leter dated
12.07.2018 secking prior E:lwimn_rntnm! Clearance for the above projeet under the EIA
Notifieation, 2006. The proposal has been appraised as per proscribed pméaqum in the
light of provisions under the ElA Motification, 2006 on tha-basis of the mendatory
documents enclosed with the application viz., Perm-1, Forml-A, Conceptual Plan and

additional clarifications furnished in response o the chservations of the State Expert:

Appraisal Committes (SEAC) constituted by MOEF &.CC, GOl wide their Notfication
21082015, in its meeting held on 10.00.2018, 15022018 and 07.08.2018 awarded

*“Gold” grading (o the project.” ;
[2] It is-inter-alia, noted that the projéct involves the proposed the construction
of Commeroial Colony Jocated at revenue estale of village- Daultabad, Sector-103, Tehsil
and District — Gurgaen Harvana on a total plol 2rea of 9,333.63 sgm (2.30639 Acres).
The tofal bullt up area shall be 28,902.08 sqm. The ppc!{;lﬂ'.ﬂ'.d project shall comprise of 2
1owers (Tower A & B- Basement + GF + maximum & Fldurs), The preposed project shall
have retils, offices and resteurants. The maximum height of the building shall be 30
meter, The total water requirement shall be 87 KLD, The fresh water requirement shall be
20 KLD. The waste water generation shall be 56 KLD which will be treated in the STPof

100 KLD cap{nil}f. The iotal power requirement shall be 2350 KVA which will be -
‘supplied by HVPN. The Project Proponent has proposed to develop Jandscape area is |

19.9% of total phot ares, 5,94% at terrace level and 16.9% as vertical garden. The Project
Prapanent proposed fo mﬁslru::! 160 KLD rain veater horvesting storage tank. The solid
waste generation will be 588.63 ke/day. '1‘]*.5: bic-desradable waste will be (reated i the
project area by adopling appropriate technology. The total parking spaces propused ars

J4TECS.

whd5
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13

thﬂ- E'IE] Bvang £

The Stute Expeit J";pm pisn] Sommnitee; Mary Bt after dug copslderation gt
; lucumenta submitied by e projuect propedehl aniel addltionﬂl C]El.l.lﬂﬂﬂ[i{m
Wrivished:;

T [e3Ponse to its abseryvations, hnve: recomeendod e grant &
e with the stiputated

enl Authosity in IS

t cmr]ronmeﬂial

elearanpe
Cor 1']1¢ pr ':PJLGE mmumned abave, sibjcet to m:lu]ﬂl.ilt!ﬂ

o
nditions, Aceotdiigly, the Siale Cavivoniment Im:JHGL AEFLSET
mwhng held on 16.02.2018 desided 1o agres wilh {hﬁ r:mommﬂlldﬂ"“"” of BEAC 10

i
ceaid negessary envirommental. cleniance for the prejost undsr Category B{g) of E1A

Notifiention 2006 subject to the stiet complianes with the specitic.and gmuﬁl unndmc-m
nentioned below:-

PART 4.

SPECIFIC.CONDITIONS:-
LCunstruction I”li.’tau"- =

(1} “Consess for Bewbiisn” shall be. obtsived foom Hryans Stais Pallulion Contro]
Brard under Afr and Water Act and 4 copy shall be subimitted ‘to the SEIAA,

Flaryana befors the start of any cansiruction work at site.

12} . A first aid toons os propassd in the project report shall be provided botl during:

eonsteuction and operationa) phase of the project.

131 Adequate drmking water and sanitary facitlties-shall ve provided for sanstnaetion
workers af the site. Provision stiould be made for mobile tollets, Open- defecation
by the laboares is steictly prohibited. The safe disposal of solid wastes! yuaspe watal

gmcrﬂle:d during the ponatrictiod fikdse shouldbe ensured. Efforts shall be imade to

provide mobile STF for treaimetl o waste waler durma {he constrnctjon phase.

f4]  All the mpsml excavoted during canstrhotion astivities shall be stored foruse i

horticultureflandscape development within the project site, -

[5] The project proponent shail sosure thet fhe building mateiial requited during
conatruction phase is projerly stored within the projest dred and digposal of
cnnétmctian waste ehould not crate any mdverse cfibel an the neighboring
commmunities and should e d]'spc’:-std o n&i@'r toliing neeéssary -precautions for
n.:m::ml saficty and health aspests of people, on I:r in appraved sites with the approval,

. of cempetent’ authorlty:

161 Cﬂn&t\suclinn spoils, fneluding bitu

must not be.

" nutecial must be cecured 8o thut
a0y zasdous We

appti - and GErnE Wi

per applicable rules and & -

poltutien Contiol Board.

"

minous material and othir huzerdous materials,
allowed 1o conteminnte watercourses and the dump Sites for sueh
they slmuld not Josch it {he growsd. waver and
sre genetated during construction phase, should be disposed 6ffas

it lestzEnry epproval uf e Hlaryana Siats
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7]

(8]

1

110]
[11]
[12]

[13]

[14]

[13]

required, oles

- Aanbient noice-

95

r[‘]jﬂdiuﬂ # . :
¥ generntor yoqq t lie used during copstryetion phase shall be of ultra, A
Eu.JPhur c

Whe end should conform to Environment. (Péotcotion) s

ir and noise tenission standards, _
ed for 8ptiating G sets shall be stored in underground tanks and

nce from Chief l'-:uum}]'cr ;:pf Boplosives shell be taken,

levels shal] conform to thé Commercialflndustrizl smndards both

dorlng day ang. night: Ineremental polkutien loads on the ammbient ait and noise
qual;

Tie dicse]. tegui

iy should e u]nf;u]}r mpnitnred during cnnsn'uchun phuse. Adequate INGASULES
should be taken (o reduie ambicnt alr pollution and noise lovel ducing eonstruction
phase, so gy 1o conform to the stipulatad Commereialindustrial standacds of
CPCB/MoER,

Fly ash shall be yseq as building material in the construstion as per the provisions
of Fly Ash Notifieation oi’ September 1:-.?':}-51 and us wnenced on 27th August -_3'3'33=I
Smrm water'eondrol and its re-use ay per COWE . and B1S stondards [or various
%_’Lppl.i::aﬁnns should be cnsured.

Water demand during copstrustics. shell o2 veduged by use of pre-mixed concrete,
euring agents and other best pran:':;ilccs.

In view of the sever: constrains in water suppiy augmentation ih the region and
sﬁsminubility of water resources, the developer will submit the NOC from CGWA-
-speaifying water extraction quantities and assurance from HUDAS lltliltj" provider
indieating souwrce of water supply and quantily of water with details of intended use.
ok water — potable and non: -potable. Assuraace i required for both construction und
operation stages sspacately. It shail be Submm:d (o the SEIAA and RO, MOEF,
Chandigarh before the start of constructian,

Foof” must inect pmscr]ptw:: requirement as per Energy Conservalion Building

Code by using appropriate thermal Insulation material;

Opague wa)l mus! meer preseriptive cequirament as per Energy Conservation

Bailding Code which is proposed to be mandatory for sli air conditioned SPAces

while it is desirable for 'qnn-air-cﬂnd,iﬁmled spaces by use of Fppropriate thermal

insulation maierial to folfill requirement.

[16] The appepval of the competent authority shall be.gbtained for structural safety of the

[17]

-r{_tuﬁﬁf,!' ecyc
; r{nﬁ'ﬁl‘l‘-’- and B

building on account of garthquake, adequacy of fire fighting equipments, etc. as per
MNag oﬁal Buildine Code inclnding protection measires from [fghtening ete,
E}'i,,r.f:re\iplclltﬁd evoundwater and 1mpum:i1ng severe shortage of water supply in the
rezion TeEUires the developer to redraw the water and energy conservation plar,

rerid | f@at-,rmt of the proposed develapinent. Project
Tl reduce the overd ¥
Dﬁvﬂiﬂper ﬂhﬂ

1ng 'ﬁ‘r].'l.h!ﬂ 3 ;o
ﬂaMWGmmmmm

rporate water efficienty /savings measures as well as water

Jths and beforc start of copstniction to the SEIAA,
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[20]

124
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[23]

26].
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- K -i]E [ * r c
- enl shall Lovide 3 meter high barrieads eround the L
= Project FPropod L _ _ eai =
il N . preen Tor e¥ery figor above the ground, proper sprinkliag and £~
- tawr appn, GUSL SCTECD R, X ) ) -
fraect &t ) et dust and air pellution during cunstruction. P
- . alelpred mpterial to PElE ::,'E"‘*c
povering 00 % R
i

DPremizes, g Ain
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a5

L T .

Ium;cs:al'll:ts:r “num.r B8 stuted inn-proposul shiall construct 100 KLD rain watet
r SUTERE tank for recharping the prouad waler within the project

silting chugnpey aamr flarvesting pits shsl] be designed to wake provisions for
P60 8nd removal of Noaring matter before entering harvestiog pit

Meintapans
Atelance : ;
budgst and persons responsiblp for maintenance must be: provided.
b

2 - Proponest shall provide for adequate fire safery meusures and
Lol Tents as fequired by Huryana Fire Service Act, 2000 and instructions iszued
by the Jocal éu!huﬁwﬂ]ij'acmram {Jf.' fiee foom :ilﬁc to time. Further the project
PTU]'JUHF.}:‘]E shall toke necessery permission regarding fre satety scheme/NOC from
compLtent Authority as required, i
The Project Proponent shall abiain ussin.'ﬂnce from the HYEN for tolel supply of
2330 KVA of power supply before the star: of cofstructiott. In oo tase projeet will
be operational solely an penrators withow auy powsr supply from any external
power wility.

Betuil calewlation of power load cndl sltimate power load of lll:m project shall be
submilted to HVPM yader intimotien [0 sﬁma Harvane before the stac of
construction. Provisions shall be-made for electrical inlvustructure in the project
ure. '

The Project Proponent shall not roise any c;g;nsuumlon in the natueal Jand
tdepression £ Nallabfwater course and shall ensure that the natural flow from the
Nullahfvater course 15 not obsirocted.

The Project Proponent shail keep the plinth level of the building blocks
sufficiently above the leve] of the approach road to the Project. Levels of the other
areas in the Projects shell also be kept sultably so as to aveid tlooding. '
Construction shall be-carzied aut so thel density of population docs Inul excend
:;nnns approved by Direetor General Town #nd Counlry Depm‘trnmlt Haryana, .

The Projesi Froponent shall submit 2n affidavit“with the declaration that ground '

watsr will not be used for construstion and only reated water should be used for

CORSMCTIOnN.

The projuect proponens
shpuld'@ modified 10 include those mees in green area. | o
Ti'm project nrgoonent shell ensurs that ECBC nomns for comgosie Cllr[:lﬂtﬂ
In particalar buitding envelope, HVAC scrvice, water heaiing,

ecirical infrastrucmure myst mees ECBC nornis.

ehall not cut eny ¢éxisting wee amd project landscaping plan
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(23] The RIojest Proponent ¢

th

& By constmiet g "Dd]ml:-ntmmn besin ln the lower Teval of
Frajent sl 1o teap

130 Gleftant and afhor wastos dusing vains.

:Ll: :;?:;tﬂ?:n;;n:m shall provide proper vests ‘of proper widll bod propes
31] The project 960t befre the stut of onsteuetion.

Prapanent shall ensure that the U-vaiue of the glass is less them 3.177
o ma‘-mnum 30lar heah gain do-cffietént is 0:25 forvenicnl fonestration,

Th e -

® Project proponent shell sdequitely contrnl consiructlon dusts like siliva dust,
o i : e o
on-silive dust and wisod gust, Such dusts shali net sprodd puiside project

e ¥
premmises, Projuet Propoosnt shal] provide. respiratory protective conimmens 1o sl
Lonsiuttion warkers, : h

132)

1331 The project propanent slaall provide fire cantrol room and [irs nfficer for buitding

HBoVe 30 meler Bs per Mational Building Code. -
[34) The Project propencnt sfiall obtain pesmission of Mines and Geology Department
[or excavation of soil hefore the start of construction, .
The. project proponent shail provide one refupe sves Hil 24 moter and one 1139
meter each, as per Nations] Building Code. The project proponent shall not

-converl any celuse area in the babiable sphee end it thowld not be sold
oulfoommersiatized.

£35)

[3¢] The ptoject proponemt shall seck specific prior ﬁp]l.l‘ﬂ".l'ﬂﬁ [rom concernut focal
huthurii}'ﬂ-l'l_mh reparding prﬂ-vis:'lntm of storm driingpe and sewerpe Sysiem
including their integrajion with extemal services of HUDAS Losal authorities
Leside othor required sérvices before ety up any constrvetlon activity.

1371 'The mojeet proponent shall discharge excess of treated wiiste waierslorm waker
in the public drainuge svsiem and shall seek ]:»thEissinn of HUDA before the stat
nf construction. "

138} The projest proponent shell mumi:am e '115L¢ncc between STP and water supply
line.

[39] The pajest proponent shall BIuLe that 'Ilm stack heightis 6 meter more than the
highest 1ower. '

140] The profect [roponsny shall gnsure that stricteal siebility 1o withstand earthuake

| of magnitede 8,5 on Richter seale.

(511 {'rmim fenesiration shall not excect 60% of tota] wall area.

[42] The P"D}E ot preponent Was further teld thet any change in-quantum of facilities or
e pollution load as showr S Form- LA will require revisicn oc prarm:::s: in the
1o be. pranted oav - onmental clearancy, otherwise it will be  considered as Lo

violaticn of said avirpunent cleatants.
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Crperntingm) Ehnge:

I3l "Corigy ‘
it Lo Operute" gl be obivined fiom Toryma State . Pollution
Coinkya] Bowl wagey

SEIAA, Hoaryang,

Ale ovd Water Aet wl o copy shull by sublnitted to the

! : S Seiape Trentnen Pimu (3T shol be Jn:itu'llnd tor the trestment of the

L SEWDAE 0 o proseribed stemclards Inluding, odgur ol lreted effiacat will be

veeyeled to nehieve zove gt dtseharpe, The Welnulon of STP dhalt be ertificd

by o0 independent expett i u coporl in his reguo shell be submiticd 10 the

SELAA, Fatyona befme (he prdfect is commissloned For operdtion. Tertiury

Tealment of waste wior is mundetory, The projest -pL'u-]'.luncnt shall remave not

oty Ortho-Phosphorus bul worsl Phosphoros o the extent of kess than 2mufliter.

Binuitarly tots] Mitragen leve) shall be less than Smplin in legiury wreated woste

whier, Thscharpe of wested sewnpe shall conform Lo dhe morms md standacds of

: ' QPCE.” HSPCRE, whishever |5 euvitonmentully. beder. Project Proponent shail

ifﬁi?iemﬁﬂt such 5TP techpology which doss nol reqaire ﬁl.te.r backwash, The
prjéct proponent shul essentinliy fecvich: STP prefeeably syiivelznt 1o 50% of
tote] capreity or as per the inilial vicupancy as the wise may be,

[l  Separation of the grey sad Biack weler should be done by the use of dual plymbing
linie. Treesment-of JIH%E prey water by decentralized treatment shguld be dene
ensurling that the.ve-ciecnlated water should hove BOD ievel Jess ﬂll'.nli- mgl'-'l’l.trﬂ
and he recycled waber will be wsed for flushing, gevdening and DG ser cocking etc,

*I ; 4] Yor disiafeetion of Ui leated, wazlowster ulich-vielet pdiotion ar ozonizution

‘ prosesy should e used,

1 [e] Diesel powsct generoting setd-peoposed a3 soteee of pack-np power for 1ifts,

eommon dred illuminabion aed o domstic wse shauld be of encloged type

I - and conform o rales made under thy Frvlronment (Protection) Act, 1986, The
loeuiion ol the DG sels shall be i.:} lhie bossimenl og.prenaised by B projest
proponenl wish approprists slack gt ebowve ihe highest o level of he projest

] as por lhe CPEB noins. “The dlsseh veed for DA sers sialk be uliva love suliphur
| die:sr:] (35 ppm seiphu}, inslewd of Tow sulphue dleseh,

i ER in hlﬂhwnl Mokse lovel :l!nmﬂd be gontrolled o onswrs thee i doos oot uuceed The

s pmucrrﬁr::! 5 mdnrds ool witbin and at e bowdney o the Froposed Counnerelal
I Colany.

! ppoa] giall malulati ok losst 19.9% 18 Ln::n
! ] The praject proponent e st Lo thi 11{ l1l L h s
i B [u]l] 1
" ogver drci for tree plantatlon mpne VA l:L 1 L el l;':' t : -
i . o e roud sites 1:-1-...5'3"1"31!!’ willy lognl spevied waleh enn provide proteetion nga

: ntjer; The npon spoacoy Tnaids the pr-;.uu:t gholl be
! . 7 poise and suapended partiulie mad
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Jreferably landses

bed and covered wi i -
- with . 15 bz & shmuba, Only
lecalpy Availasla pf vepelnUondgriss, her _ , On!

. i speeles shall be wgeq
LI project ‘minin
Project propanent shglt strfvp to tnindinze. watet in irigulan of lendscrpe By

minimizip i . ' . i iz
5 B BRGS Wred, using motive variely, keriscupingg and muleling, wtllizing
efficient furipation syst ; A ; 3
o w, sehedyling irdpulfon only sher checling cvapo
lramspivanion duly, ' I

. Rllﬂﬂ WAl barvesling for roor run-fF opd suefaee run-ofl, 03 per plin submitled
R should bt implemented, Befure recharping the suifee mun off, pro-trentment

.thra:mgh sedimentation s must be_dome Lo remove suspended watter, oil and

: Breass. The bore well foc rainwater reahurging shall pe kept ot leasl 5 rng, above
i e highest groid water ttle, Care shall be takén il ponlzminated water do nat
S an:.:'Rw[-j pit. The Pmlfﬂf_limpmmut_ shall owpid Roin Warer I_-Ia_rw::ating.-uf'
fest 10 minuses of rpin Aall, Roof tnp-pf'the-; bulf]dln'g-shall bo without any loxis

materiol ar puint which ean cantaminate rain water. Wire mess and filters s‘tmul-_i De

e ——— e

us_r::l wherever required.

B} The ground water tevet and ils quatity sheield be monitored regularly in tonsalation
with Cencral Grouxl Wpfurﬁuthnﬁw. -

f]* A report on the energy concervaricn mensurcs conforming 1D encrgy conservation
notm {inalized by Bursau of Brergy Bfficiency should bi nrcpared incorpuraling
détﬂf]s:ahnut building materials. & t.ﬁuhm_ln:ng_y, 15,"‘& LI Faclots obehnd suhmitt'f:n! W

o AL

thz SEIAA, Haryena iy theee tonths titme,
[[]  Energy conservition messures like installation of LED onfy for lighting the areas
outside the building ‘and inside the buflding should be integral part of the project

dn:;.'sig,n_ and should be in place before project ndmmissinn.ing"ljs_e- ol =nlir panels

must be adﬁplcd-.m Ahe mAKIMUE encrey, cansenvaiviy,

“The Praject Proponent shail- use zerde czone depleling potential !!1_1I.i1tE.L:5ﬂ| in
insu]atiun,.l.u}“rjgﬂqaﬁm:, alr-conditioning and edhesive, T-‘rujupt'[‘mpanr:nl shall also

provids balen free lire suppression Syates) 1 | _

The solid waste genzrated should be prapérly coilected and segregated as pet'the

n.‘..quirr:mcnt of the MEW Riites, 2000 and a5 amended Fram time @ time, The bia-

depradable waste stiould bo Lreited by approplule lechnalogy {propoged OWC) t

Ehe; site car-macked within {he project oris and dryfinerl solid wostie k]_mul.d-hﬂ' .
disposlaé“ off to the apprﬂﬁ;cd slics f‘u'i:_'luﬁd- filling .nitcr recovering cecyclable

[n]

material,
fo]  The provision &

HAREDA and shal¥be made operation
. ffic plun.and ihe parking plan propoesed by Lhe Frojest Preponent should-be

T ilie sely waler heading s;rsttrr]“.lﬂmll be as per sorms speeilicd by
k- eneh building block.

' The tra B e _ _ -

{pl o [jr ahered 1o with further seope of. dditionel parking for fture

meticuloushy . St o S oty

o There should be no traffic congestion niear the entey. and exil points
.i‘L‘rfI!l]fﬁmﬂ.nE" ' : . R Do ”‘.I’-.ri‘:: ; ?
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rom gy
oy udioing
g 1.
& U propgued project site. ‘Ps.mug shenld be fully

bl Epu{:l:l luld e nsed,

E operion,
! Wiltzed anfy ylyen LA el embaorily. will provids:
B Bvslon i the nren,

LR R TP
“ of BTP, solid wgie m.umgtmcm sl f,I::nln-:'-u]

L LY Nalized gy Mg
The Projue shall 15
dommgstic wytey sy
Gpi:t'uﬁ{:-n Bund
Inlraserum
UCE,  pollutiog

contyel meguares sl b .:-,m.n:d ven  aficr thl:

complation nf]:tﬁjw B u

Diffarem typge ; v am :
. e Df WASEy should be disposed off ]'.lc.r'pmwbmns of monleipal

it _ :Lii:;::' Ej:‘:dmﬁl wogls, hizardaus. wemEtn, e-wult, I;;.aur;;ir;g & plastic mles

wiaent Profection Act, 1986, Pr!,l,L]r:.'l,llnr]:,.l Gewsste and Baltery
| T WAt Shull be disposed of us per-existing E-“.*ELH!:.:'Mamug'erri-ant T*.Lu]:::i 2018 almfi
B‘“‘” ey Mandgement Tules 2001, The project proponent shell malntaln s

vollection center Far Towaus and it sl‘mE] be dispused of to only registered and
s i :':::::E;d ;:m““”“ 43 per giiatlog E-waste Munsgemeir Rules 2011,
| : ¢ diseharge. of Envumunﬂdlul pu[]u.e.ms we cnshrined in varibus
Sﬂhtdule-a of tule3 aEEnwrm LR Prateerion Rule 1986 slzall e sicdetly complied
WLEh, b
Wl The pioject ]:impnne_m shall meke provision for guard. pond mid olher provisions
for safery agains: (milure in the aperution -af wastewater treatmeant farg.iliti;m. The
prajeet proponent shall D]SD'iglEL]l[ﬁr_' boceptabls outfail for lreated efflaent.
[¥]  The project proponent shall ensre that the stack huighﬁ of DG scis is as pér-ihe
. CPCE guide lines and alzo ensiree thet the conission standards of nelss did ol are
| _ within tae CPCEB latest preseribed. Timits, Ifq’,dlsé,- andl Enlssion level of DG sots
preater than 800 VA shali be us per CPCE lalp‘stt stanghands for [Eeh capacity DG .

, seis, i . .
| [w] A clectic sipply exceeding 104 amp-, 3 phu&c-simll mininiein the power facioe
. -beﬁ.;een 0.98 tapg lo 1 ut (e puint of cunnu;lila.:m. . ;
' [x] The project pmpnneh-f chali minimize heal island offect Lhrovigh shading. and
i ' reflective o pervious surface instead-of hard sueface, ' '

ivj - The project proponent shall pat use Tresh waeter for HYAC and DG - gooling.

Adr I:;ased HVA{':; systent should be adnptci:l anel nly wenled wWiker slmbl be nsed
By prﬂj\t prﬂpnnunt for .;g.mmg, if it {5 ot all néeded. The Praject Troponent shall -
alsy use GyBporative cunlmg teehnolagy and_ double stege cooling system for

ITVAC [n order to reditce ‘water ccrnm.mptlon. Farther tenperature, relative

humidity duting swncier. rnd winler sepsons shauld be lkept at optimal level.

rigble speed drive, bst Conefficient of Perfolivinues (CoPh, as well n optimal
¢ Lopd ¥akie and minimom outside fresh alr supply may be
Coil 1}']’Jﬁ copling DG Sels shall be

Va

Tniegeated Point
yesorted for ccmscrvﬂt;mt af power and water,
i on for water caoled DG Sets,

used for 5aving ‘cooling water popsumpt]




. ¥ i 2 ‘u-l . = . k : ; .
2 The proju., ' ' : e | ' 1 23
" Pinjegy Prapon ey, shali ene ' 2 s '
ity geag H

lﬂ&i .W: '.
fab] T
velolty from e stack should b

Sueh 2 vy thal theee s to stack
tenditions,

Staglk shwl] e designrzcl.in

dtry Meleoralapion

Uhenl shpl Irovide wy i .
% Water speinklin Rystem in the project aves o
5.111}1'}11:5_5 the duge.; p -, e

: . :'11 'ﬂdd_itié‘m_ 1o the alrendy gy
Al Environimey Chipter of Exgp:

(] The Project PIOROnen;
[ae]

- downwagl g,
el Tig PRojeqt prop,

BEested widtipation miessures in the

shall provigy Riditional geeen area on terrace anil roof top, *

Tlie pro; oo . .
= Project BIOponent shyll ¢ngypa PIOPEL Alr Ventilulion and gl system in he

basemer; B 5 P . :
i GRS nrea rpy Sorbtabls living - of swien being and shall ansure thar

j ; ) by of Afir Chuugas; par. Emur.af{,ﬂﬁ{:}]} ik

asement never flls below ! 5: In case

l!' . . of emerpency eapugity for Increasing ACH to e exlent.of 30 must be provided by

PART-B, GENERA], CONDITIONS;

" |i]_ '. The VProject Proponent sunil ensure the cmﬁmitmmls_ made in Forme}, Furm_u-lh,
; ’ BIA/EMP and other du::uﬁ*.‘_nnts subinittéd te' the SEIAA -Lor the Prﬁ_ta-::tiqn of
envirgnment arig: Proposed environmentsl safeguards are complicd with in lettey
: and spirit, In case of contradiction batween baQ or more dociments on Bliy point,
N the mr:rs't- environmeéntally frimdl}'.u:m"lmitmtn'tl'ﬂn the _puint shalh_'.be laken as
commibnent hy,prﬂ_j:‘;ct.]:mpnr_l.&nf. '
fii] 'i;:he J:r'rojéctl' proponent shall dlso submil six monthly seports on tho statas of
compltance of the stipylated EC mndil'i:r._ms inclnding results of monitored data
(both in hard copies as Well ag' by e-mail) (o the novthern Regional Office of
MoEF, HSPCB end SEIAA Haryana, . : ,
{Lif] STP ontlet after stabillzation and steck aanigsiun shall be monitored _molmlﬂjf.
i blhﬂl‘ envirommental parameters and green belt sholl be monifored on quarterly
bacis, Afier every 3 (threc) months, the project proponent shall condust
environmental -ﬂllﬁlt and shall tu_ke r.:mq-cctiw'.r_e' EASULE, Efn:quhjad‘ 1,~n‘1hc:ut_c§lr;lay.
; 'he SEIAA Ha:*_;,*mm reserves e right do add additionsl safeendrd PR
Ief e B o ind nccessary. Envirenmenial Clearance pranted will Dbe
spbsequemly; A _f?m | infi ' I-_i{:;;‘] hns been given for ge.n"mg approvak of
revoked-f it is found thet false informa

. r{} E.{:[. 5 Lral ; o e i = SEI!’!‘ IIIMO .



Lii)

frii]

i}

Ix]

Ixi]

[xii]

[xii]

[xiv]

"~ Gre
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The-Praject prapor gy shall not vi

ﬂlﬂtﬁ llllr.u i L ! R - .
b 20y Counl/ it il e

Al olher stgrory olw

BUCN 63 1he nppyovyls f r sl
Chiel Contraller op Explosives ] F N

Vovest Coniservation Act, 1980
1927, }_’LPA Y900, oke, gl be.g

e tespective wuthoritics

DAty Dcpnnment,
Nl Wildiifs (Protestiond Aer, 1972, Tarest Asl,

Pleable Ty Praject roponents from
Qb the projet,

Bnined, a3 g
_ LT ::,unsu:ucilnn
: l'l vy T4} . 1l I 1

Thie Projeo P;.n Penent should nfovm 1 pubie that 1he Project has-buen mecordcd
Envivanmeni Clenrmee by fhe g et

: A the BEIAA j napies of the glearance letier ave
oV Rilpbie wltl?_ the Haryaoy Siate Follutien Enntr»;}r' Rowrd & SEIAA. This showld
be pdvertised within . .

T deys from the (late af tssue of the cloarunce letter at least i
bW Tocal newspapers tliat spe widaly circulated in ihe region and the copy of the
same should be forwarded 15 SEIAA Hasyene.

A copy of Enwirsamient Clearince
conditions shall ales be put Sl project proge

ent's web sile for public ewareness,
Undet the provisinhs of Envicomnent Proteution) Act, 1986, legal setion shall be
Initisked against the Prdjuct Propgnint i it was found thal construction of the

project has been stavied before ebtaining prior Environmente] Clearance,

Ay Bpacel against the thiy Envirouméntal Clesrance- shall lic-with The Mational
2 Tribunel, If preferrsd, within a pariod of 30

ways ag preseribed undey
Section16-of the Mational Gree: Teikumal Act, 2010, -

Corpovate Environment and Soeinl Responsibility {CB1ER) shall be leid dovwn by the
project proponcrt (2% shall be cenmedted). 8 ber ghidelines of MoSE, Gal Ofice
Memoranduin Ha. Jal]'DEEMIE‘JDGG_'-M.H{I} dated 18.05.2012 and Minisiry of
Cerpotnie Alfaiis, Gol Notification Dinted 27.02.2014. A separate qudit statement
shall be submitted In the ompliance, Eovlronnient related wark praposed to o
excouted vnder this respensiaility shall bz andertaken si:uultﬁr_mquls]y. The, project
proponent shall select amlj peepare 1be 15t of the work fnr'lmp]e'm&nmﬁun of CSE"._R
of its vwn choice snd shall sulbiii the Same boforn the stan 6¢ construction.

The fund ear-marled -fD:'- covironment protection megsures should be kept in
separale  aceounl and should nol be dhverted for ather oirposes ol year wise

expenditure shall be veposted to the SETAAMRO MoBF, Gol under ralas preseribed
for Envirpnment Audit.

i, .
The project proponent shall ensure the compliance of Forest Departmil, Haryania
Notification nit, 8.0, 12 1/PA2/1900/8.4/97 dated 28.11.1997.

: . s et tation
The Project Proponent, shall ensure that no vehicle duwing constuction/oper:

phase entér thie project premises without valid “Follution Under Control!

cartificate from competent Authordty,

Besides . the developerfapplicant, the responsibility 1o 2nsure the compliance of.

. S, . : . Clearance
Eavironmental Safeguardsf conditions imposedin e i mpamenins Siepanee
nvir : :

P
=
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[v] Thc'p_rqp,nnem shall uplnarl the status of e

gonditions laid daw
the faid daw.00n tow of land, Compliance repuﬁ, shouid

S .

leiter shall also e o pie 1:¢e.nscefl1ceqsa

65 I wha
imanse."CLU has been E’fﬂnh‘:{l - 58 nomeinames the

the. Towi
Haryana. 1 & Country Planning Depariment,

mplium':c of the stipulated RO

& vesults of monitored data ot theu website and shaf]
the -same perindically,

canditlons, inchudin
updatu
iy shali smlult&n&uusly be senl 1o the Legional Oifice. of
MoLEF, the respective Zonal Offica of CPCB and the SPCR, The oriteria pollutant
levels namely; PM, Pl SOy MOy,

Benzopyring, arsenic and Nickel, (Ambient lévels as well as stack emissions) or

Qzone, Lead, C0, Benzene, Ainmionis,

eritical sectoral parameters, isdicuted for the project shall be monitored aud

B eonvenlent locatlon near the majn gete of the company in the public

domain: : Lo

L

displayed.ot

[K"'"] The envisommental statament for cach ﬁmmuml year ending 21 March in Forin-V

#5.is mandated 1o bu submitied by the r;um]er:r, [FOROLEnt 0 the HEPCH Panckkula
nz preseribed under the Eswlr_onmem_ (Pratection) Rules, 1986, ns amended
subsequently, shall also be put on fhe website of the Tompany aleng with the staras
of compllanes of the EC conditions and hall glso be sent to the respective,
Jegional Offices of MoET by é_—mnil.‘ | |

Sl

‘[xvH] The project propongnt shinl conduct environment -audit ot every (rée monibs

imterval and thereafter. coirecied measures shall be taken without any delay,
Details of environmental audit and corrective measires shall be.submitted n- the
monitoring repori,

R
e

[xviif] The project '-pmpune.lir shall geek fresll enviroamental clearance in cage aoy

amoditication /revision is required a¥ a Jatwr stage Wie 1o cxchange of revenue fasia

existing iu the project arga or change in any plan due o combined zoning plan,

{xix]. The validity of this environment clearance letter is valid up to 7 years from the
dete of issuance of EC letter, The cnvirnnmeut ¢learanee conditions applicable (it
life spa;; project in case of Restdertial project will continuo 1o gpply. The resident

wtlf‘ara ﬂssamanc-antmsmg co-operative societies shall responsible to commply

lije.of the profect.

r in BC, di case of vialation fhe detion would ke takin as per

be seat to this office till
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[xx]  If project is not completed. witliln the validity period then the project proponent
ghall:

submit ﬂl? application for exiension of validily within one month before the
lapse of vatidity period of Bnvirowment Clearance i.e, 7 yeurs.

[#53] “The projeet proponent should intimate 1o the Authority well before shifting their
address of conununication, |

i, ;
Stﬂtﬁ Level Envirenmedf Impact-
Assessineut Anthority, Hﬂryalm, Panchhkula.
, {j{_.#‘?
Endst. No, SETAA/MR/20187. DAt oiens

A copy of the above is forwarded to (ke fnlIowlné
1. The Additonal Director (IA Division), MUEI"&CC Gol, .Indra Paryava:an
| Bhavan, Zer bagh Road:New Déiai, : ) _
2 The Regional office, Ministry of. Enqunmem Fme-sts & Chmate Chaunge, Govl.
of India, Bay’s no. 24-25, Seetor 3i-A, Dakshm Marg, Chandxgalh
3. The Chairmat, Haryana State Pollution Conired Beerd, G-11, Sautur-ﬁ, Pll.

.Chairmen,
state Level Envivronnient Impact o
Assessiment Authority, Haryana, Panchkuls,
' '\I‘
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fEiam G’urgmn Mor EUARD .
orth V]lﬂs Sada, 15t Floor, Near DC '
Gurgaon pyy, 5

0124- 1331’?75

in E-Maif ispeh, phi@sifim it com
Telephione Mo, ) FL2377870-73

Wefsite: WHYWNISeh, pa

Ma. HSPCBAC onseny t A6 GUNOCTESG01275

To.

Dated: 15/10/2018

itz 5 Alis Oreljnup- Estates Pve Lo

Revenue estate of yillagy- D:lultu'h'td Snclur-lﬂl re]ml and District = Gurgaun

Haryana - 3. oo ol
Y OPEGAONseeond iR AN
122006, -

B T e gl T

 —N et

suhb, @ Gr.mt {}f cﬂnsent tcr Estﬂbiiish 1o Mf:, 'v’,[fs Dcimum Estates PvtLtﬂ

rezional. :}i‘hce Gurg.mn NDI'L]]“ ek 3 s e

With reference 1o :.mur ab{_:u}'a Hp[‘hcatl.pn Eiir chfigent” 14! Yiestablish,Mis 3fs Ocimum Estates
P Ltd i 15 hcre 2 by gmn'.ed consﬂm as par fulﬁawmg qpemﬂcatm:ﬂ erms and tonditions.

Eﬂnh&ut Under I-:ﬂﬁW&TER T

‘Period of ennsenl LE3LQA018 - 19082023

Tndustry Type " : Eu}té}}r%gtﬂaq%gcﬁﬁm-m j.‘lTﬂ’_jEG.[ Ihaj-vmn o cuwality of waste neater gunefﬁtian
Category - ORANGR: " o =m0 77T

Tovestmentin Talehy ;. | a597.938q b ot

Total Land Arei: (S B3RE = 0, i

meter) £ | s i
Toub Builtug Area (Sq 2890208 - 1 - o
mster) | e I
Quiantity of efflucni i

1. Trade . 0.0 KL/ Tray

2. Domestic 56.0 KLy

Mumber of aullets 1.0

ode of tscharge

1, Durmneslic STP

2. Truds

Perimissible Damestic Bifluent Paramelers

1.BOD 30 mg! |
2,600 . 1250 mp

3. T85 - | 1 m!

Permissible Trade EMieent Parameters

LNA L .| m

'
" | —
|

- : 1
= iy R
T R e . L



|
|

MNumber of stacks I
Height of stack —
1. Stack 10 DG .
'[ k_ LO_DG stls & meler
4 ermissible Emission parameters }
[ ;
\ Capacity of boiler lII
lva
i, T"-:J'L Ton'hr T
'T}"PH of Furnace !
|1n4 | [
lT}'PE of Fuel _ j'I
L. Digeel. 17,664 KLidsiy j
7
— — o o LT
P P R T  Kegfonal Gfficer, Guegagn Nerth
_ S S Hurvane State Peflurian Canrral Soard
Terins and condffions
1. J_-" "Ti}__e' 'iLiLEustr}_,_r haw daplared” Wt the' quantity’ af -éidleenl shall be 536 ELMDay i.¢
7. DETSDay for Trade Effivent, 0 KL/Day for Cooling, 36 KL/Tiay far [tomestic and ihe
same sheodd not exceed . | , '
TS0 TR Dp A (0 5 :
£ The phave!'CansentiteEstatilish” s Selid-for G0 montks from the date of its issue ta ba
G _cx!unqnd_f'-ur,,:mnjh_ur,—,uﬂc: year.at lhe discrstion ol e Board orilk the tms the uoit
£ starts its trisl production whichever is carlier. ['he unit wilh have 1o se1 up the plant
i “and-trh[a;in_-jq:bnscnt-dﬂ;lng:ltlis-pe:ﬁnd; M A R 1
ER The olficer/ptticial of the Board shall have the riph 1o acCesE and ipspection of the
indusiry in connection with th variaui processcs i the trcaiment facilisies Daing
prerided similtzneous]y with-the cunﬁtmﬁti_un_nF—hulIding.l'machiner}r. The chilucnt
, ..should I:!i]:'_l':lfcflml ths affluenr standacds a8 wpplicable
1% ";_Thai necessary eJ‘rnnge.ﬁ%'p:j-t"3]1|ill,I:n; made oy the sadusicy for e conteol of Alr
Bolhutivn’ bifore n:ommis_signing-fh_c plant. The cmaiited: polutanis will mzet i
eriTission 'ﬂr’li:lfq|tne;f_s'!ﬂn_c_iﬁ:_‘;lb_jg;'ln_:'cl.!'will;h}:__pr_e seriben by the Board from time 1o Lime.
Y Frt Sy 1 h i
3. - The upplicant will-obtain congenl umlel seeuon 3526, 0f the Water [Prevenuan &
Conleo) uf-Bolintion) Act 1974 -and under scetion 21122 ol e Al (Prevention &
. Control of Pollution) Act, 1981 as smcnded to-date-cven before starting trizl
preductian
0. Tl above Consent to Establish 15 furiher subject 10 the conditions that the unit
complies with all rhc:l[ﬂwshju]usfdncisinns and compeient directions i 1he
Eoard/Government and-its functionaries in all respects befare commissioning oF the
operation and during it3 aolual working strictly. ; -
7. " No in-process of posi-process ohjuetionable cmizsion or the efflosat will be al'llmu'::d,'it‘
{he selterne farnished by the unit tros out 1 b defeciive in any aciwal cxperiencs
2. The Glecirigity Department will give maly (emporary conpeetion. and permanent
conmaction Lo the unit will Be given aller yerifying the consent grantsd by The Enard,
hoth nnder Waser Acrand AirAcl
LE {jnit will raise the stack hetght of DG-SetfBoiler as per Bgard's.norns.
1. (lait will maintain proper logboek af Waice meterfsub meter petoresafier

FOMMISsionIng:

--—‘i o
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1]
' That iy |
. di 11 lhE Cay
: Approved 4 -
¥ed and thyr STy ot nrgeg.
-ﬁEﬂELHES?;JEq!rHE il SFIITI:FSCEL;;::E Ty is logatog
. S T, The e s L] EI'.I[-'E HPr T
LOnolpg nl"il:]]l :;Lhr{lur]rtj"ﬂ' or i'rl'a:l|'i:r:|:.l'Luc.:T::::‘;3”-J ey 5F:i”IEn:U::r;:SJF: I!”mn:"r st
be obtained fear s FOWN and UL CONRERS Al gy e AR nd
o OPlned framg gl o © DRI Mignjny e e 1t o n B cU] arey or
SOBm ] fIt ;;.r[ui”nlc_ﬂ‘_l'lﬂﬂqnt f’h_llfl]ﬂrily T !;fw‘ ,:;5 E.J;,I,Ir ar .‘-fﬁn:mp;l litvra kas 1o
WELL Thir reguest fyp uunw:nF ECIrmﬂrlljng 1A% deviatian and pe
WAL tO gnerate, -

Wt an areg

(= "l"] I-l | i I- E
lnl . l [ = r'." Lzl Hr I :lr ur II; "‘Er’ |:i '|IrE;ErI-'|r

e 1t Lhe imlut;tr:.f ;
gan ' o, o !J-“-’- Url:[ ﬂun‘ccn aed d r S
decording Lo the Envicanmenta) Lo (4 R0 sited within any profibised distancos
Central Polluljpn cantrol Bes A Lavws ind Rules, Malificarion, Drdecs and Folfctes of
, 1ol Betird 2ingl Maryana Stare Follution Con'rol Board.

i, That of the wnit is dissljgras

: . Ll | rccuh,ELl:_!;L}LIi!EHSUﬂ:IL:J’%:FH I!:«: b|.m?lu rj,- or leade cffpent iﬂt?__!l}[:'pubﬁc. Newer rm:"&.‘lt
! ; AWhGrily owing and coc: am indusirigs cie, thea ke permizsion of the Compeisat
5 ghall be cula: L.an opecating sugh public suwer giving permission (eier (o his unit
: 181 be submitied i lnne of cansenl to operale.
That if atany time, there is adverse report from ary adjnining neighbor oc 2ny other
BEErievEd firly or Minicipal Committes ar Zika Parishzd or any other public body
-aguinst the nhit’s:pallution; the Cohsent to-Eslablish so granied shall be revokee.

s 16. ~ That 4lt the' financia) dues required under the rules and pelicies of the
Board have been deposited in full by the unit for this Consent 19

 Nstablish, "

2R g

oK o, G a S = i '.: % o 5 st 5 1
e In caze of changs ol namg from previpys_Consent lo Establish granied, fresh Conzen

to Establish few shalf b levied,: ¢ ST

R e Y e e o PR SR e PR ;

I8. - ~-—Indusiry should odopt-water conservatiop-measiees to-ensire m:{n_.mu_rﬂlmrﬁhumﬁllumi

= uf wader i their Process, ‘Ground water based-pruposals of new ipdustenes shol'd B<

" gl e i CRRitral Groifnd Wilér Alltinrily for seiehtitic development af previous
FCSOUCL, :

That thc wnit will take all other clearanees frem coneerned ageneies, whenevcr_

5 F
required. .. oy
20, " “That the'unit will sof changeits procuss willioul the PGt permission of the Board.
31, "1.'},5_1'_1[]'1; Canisent ro Estabfish so sranied _,{;.rill he frvaiid, if the unit falls in Aravall
Ared ordon eonforaing A, 1oL, T T
22, That i unit wj']["c-:-mpl:.r v;r-i_ll_r[l'u: I-Ih_zafdm]s Waste Management Rades and will also
make the imii-!e_u‘c!mic it for smrugulut'__l-Iq?.m_'{.LmLs wasle and will underiake not to
dispose off the seme. cxecpt for pit in their own premises or with the suthorized
dispazal authaority. T
23, Thal the unil 1:'-'i'll Alhmit an ugitf-.:rmlcing thoe il witl comply with all the specifie and
penerdd conditions as lmpDSﬂ([I in {he above Consent to Establish within 30 days Failing
which Congent o Establish will b revokod,
24, That upil will obtain EEA rom MoE), if requivedd at wny stage.
2k In case of it does not comply with the above vonditions within the stipulated peried,
Censent 1o Estatrlish will be revoked,
26. That unil will obtajn consent 10 operate frony the boiard before the start of product

acrivity.

_dpecific Conditions

 Otber Conditions :

i ———
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QFFICE OF THE ADMINISTRATOR

-  HUBA, GURC RAN

Igfa. Dr.:if?mm Estates Private Limited,
~arp. Ottice:- 1205, Tower B Stgnature Towe
South Cicy-1, M-8, Gurgaon. PR o

Memo No. A/ Admn 2007800 15l 3
. 5 Dated Jov /¢y ] S
PROVAL_OF RUILDING PLANS I;Asrﬁ 0N ]
_ = ¥ i J—HE
AEFIDAVIT TO USF TiTE HUDA SEWAGE TREATER
STRLICTIO {SET TG LIPOF COMMERCIAT COONY

VENUE ESTATE OF VILLAGH- DAULTARA D.SFCTOR03
STRICT - GURGAON, HARYANA. i

Sula: CONSENT FOR AP

UNDERTAKING ON;
WATED TOR.CON
LOCATER AT RE
TEHSIE AND DT

Ref- Your applicarion dated 06.03 2017 the subjecr cited above: |

Keeping, in view the vndertaking .siver by you that you will ner pse
undergrotind waier for construcrion purpose and treat HUDA/HSHDC STP waris by

package wnits or any other alternative wiays and means to make it suitahle for consrryction

purpose, you ave hereby fesued Consent for approval of huitding plan anly and you =]l hove
ta install puekage unit hefore the start of construcrion work at gite.

The Mo Objeetion Cercificare ro nse the scware reated water will be fequegd
after the installation of package wnit -at ‘sites based on estimaced water demand for
constraction purpose. The colonizerffivms will produce che TUDA/EISUDC certified decaila
ol the actual consumed sewerage reeated water during the construction of project, whils
applying for oecupacion cetrificate of the project.

This consenc is issued only for approval of Building Plan purmase,

_,"’:Z
5 (%‘TF\’DE\FI

For  Administraror
HUDA, GURUGRANL.
Endat. Wa. A-I/Adm/2017/NOCS Dated.

A cupy of the ubove is forwarded to the {ollowing for informeation and

L ';cce'?‘slrf fo:al_‘zgr Gereral Town & Country Planning, Sceror-18, Ch:mdig arh

i. The Chief Administrator, HUDA, Panchkula.

3. The Deputy Commissioner, Guirngram

4. The Chicf Engincer, HUDA, Fanchkula,

5. The Senior Town Planner, Guragram.

6. The Superintending Enginecr, HUDA, Cirele-1 & I, Gumigrem.

7. Thi Bxecutive Engineer, HUDA, Divlsion Mo, [1, Gurugram.

SUPERINTENDENT
For  Adminisiraros
HUDA, GURUGRAM
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o
= India__
E H
= g entof NA1d_ .te Changd
0 Mini ' Governm nd clim& ent
¥ = {Isétﬁgy of Environment, Fores f impact AssessT
z3 by the State Environmen’ T2 )
2 I . Authority(SEIAA)
53 o,
ﬁ The Authg '
“BC Signatory pYTLTD
. E;TFRASTHA PROMOTERS & DE-JELDPEF*EE;;
No. 114, Secior-44, Gurugram, Haryana =¥
- ject: i?rant of Environmental Clearance (EC) to tha_prﬂrg;;ad
v under ihe provision of E1A Notification 2006-re93
S This is In reference 1o your application for En‘fif!-"““"'&”tgl-?: . FﬂfﬂiEg;
5 SajcEhect of project submitted to_the SEIAA vid® BIEECL i nmental
€ & | SWHRIMISE8462/2071 daled 10.ec:20217The particulars 3
: - arance granted lo the project.are'as-befow.. <%
S P i
& = LA ) B
e = 1. EC ldentification No, #09.0 L7 EC22BO39HR176822
r B b |5 fete F RSN e
:i-g El‘ a Pl‘ﬂjﬂcl‘. Tl'pﬂ' : I, ; e ;1.-' -;_E{Fapsllm-!&:* I- E
) 5 & 4.  Calegory i s N
Ll & % 5, grﬂegﬂfﬂiviw including 222" 2 B{5) Townships and Area Development
>’ chedule No. e TOrAChE, o a T e
] ., < BRI, g A =
v o 6. Name of Project o D Expansion cum modification of Group
= > @ Froj % 3~ Tiousing Colony * Primera & Ark'al Village
& 9 E #3 0 ~ Garauli Kalan. Sector- 37-D, Gurugram,
q S § Uiz os. Haryana Mis Ramprastha Promoters &
QL ' Developers Pvi Lid
. Name of Compan anlzation
Q. & 2 | 7. MNameof CompanylOrganization RAMPRASTHA PROMOTERS &
4 L DEVELOFERS PVT LTD
T_.::' g 8., Location of Project Haryana
o S 9. TOR Date 16 Aug 2021
3 E |
E _u; Th%pm;aar!ﬂdgtaﬂs along with terms and condifions are appended herewith from page
r o 2 orwards.
o m
&
{e-signed)
Pardeep Kumar, IAS
Date; 25/09/2022 lember Sec retary
SEIAA - (Haryana)

Neter A valid environmental clearance shell be one that has EC identificati
number & E-Sign generated from PARIVESH.Please quote ide nt:'f;gaa#gﬁ

number in all future correspondence.

This is a computer generated cover page.
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Stnte I]nvironmeu
Bays No.ss. 58, Pr:

Subject:

t Imipact Asscssmenl Author 1ty, Haryana,.
ayatan Bhawan, Séetor-2 Panchkula,

Tel: 0172-2565232, 4043956

E-mail Id: siiua-21, clw.@l‘.ry.um'.m..

EC for. Expansion cim M
Kal‘m, Sector 37

Amprastha Promioters & Deve clopers Pyt Ltd,

odification of Group Housing. Cuiuny at Village Gamui!
-D, Gurugram, Haryana of land mmsurmg 13,156 acres by M/s

This tras reference to your Proposil No, SlNH[U’\IlS:’GSUZfZUZ! on02.11.2021 and

Subsequent letter dated 12,03, 2022, 21,06.2022.

the ab

amointing of Ry 2,00 OUUI-

2021, Thc pmpusai has been appraised as per ,Jmﬂ
BIA Nouﬁcnhon 2006 on the b1s:s of the m.md

"Form-

2,

It is inter- uh.i.

ove pt(}jecl under the ElA- Notification,

for qeekmg prior Eavironmenmal Clearance (EC) for

2006 elong with submission of required Scrutiny Fee

vide DD. No.D59344 dated 09.12.2021 in' compliance of Haryana
GQV"-’I‘nmﬁm Environment & Climate. Change’ Nofification No, DE&CCHHOSD dated 14" Octabe,

CC, Gol vide lhelr Nuuﬁc'mon dﬂncd 2l 02 2022 ‘in
‘dwarded “Golg» tting gr.:dm;, ol

I 4

1e ijuu

i

nulcd ilmt the praject. mvulvcs in Exp.mqmn cum Mc
K Housmg Colony aanHage Gamah Ka‘.an Sectar 3.

D, Gy mtgmm. Hary'trm

crlhed prccedure i the light of proviqwns under the

Mory ducumculs enclosed with lhe application viz.,
1, Forml-A, Conceptual: Plan, EIA!EMP Repdrt-and additional clrifications furnished: in

responsc to the obscmimns uf'thc Stmc Expcrl }\,meis.ﬂ Commiilice (SEAC) constituted by MoEF &

iy mu.ung h;,]d of.09.03. 2022 And 25.07.2022

dification of Croup

e 3. The details of project a_r_c;;s untjer: = A v 2 !
o Tuble_l: Construelion stafus . £
: i —ay ‘ v e £
t e 'C!Jmmuni St : A
: ; Tower -, LA T :
; ! o D towers | Bulkdi 2) | Blotks (1.20) ang
SrNe | Deseription %\E:SD and | Tower £ ,wa:r:imu% =4 Nursery Schou! (1-
TP : Shoppliy 8 -
i XLV ! 5 j e
: = work | 100% . liogw loes. NI,
; 1 Foandmion “[100%. . [i00% | 1009 NIL
3 Roofe/Slabs . § 100%  LNIL..  T.i00% AL
S gl e A N
; Sewerre
5 Treutment 5% ML NIL
% i Plam -
; 6 Roads 60% i NIL 3% NIL
i Table 2:Basic Details ;
; Sr. No. i Particulais " | Existing | Expansion | Totul Area.
1} Online  Project  Proposal | SIAVHRMVES/GB4Y2/2021, Dated 20.09.202] i
Number
3 T Latitde WIS RIN
. 0 0°E
3 Tongiwds T6° S821.29°E
— : [ 53.240.36m’
[#) ks | 013,156 2cres)
k3| Pmpﬁttﬂ Ground Cov erage 1432900 w (21.56%)
522304807

3} Propuscd FAR

\ 222048t

Page 2 of 1z
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“Rai : . 35,1885 Ml JHE plot
in WnL&r_Hﬂrm@ing Pisz e du LI G213 He
TS T |14 by, : |4 Mus..
| PP ey .
2 5TR gr.amd & |- 2 STP of 4%
| MG KLD KL & 370 KLD
5 | Toml Farkimy '
T e | TS Hil [ TA3] ECE
PN Waste Converer B Kafduy
: (P=1350 Kpfdays
1500+ | % 100
: Kt | x 240
Eh| ;:Jnlxn_-num : Hnigl_"' P T : Kafihinel}
G Uiluding (518 jerracie) © R -IN2E m Hi23m
Y| Powes Retuiremen; I ] | "
. ! T i’
6T [ Fomer By BIRYS (lSiKvs | sTonKva
Sl 7 Mus of DG
- sets hiving
- . o ' Clepacily wl
5 i = q820 - KWA
I- -|_ At ' [6*?50
BVA*520
: ik [KVA)
_‘—,.,-—'—-—-_._____ = : ) CERERY b )
) Tounl Waler Teeuti et TR .‘ % T EH LD
181 | Deneslic Waee Reguinement 1SS RO = P
1% | Fresh Walee Rr.:qmmnm-_?? E'lﬁi‘h’.LD : =5 : BEERTN
ikl nl-.r:.. i | : T . ; ...33& LD
L3 | W Water Graenied : GITRLD - T 7]
24y Sold Waile Gonergiod .. Tooniis |
Rl slelutnermd ., E_Eﬁ]k,l’d:_-.r. 620 kpfdey 2881 kpfuy
1Y | Biodegralibls Wog T Trmm——= T —
e s =i L22 kbiay
4] | Nusuber el Yomgrs : 15 e : '_Tmm_‘—'—- '5"‘5
5] | Mumberof Blocks . —_"T—'——h—.ﬁ:n—-—-——-
18] | Wo. of Ttoors [nr Towers = .-_'__-—_'_'— —
s : z | Ci+23
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s Purind of consent .. - EF'E!]Z’EE?:'E 29/09:2032, -]
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meter]
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1? .I:"::I- | ] _-_-,_-_-_-_'_'_‘—-—-—._____ v
]:-r 4, 1l & A A ; :
1 T e
g 2. pH ' “E\_\\—ﬁ
( : e[ 559

Number of stacls : : .
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v L. Stack attaglye :
Set 750 KV :thﬂﬂc 215 mele
rogf level

Sel 750 Kva abaove

2, Stack aitagled » 0 G578 mioter
togf lwe] I

3. Btack attached o Do 3.75 me

Ll r 1'3! 'r
=t 750 K¥VA above o :
roof Teyel

% _ 4. Slack attached to DG |5.75 meler ; . !
: Sel 750 KVa nbmre R R -
% roof level -

e i -.'.-..-\..-..'.......:......._ ik

5. Seack artached 10 DG [5.73 rdeler -
Set 750 KV aboye

puEnE e R R b s e s i e s s e 5
6. Stack alinched 6 OGS I8 meter © 0 . L0 e
Jer 750 KVA HIZI':I‘-'E '
oof level e e e e P
7, Stack attacherd g DG M?g I 'IE-IE.TI S L,
= { - Sel 320 KVA whove 7 T o8 T
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A ) ' Hrrerng State Polintion Controf Board,
j ; Tormis and evnditions
[ r
E x The indusiry hnig deeinred thal the quortily of eMuent shall be 617 KL/Day i.e
L OKLDay Tor Trode ElfTeent,, 0 KLy Qo Copling. 617 KL/Day tor Doanestic and
2 the sume shauld nit exceed |
Z, The-abave ‘Consent o Bslablish' is valid for 60 months [rom the date of jts is30s D be

vxtanded for another one yeer al tlm diseralion of the Board or tilf *he time the it
starts jts Icial peaduelion wiichever is enrlier, The unit wilt have te setup thE pianl
and obtain consent during s ummcl :




147

:!l, ¢ i T 5 ; : :
:E::lELErFLELETrE;:'SL :;’r “]L'EFE]HT{' shall have dhe right 1o aicess ang inspeciion of the
STy 1 wUEh Uhe wnrious eocesses und the irenl fHities ke
; . ! 18 |30 meni faciiities beina
1?11'03 ]][éeti supyl_iuu,uuuslg.r will the construsion of huilding/machinery. Ve -eMienl
shauld ganlorm the cBTuent sionduecls s appligable :

4 Thai NECCERAry alrangemaenl shall be muge
Pollution befbre vammissioning (e plont,
eomssion atd vilber stendurds ag Eaicl.fwiIF!: :

by 1he industey for the control of A
Che: cmiled pallutants will*meet the
bie presetibed by 1he Poa:d from time 1o tiine,

Al

The applican will obtain zensent under scetivn 35/26 of the Water {Frevenlion &
Contral of Pollvtian) &y 107 guel wader sectian 2 1722 of Ihe Air (Prevention & -

Control of Follatian) Act, 1581 us amended Lo-date-cven biefore slarfing triel
pradneiiom - ’

G, ' Tlhe above Ceasenl (o Teteblish s Tariber subject 1o the conditions thal the eair
complies with all the Lows/fulesidevisivns hid sompetens dircotions of the
Bowd/Gevernmenl und its functipnaris in all respeets before commissioning of the

operation and duing ifs actur] working strictly,

1. g in-pracess.oe pmt.-pmt:'uséfdbjéﬁﬁmmb[u conission or the eftfluen will beallowed. i
lhe sclicme fernished by the unit taens out 10 be defeitive in any selusl expericnce

5, The*Eleslrigity Degiaenmint: will pive aniy lemparary connection and permanem
cotmzlion 0 Lhe unit will be oivan afir veifying The consenl granted by the Board,
Dbatl weder Wider Act and AirAct,

g - —-nitwill misedthe stq-u_]é-h_giglill WERG SutfBiler. s par Bolrd's noons.

10, """U:lll“will;'rﬁﬁinl.qin proper loghons of Wulgr meerfsul mewer belorefafler

'|:|:|:1‘111'1[F‘.Ei_l._lv;tl!l'll.lu'{j:'_,1 ,;_';.‘ : ."; !- u' ..- ey

1 That in tae cosé oo THdus iy o ny ather process Lha activity i3 located in an ares

T T appiaved mad Ther b e i ARty iy Fitsd in-bn cedidenlial ar institational ar

ot e . GOTMEECTalHr agriculnizal wroa; he necesiary pérmission for sititg suph mdustey and

’ process in'ae residential or instilutional or commercin! or dgricultural 2822 ar

conteplled srea under Town snd Country Planning saws CLU or Municipal Tvws has to

i b wbtened lrom the competent Autharty do Tew permiing this vevistion and be
S submitled in ariginul wilh the renwest for congont o oporate.

D [7. - Thet there sine ‘dischavge divestly ar ndirectly trom tho unit or the PrOCess it any
| s inlefstile fiver or Yamuna River &f River Ghaggar,
. . T 'I 1 EE A A = Ll

Thet 16 indistrzor the.wnit eoncoriied is pot:sited within any probibitod distances
aecording Toothe: Boviranmgental-Lavvs dod Bules, Molification, Orders wnd Paliciss of

Coutrd, !’_ﬁl]l@lidn_ _L:-.Tmtml H_-:J'lu'rd undl Mupyme Siae Pollition Control Board.

b

: b T e 5 ;

4. That.olihe Uil is.discharglng its Sodvape’ ar tradu o[flyent imto the pullie sewer meat
. te reeeive !raflc effluent Irom- ineduéiiies cle. then the permission of the Competant,
Ll Adthority owing ond dperating such public sewer wiving permission latier 10 hig unil
: shall Be submilted ul tine ol aonsen 1o apuriLte,

i Re Thitl 1AL sny Tiuse, here s ndlyerse repor from auy adjoining teighborot any.other
B agrievud party o Municipal Coniniiles or Ziks Parisliad or aiy gther public body
; dgainst the unit's pollution; the Comsent 1n Hslablish sa arated shal) he rewpRec.
16, That 'ﬂ_ij the fidancial dues required wader the rules and policies UWE
?{?:’]fl:ﬁ'hjwiru been deposited in [ul) by the wnit for this Consent !
Istablish, )

- .
17, In erse of change ol nawme ftom privions Consent +o Cstablish geanted, frestt COmeE
to Establish fee shll bs levied, '

18. Industry Ishuuhlj_ wdapt Water conservation medsices 1 ensure.mipim,um‘gs..slm I get
: OF water in thelr Frocess, Ground water based proposals of 1ew '.“-""Emm uf previous
elearance; from Central Grownd Water Awthority for scigotific devglopment 15

TEAgLroe.
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19. That the unit will lake gl

other clearances frum concerned arencies. v
1 CTEs, Wi e
requred. *d ag » WREnETer

20,

That the unit will not change its peocess withaut the prior perimission of 1he Board,
= 2. That the Consent 1o Establish so granted will be invalid, if the unit fails in Aravafi
Area or non conforming area. -

22, That the umit will coMmp

iy with the Hazardous Wasts Management Rules and will slso
make the noh-leachate pit for storage of Hazardous waste and will undartake not o
dispose off the same cxcept for pit in {heir own premises or with (he zuthorized
dispasal authority, T '

23,

That the ynit will submit an undartaking that it will comply with zl] the specifie and

general eondilions as impesed in the sbove Consent to Establish within 30 days failing
~which Congent.to Establish will be revoked.

24. “That unit will obsain EIA from MoEF, il required at any slags. |
23,

In case of Llniliﬁqéﬁ'l:ml',bmﬂ!i].y =.\!.;,i'1h.ihc_ﬂb,nv-: cunditions withio the stipulgtcd period, i
Consent to Bstablisl will be revoled.

26. That unit Will ubtain, consent o Sperats fom te board before the $irt of product
sl = R el :
Speeific Conditions

47 0 e et

! s g =
i k2 P .

{ther Cuﬁdffiér’i&

il LA T T S Rk o)

U .t

L Unit:will take Occtiphtion Cetfifiente beford sbisiniig Consent to Operate. 2. The uniewili
install the project enly orf the premises for which unit has ypplied [or NOC, 3. The Unit will
-install ddequate acyustic enclosures chamberson their D,G, scts with proper stack heighi as
pex preseribd norinis.(o midet the preseribed standards wader EP Rules, 1986, 4, Uit wil
cumply the Fontditions mentiguned in the Yower dated 25-10-201% of CPCB regarding mechanism
for Environmental imanagement, 5. Unit w3l registar on Dost control & managerrieat app and
will ing¥all anti smog gun and will-submit the proof of th

¢ same.
.- SANDEEP SINGHIIRmIATEY
P L e Regional Officer, Gurgaon South
: R - Huyana Srare Poliution Controf Board:

1
P e ae .
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o ‘of. “l.’illnyz Ihrsuru Seetor 3‘?1’1 Gurgaon,
| Ell" .;Fiiunﬁﬂ'r Urbm,u Cumplnx _ ’ i s

[ This. imter is. in rafemnct tq Your a.pplsmlmn no. nil dated mua 2014
Eddrﬂased tu M8, Sl:l.ﬁ.h Hr:r;,runu rbnnwec, nru 04.08 12014 secking, prior Environmental

= Elbamnce for lJue ﬁlhmru prqlc:cl under i!m E].A Hnuﬁtatwn 2006, The pmpmnlhus been

‘appraised . PE* F"'ﬂsmhﬂ'ﬂ PTME-ﬂuN m e Hght ﬁf provisiond' under the EIA
Hﬁhﬁcaum 2006 nn the: dsis. ofﬂsva»mmidatur:.r doeurrienis enclosed with:thg application
viz.,. Forio-1, Fan‘nltﬂ, Eurmpmal F!:u: n:nﬂ admimual clanfi-:sauma farnished in

response o the nhserirumns uf thw Etmf. E’qm-t ﬂpprmsal‘ﬂomﬁtt&a (EEN‘.‘.} ;mututed

by MOEE, GOt vide f]lel.r Hu{[f'm‘uun 23; ﬁﬁl? u! it mbtlmg held ‘on 08.09.2014

awardad “Guld’* grudmgm th prmeﬂ
2 -[;]-_

It s, qnter-a!m mte:L that l.he pmjml. mvul\rﬂa Ahe - constmation of
' Commercial C@Imy ch:amd i, the. rwﬁnuu ﬁstma of \Fﬂ’iag& Hﬂrwu, Ebnmr 7D,

Gltrgaun, M;w:&a: tmu tnla.l Plﬂt m:-ea of [51?& A58 sql:n (3. T15- -Aores), The Lotal builtup
a:ea shall be 46096, 195 sqm The pmpusud pmjﬂl}tﬂmll liave 01 Tower, 3 Baserents +
<GF+ mmmum 115 Fioors, {1" flaor - Telait +Entersdinment zone), (2% Noor —Retsil +

Mu!nplux Level- 1); {3 oor- Mult:plux I$vel:28:3, Food Court & Night club-(4" floor-

Service floor),; {5"'10 15% figors officel) and: US“' Ell:mr GYM aud SPAY, The maximum
 lieight of the hmldmg shaII h-v:. 67.10 ngter, The. mm'l water requirerient; shall be 140
" KID. The ﬂ'esh wmcr raqmre-nmnt Sl lru BLKLD. The waste water scneration shall be
' 120 KLD which W‘Lil be, tre.ul.cﬁl it the S’ P ol 175 KLD t.upr.::\t;.r The total power
) m]mrem-:nt shall i:u: 45*1"5 KVA which wil-'l b supplied by DHBVN, The Project
Propenent has - pmpnsed i dwa!up - Breon belt on 30% of pruje-ut aren (Eﬂ% tree

" planlatlm + % Lmdm;umg] . The ijmi ?lﬂpun&m q-m::pnsad to v.:crnslmcl 0 rain

wntﬁhhﬂj'\l'ﬂ;&hng pilﬁ- The solid:waste j,phemumu will be'9ds ug;du.y ‘Ehe, hiﬂ-dﬂgtﬂdtlhit-
was,tg will h; 1n:;th,d in tlie pmjﬂct mw 'L'r:." uduptmg .upnmpimlu lal:hnﬂlogy Thﬂ total

Pa;}un,g spw:,es pmpc:md re 588 BCS.. :
p [3] - T].'IE: Elﬂm Espert Appmm! Cﬂm‘rmtlen, Haryana afler due ﬁunmdgm‘tmﬂ af
.I the | relevant duuumﬁnts rsuhrnlt'-ﬁﬁ by ‘the. project prﬂpanmut and audlli‘nnal clarification

1l
mltd the grant u[ pavircnmen
sa o ns ﬂbsmauﬁus, hawa FECONUTIE
rumwmd - l‘ﬁﬁpﬂﬂ

iy

r@ure-
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: N ]: -
ntﬁl c]emange 101' f.hb plD]ﬁClv under Category 8(3'} Of: m'

15,
ect to the stnct Domphance wu’h the spemﬁc and: general condmox ;

Shﬂll bc Dbtamcd fmm Haryana Stute Pollutmn Control
Water Ac -"‘

Haryana beiore the s :

A flrst ald ruom as pmpoéed in the pu:gcct mport shail be prowded both durmg '
e Cons‘iruction and opelﬁtmnalphase ofthc pI'Q]CCt | ;
i ]

Adequate drmkmg waier ‘and ; samtary faclht;cs shall be’ provuicd for COH‘;tlUCUOH ;
WDrkers b the site, P_rowsmnf

should be hade for, moblle teulets Open defecauon
. by the: Jaboutes-is stnctly pr

olub;tcd The Safe: dlSposal of wastc Water m:rd solid’
] e “’ﬁStbs generated’ durmg the coris tmcuon plnss should be ensured
' ey All the topsoil excavated uurmn constrivtion

actwmes ‘'shall be r;torcd for use in
homculturefldndscape dcvel

opmeni wlthm Lhe pro_]cct sile, -
The: project pmponent shiall’ ensure -

"'[5.]'- : that the. l]lllldll’lg-* matcnal
ot constiuction: [phase; 1s propely stored , within' the. plecCL area.

g 'CUQS‘QFUQl‘ibﬂ-'ﬁh{aS'tf; slli_ciu]d '._.nolfﬁ-rgfcatc_i' any ‘advers

rcqmrcd dunmg

and: digposal of

_ » ShoRiC-be disposed. o Aaking hetéssary: precautions. for
gGﬂEII:ll‘ sﬁfgtjj'a;;d_;-ﬁc‘_zz_hh_@p{aéliq_if_-héopi_a, only in approved sites ith the approval
of competent: authorny P ‘ R

[5] Construohon spmls mcludmg bltummous mdtemal

per apphc.abla ruleb and. norms wﬁh nuccs:.ary approval of the 'Haryana ‘State
Pol}utlon Confmi Boa:d i kB D e R |

i [7] Thﬁ dleSCl UE‘-D.E!I&EOI' sets 10 bf‘.‘- used durmﬂ COHSU‘UGUOI‘] phase shall be Of ultra” ](JW

sulphu diesel. type and ShDUld conform to Envlronment (Protactmn

prcscnbed for ait: and Tioise emlssmn 5!

’ [8] “The d.ebel

) ‘Rules
*andard:;

d
raqmred for. op‘ratmg TG Sets shall be stored in undcrground tanks an
if requu’ed, clearam:c from: Chlﬂf f‘mtmllar of Exploswes shall be taken,

and
19] Amhwnt no:sc levels <ha11 conform 10 the remdcunal standards both during’ da};d o
)  shou
ght lnc;ernental pcllutlon loaﬂs on the amblcnt air and noise quality §
ni

10
d'be taken 10
I mtoer du.n ,no con:.trut.’tton ph 45, Adequate measures shoul :
closly mo ‘

. Pt ——
T o ———

a3

R T .2



[13] Raof must, me¢t+ pre3

: Stﬂm water control and ns re -k
: ‘:'-'.""'ﬂpphcatlons should be ensured el < A
121, Water: dcmand durmg constructxcm shaH be teduce‘d by use of pre-rmxcd concrete, ‘

as! p.er..CGWB nnd BIS standards fcr various

o °“1'mg dgEnts_ and: other best practlccs
" npuve rcguncmcnt as ]JGL bnergy Conservatlon Bmldmg

1 Code by usmg dpp:opnaré Lhennal*-‘ : sulatmn lnatf:r:al :
| [14] QP&QUG Wall must: meet presonptwe requlrement ‘as- per- Energy -Conservation
32 B'-‘lldlﬂg Code W}:uch is: pmposcd “t6 b mandatory for. all ‘air. cOndmoned spaces

Whlle 1t is: desxrahle for non—mr—condnmnud spaug&. by nSe, o[' appxopnatc thcrmai

' "---.- [

2 msufauon mater:al 16 fnlﬁll reqmrement %
[15] The approval. of the compctcnl authonty shai! be obtamed for struetutal safety of the, f

' bulldlng on at,count of canhquake, adcquacy of‘ fire: t' ghling eqmpments, etc as:per
- Nahonal Bmldmg Code includini: protectlon measures from lxghtcmng ete. Ifany |
| forest Jand s ‘involved in- Ihc propﬁsul site, clearance under Forcst Conservanon
- Actshali be: obtained from ‘the competent Authority, . . wo ..
[16] The Project Proponcnt as stﬂtcd in p:opobai shall const_ruct 04 nos ram water
harveshng plts “for- ret.hargmg the grounci wa[cr within the Proj ecl prem1ses, Ram
- Water l]arvemng ])ltS shall be dcs;gncd to make pl'OVlSlOIlS-fOI‘ sﬂtm’g chamber and
removal of ﬂoatmg martcr befcrc entcnnf, harw.stmg plt Mamtenance bud gct and
persons rcsponSJbIe for mamtenance must be prowdcd Care shall also be taken
that. contammaledwatcr do not cmcr any RWH pn o ‘
. [17] The pro_;ect pmponem shall provlde for adequate f ite safefy measures “and |
' eqmpments as reqmrcd by Haryana Fire: %mce Act, 2009 and instructions issued
by: the local AulhonLnyuecmraTe of fire from time' to.time. Further the project”
proponent shall: ta}Le: necessary perrmssmn regardlng fire: safety schemcm 0€ From
competenrAuﬂlontyas reqmred_ b sy BB o ¥
.[18] T]:.le Prq;e;.,t Proponent shall obtam assurance “from “the. DI-IBVN for supply of
o 4:)47 5 KVA of‘nowel supply hcforc the start of. c0nstruct1on In 10 case prOJeGI"
wﬂl be opclatlonzﬂ soler on- generators without any power suPpIy Afom -any*

. extarnalpowa:unhry Hp J e
| Detait caléaldtion of power.loa end ulfimate power Joad of thie project shell be.
ctal

[IQI d to, D]-IBW under mtsmatmn to SEIAA Haryana hefmc ‘the start of

. tte
submi 15101:15 shall hc made ‘for eléctrical mﬁ'astruc:ture in' the pl’ojﬁc’t
\f

cdﬁsm;cnon. PFO

: -~ _
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28 mmns apprnwd h}r Dl!_,r'.‘:c.tnr G3enoe

wahar will

: Gr_'m'sh'n-:imn

Tha prr.uem pl'i:panem shiall- pmv;

/The P

an:,r cnnaimctmn m 'Lht:. natuml 1u.nd

~Lmlrse Elllﬂ shnl] cnsme t‘mL Lhr: natl.tral Ell::‘-e.'
f= 13 m::t uhs:rur;md :

Lf'watﬂ- Er:.}m th.‘;

umlh sllﬂll 1':'3';[? |i'lL. pumh level ﬂf lht: bu:ldiru; bluﬂks
Lh& Jn:wel af Um EI]J[ﬂ Bt
a:eas In 1hc= Prcuem shall also Lis 1cL!:-L U
Cunsmm‘lmn shﬂl] lj'E q

ah msu:l to Che 1=rc|p:c’r_ I,wuls nl'the glther -

iLa plys0 os i6 avaid f]cn::-d.mg
a:rneﬂ ol 50, t]:mt d{mslt}' -of papulalion: dm;:. ot exgged:
Hl ann and Countey Dn.partmcnt Ha.t'_',rﬂ.na

t-shall subm;l ‘_n a‘ﬁdmuL wilh thc dec'!aratmn tl'mt groiind -

n'at De: usr:d tm Lunsiruutmn 2l ﬂ-n!:r’ rﬂated wwt-:r slmuld

The Projogt Prnlmncn

be uzed: -ﬁ}r- I

-

Tiia prq] eit pmpunar-t shaH ;nc-L cut il

n.;-.? c1-:1511ng I‘LE anﬂ pmject land.slc:apmg plan:
Shm.:ld hﬂ-. mSif. {Ei Iu mc]ude ﬂ:m-sn.

IJ.ec.:. !1': Erem :-JJ.l:-.Ll b B

m:-:-_;...a_.t prnpc:-nem, ahull en,sute Lhut EL’..E.E {eviis for. l:ampesmf: Clirnate
::c-n& 'uu m&t ]n parncular bmh u:E, erﬁr:maa I-I‘i.f
pumpmg, 11,,h1u1g,am:l clectrmzul uums.
T'he: Prijest - Pmpnncnt "shial] ProV
pr{uec.t au:en, qum smten for-i
cwcrmu q}f 'ﬂmed mdterml to

TI_IL prﬂ_]:‘:l:lf pmn-:-u::nt s]m'll

AT sr:rﬂcc wiiler 'hea[mg
.mmure [JHL5E rnu,t LCEC numu-.

1-:1* 5 me!.b.r *hl.gh I::&rric:adﬁ amum:i fhe
wen e, ﬂbmre the gmunti pmper sPankI!ng and
ru:tnv:l dusmnd ajf pu]lLtmn dumg mnsl:rw:unn

mnsrznct 4 .iELllmEinbﬂlllall ‘aasm in- Ihe

lq#‘.f_r:r..-leyci ﬂl’_
ﬂ'1E& [JIU-_]E'-:ﬂ sﬂu, h:: tt.-a 'pullu tanL and"utnlzr wustes dul:mg EEllI'th
P

e, pmpu‘ rasta gl pn:-per w1r:1t]1 and ]}rnper-
*.t] anrrth far- Ll‘uu prn_[ect bal‘ure: 1]1& mau u:n, cn::-n.«,[ruuun:.n

Th:;pfmact pmpﬂﬂLTlt 3111!1 eﬁsun, ﬂmt e U-vﬂlu?':. Bk ThE glal;s.u. ’la.l,s thian 3 197
and mammum sa!ar hmt gum co e[{'umt =095 Far vertieal: fﬂn%h‘ﬂllan
The P[DJELt*—I‘Jl‘DpDDEJlt s]m]i ndequamlv_ Eoftro] I:nnstrm:tmn dusts lile Mll{:ﬂ dl_sx

n-an's:h:;a dusL au.& wwd l:lu*-;t, ‘?Lm]b -:lums shall not

p;ammea Pm_mct HopunanL shaﬂk rrr:mcle mspr"athw Prmemwﬂ LC[U.'L]JTI‘I.E]:LT ip afl
construction. wc:urkers .

spmad OutEiGe projest

Thp pm_]EGl pmpc:-nmt Sﬂ.ﬂll mc:-wclc nr':.. Conara) rl:u:lm Hng ﬁre uificer for hoilding

-ghove 30 mr,tr.l as 1}'3[‘ Nﬂtt{:-nﬁi duﬂdmg Cnde :
Thg ije{.t pm:mnent Shd.],] ubtmn puum.s,mn of Mums and Gmiﬂgy Deepartment
f»:;:r ﬁ::-mﬂvﬂtmn ot Em! hcfnra kit SirY. -::11“ I:niwnuum-n

Thf;‘- nmjgr;[ ]:r-:mmmuL s]nl] pm*-.r:rie ane r:.li]g:, arep h!l i meler; un.e t:|1] 39 metﬁf

" amd aftﬁr 1:1 ;ILBtJ:r E:ELDh ﬂ!b phr Nﬂu-:ma!l Bm[dlug Cc::dL. This ]ijfﬂl propenant;
atl ﬂﬂﬂ

ol am,- -gfme arga in 'hn:: hab abhlé space and it 51muld n':'t i 300
shall nol ConYeLL, o .
umhzﬁd : 2 ]ﬂcal
E'llt'rmmmﬂ t 5|.'1"L|.]. Ehal.; sphmﬁ:. p:l'."-.:'r "Lppmval frc-m Dﬂﬂﬂﬂmcd
k- prn;:fcmﬂﬂ

s EWSELT]
ﬂmg pﬂmmnn -of :storin dramuge apd "nw radL bl _
: -'-’I-IUDA re.gﬂf
;iufnﬂr{‘t}u _



: '.'---f?"j;ilssl

;v detadledy ‘Projeer fof

S 4 marked
e I'_[&cﬂ ‘The proj! tet, proponent shall unplemont the. rewsed traff' c cucuiatlon ;Jlan (

= mcludmg thexr mtegrahon

Bl £

W1th extemal sc,mces © tion: aeth
mc

bESIde Other requI'Etl semees befone taklng ap: arl)" conSl

ﬂ1e iayout plan and the
arit sha.ll he subm1tted

‘bIIUD‘A/ Looal author:tws

o
The site Ior sohd waste mnnagcment plant be earm arked

i l
Seﬂingup thc solxd waste manegemen p

Tt the Authorlty wnthm one moﬂth

. watcr
te water/slorm

The PI‘OJCCt pmponent shall d1acharge cxcess of 1realed was A bcfore the stzu't

“ifithe. pubhc dramage system and qha]l seek permission of ¥

., . Z'-of construotlon
; ..‘_"1[_37.1

thstand earthquak
I‘he project proponent sh111 ensme thal slructural stabliffb’ t° wi .
Ofmagmmde 3! 5 on chhter scale

Vemcal f‘enestratlofl sha]l not emeeed 40% of tohl W‘dll] area

a d 6 meten
& “AfE 7"1 mcehng) dated 14 11 2014 (entry a.nd {:Klt:p()ll".lt for ra.mp el

i

. w1de mternai road for smooth movement of ﬁre tendel)

' ,_'_G_)]mraﬁonai Phase" o

al.

’ "'_-[B] " The Sewagﬂ Treatmon[ Plant (ST}?) shall be installod’ fors the- treatment of the'

sewage 1o the: presenbed slandards ‘including . odout - and- treated efflient - will

“Consent- to. Operate” shal[ be oblamcd from Llaryana State Pollution
_ Control Board under Air and Watér 'Aet and a copy shall be- SDmeLtEd to the

SEIAA Haryana

: Be Tecycled 1o achleve zero “exit d:seharoe The.’ mstallanon of STP. shall be.

_eemﬁed by an. mdependent expért- and - a ‘Teport: in - thlS regard ‘shall ‘be.

L ,subxmtted to the SBIAA, Haryana before ‘the - prolect i commissioned: for

Operatlon Ter‘uanr lreatmem

. proponent shall remove nat only Ortho PhOSphorus bt lotal Phos:phorus to

e i extent of less tha.n ng/hter Sumlurly “total N:trogen level sha![ be less than

¥4 envzromnentally betlel

- technolooy whxoh dOES not Tequire: ﬁ!ter backwa.-ab

X ‘.[c;]".

oft waste Wateris.. mandatory The ‘project

the

2mg/l1ter g tEI‘tiaIy treated waste waler. D:scharge of, trealed -sewage shall

conform to the norms and s’randalds of CPCB)‘ HSPCB whrchever is.
Proleel Proponent shal[ 1mp]ement such. STP

Separauon of the grey and black W'ner should be done ‘ny the use of dual plumbmg

line, Treatment of 1{)0% grey water by. decentrahzed treatment shonld be done.

a4 ensunng that the :e-cu'culated water should have BOD level lms than 3 mg/htre and

Gl

el

“the reeyoled water W111 be used Tor: ﬂushmg, gardem

no and DG st eoohng ete
For dlSlDIE-CthIl of the tre'!ted was{ewaler uhra violet radiation or .ozopization

' process should be used

Diesel power ueneratmg sets proposecl as source: of baek—up power: for lifis;

' eommon area 111ummatlon anﬁ for domestlc use should be ‘of - enclosed type

and conform to, rules: fnade under the E_n‘.-'lmﬂm@m (Protestion) Act, 1986. The

153




- 0 by lhc prOJeot
looatlon of lhe DG sets shqll be m Lhc basen*cnt A, Pmmz"dcl );E e pro]eot
§ BV

.proponent “With'; appmprmfe slack helght ahove the hlghest roob - et
;.":,&s per tho CPCB nmms Thie: dlesel used for DG sels shall ‘be: | |

Lo diesel (s Ppin Slﬂphuﬁ) mstead of lov suiphur diesel, Sa it excued the.
Ul --_;Amb:ent NO!SB lovel should be LonlLOHCd o ensurc thrlt ]t doeS I erclal
T "..f: Pl‘escrtbed standards both thlnn .md at Lho bouﬂdar}' Uf the PmpOSCd Co‘r.nm ,
L 7 "-._".} Colon}r PLO]CCt |

I

& WS t-least 309%:as ‘gregn
The g ‘Project ]Jroponent s slateti in 1he 131'01’Ugﬂl shall.maintain e

f'the ro_]oct and
' covor area l‘ortrce pIaniahon esptmally ull around the ponphﬁl'}’ o p

ction a amst
--on the road 51des preferably with; Thoal s spccles Whlch can provlde profe &
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dject shall:be -
. 11015" and suspended paruculate mnt(er The open smoee inside the pr ] |

Wy

- Rain- mtel harvestmg for: roof run-off and surfaee run-ofl‘ as pcr p]an submllted

o
. details about bmldmg matonals & 1éc

o

"-_-[?1.1]

. ﬁrst 10 nunules of :am fallg

S matenal or paml WhICh can cont'}mmate ram walm W1ro mo

: the SEIAA Haryana n’ ‘rh:ee months

bs. Onl
'-Preferably landscaped ‘and> eovered wuh Veg@la“o"{g“‘ss’ herbs s :

j _ '.-'locally avaﬂable planl spccxeq shan he used

The pro_]ecl ploponent sha]l strwe t’o mmmu?e w'ilcr in 1mg'mon of I']I'ldSC‘l]Je by

-‘mlmmmng grass m-ea, usmg nauvo varlt.t}’, xeuscapmg and mulchmg, unllzmg

efﬁclent :mgatlon system sehedulmg 1mgatloﬂ only. after checkmg evapo--
o transplmllon data ' 2k

should- be: implememed “Beforé- reohargmg the - eurhce run . off pré- treatment

through sed1mentauom1anks musl be dofu. o rcmovc suspendcd matter 011 ancl

greasc “The' bore’ well for ramWa{m rechargin g shall be kept

the: hlghest grolmd water table, Care sha[[ be laken that contammated water do not

_enfer.anyr RWH pxt The prOJcot proponent shall avo1d Rain

Roof top of thie bmldlng shall-be: wnhout Aany, {oxic

ss: and filters should be-
used whel ever rcquucd :

_ The Dround watcrlevel and 1ts qLahty shoulc} be'moh_itored regu[_ef_l_y-_in corlsultali_on_
 with Central Ground Water Authonty o b

A report on. thig’ energy consorvahon

.measures conformmg to energy conservatlon
norms ﬁnahzed by Bureau of Fncm

thcmncv should be- preparod ineorporating

hnology R & U Factors ete and submltted to:
nme _ v '

Ener_gy COBSGIV’}I]O]’I measures hLe mstallatlon of LED only for llghtlng the ‘areas

outs1de the’ bu11chng a.nd 1n51de the burldmg should be integral part of the project

: demm md should bei in* plaee beforeproject tommis§ioning, Use of s_glar .p‘anel_si
- must be: adapted {othé: mammum energy conservatlon

Tho Pro_]ect Proponent shall, use zero ‘ozone - depletmg potenual malenal in
msulanon, refnoerauon alr-condmomnﬂ dnd ddheswe Prolect Proponent sball also

pmwde halon ﬁ’ee ﬁ.re suppresmon system .

at least 5 mts above -

Waler Harvostmg of



'ldlb p‘opcrly collectcd and segregated as por the:

o : to t:me- The le-
'reqmreme_ t.‘of 1he MSW Rules, 2000 md as; amend ed; f"om tu?{:he 51tc ear-marked
at
degradable wasle should be u ea ﬁ by ilIJI’“’P“atc mhno!ogy SEF to: the
- hd ‘waste’ should "be d‘SPosc’d &

i ' terial:
e }approxfed sues for. Lmd ﬁllmg aﬂer rccovermg rt“JG)"ﬂ“ble mate

7 ;! {0] s

£ norms speclﬁed,,by_“
_l'he PfOVlSlOD Ot lhe eclar water: hcatmg sysaem shall bc as;per . :

' ‘-H.AREDA and sha I be made: operalzonai m cach building block. :

g g nt should be
bt .'-._},[N“’ ; _‘:lThe traiffic. plan and the parkmg plan propesed by the: Pro.l ect: Proponc

for future
' ""meuculoubly adhered to w1tl further scopc of additlonal P‘“’kmg 4

xﬁ omts
z requuement. l" here should be no lraﬂ:lb congeelmn snear. the entry and.¢ p

full
'--‘---frorn the roads adjommg the proposed pro;eet Sl’t'u Parkmg Sho‘ﬂd. be  fully

'__[sl}l:

_ mternahzed and no"'ubllc spaee should lJe used e B ia- B ol T
f@l The D}:o_jet:.t shall: he operationalu,ed only when HUDNloeal aethonty wﬂ] prov1de
" domesue water supply sys;em inthe are'l

ot

Operation and mamLenance of. SFP sohd wdste management ancl elecmcal

Inftastructme pollutlon control measures ‘shall.. be -ensured-‘ even aﬁer the
complellon of pleCCt. B B '

b .-‘

. Dxfferent lype of wastes should be dlsposed oft ag per’ provrsmns of mumc:pal
sohd wasu, bnomedleal waste, hazmdous waste e~waste batteries & plastic rules.
. made: aunder hnvuonrnent Protechon Act 1986 Particularly L‘-waste and Battery
;. aste. shail be dlsposed of us” per exisnng. E-wastc Mamgement Rules 2011 arid
Bdttenes Management Rules 2001 The pmjcct proponent shall mamtam o

| collecuon center for; ]2-waste and it shall be dlsposed of to. only reglstered and

aumorlzcd dlsmnntler r' reeyeler as per exlstng-waste \'Ianagement Rules 2011,

Standards for dlscharge o '-envuonmental

‘poilulzmts as: enshrmed In’ varions-
sehedules ot mle 3 of Envuonment‘Proteenon Rulé: 1986 shall

e sl Complieq
Bl

The prOJeCt propenent shall make provlslon for guard pond and other provisions

for safety acamst fa;lme ine the operatmn of wastewater rreatment faellmes The

- project propenen* shall also 1dent1fy aeceptable outfdﬂ E‘or treated efﬂuem

The- project proponent shall ensure that the staek hel,:,ht of DG sets is as- per the

CPCB amde hnes and aiso. erisure that ihe emlsslon standards of nmse and air ace.

K W1ﬂ1m the- CPC’B 1ntest prescnbed limits. Noise and Emission level of DG sets
g:eater 1hon 800 KVA shdll be as per CPCB latest stanclards for hsgh capa(:lt)' DG

i 'sets.-

All eleetne supply exceedmtf 100 am'l 3 phasr. shall mamta.ln thc power factor

: between 0. 98 lacr to 1 atthe pomt of ..ormeetwn

_The Dl‘DjCCt propment shall xmmnuze heat 151dnd effect through shadmg and

reﬁecﬁve or pemous surfaee mstead of tard surface.
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o e

gt

el

¢ 1k .The, pm_]t:ut pmpwu-z:-n. slml[* 1 56

,|1|:JL Lige- Mah waler fm H‘v,a,,c ,md 85 a) cnalmg
: II._.FUJ l:u*:snd II‘-M.G .!.}fstl:':m .-:.[1thd h-!. nrimmd A cml}r mzatuc! ‘waler shiall

o ‘be nseg -
i -:b:.r pz'n_]er::l pmpc:nbm*fm uunlmg, 11 LSS

all. |1c=r:d'~-:l 'This PrmcttPn}pmmnt ahzﬁ

'Ialsc} ‘use l.:.rupurauve cnc]mg La.-:mmfngy e

i dnulﬂa slage cnnlmg sysmm ﬁ;r
-"-.':I-WAC in arded 1o rn::duc::, watm'

HE mmsumplmn J?urthcr ELE!'LFILIHHJIE rehhw;

: -Il]'l.lmldﬂ'j.-’ -:lurmj; wmmar ﬂnd Wmim '.:.t:ELhm'IE should ‘be leepl dl oplimai
% _'"afanalﬂlﬂ bIJEE{I ﬂrwc 'bcst* Cn LI‘E'c;u.nL uf Pr..nnmnnus (ol Ty

-Intﬁgr.ited Peint L-:‘md ‘-.F'L]m nnd  minimus; atsidé

[ewel,
EE Wt'-ll as nptlmai

fn.sh ajr. supply may he

: "'.'t.llﬂﬂd far S’mng u;mimg w atel mnmlmptmn o water. canled DG Sets.
:;_'[,5':1' ' T]Je: pI‘Ele:J-’..l pmpaneni 3]1&1] ...n::.urﬁ ﬂmt lhu Lranbfurmur :s cﬁnﬂtructud with h_[nh
e q]]ﬂlll.]" g*'a_.n urlmtem .ﬂw ]Dn!‘r-’EJllbUF stech 'm{l ¥irgin almlm]yt:. graile copper,
- Thu pru]ect 1:!1'(.':-1':-!31‘1”]1’[ Ehﬂll nk::ram ma];LLliﬂLLurLr i cﬂmf' l:-ute EI.JBD For thal
~d[aa] WﬂLcL 5111::1:13-' 'aha.][ Jbe! mﬁlued umong dﬂfl‘t:r&nt ugtesande difﬂ:r-am uatifities.
[i‘_lf?]. Thﬂ prcu {:-L pmpnnmli ElEl”. ensmc LImL uu w.I-::mL:f from Ehe s!a::l-: shoild ke
i suf[imanﬂ}r JJLgl\ Slaul». shnll hﬂ dubagm,ﬂ in 1 such wuy thar Timre is ni stack

e w:ash uude.r any- metec-m]ul,u.al wuumum

: [a¢] The pro_pam p:ﬂpcune.nl anu]l pmwde. wﬂu..r spnn.»umg system 1, ﬂ‘m _projecl ares .

S'L'LPPTE:$$ fhe dust in El.dlf]lLlEm tl:l l’:he a]rendy Auggesicd mitigarion-nieadures in-the
AdE Enwmmmm Clmplt:r of EMP.

':[ud] 'I'he prqj 2Er prupl::-ﬂanl: shall pmvu.l-:. a-::lc]ﬂ_mn"nl gu:c:n arew on ferrace and ronf top.

g ide] " The: pl‘GjLLL‘plﬂp{mEﬂt shal] eusure prﬂPLI mrmnuhu-:m and: lights systom in the

Coot beSemonty, ﬂrp_,a _[‘;;.; L(;m:-arl&ﬂj]ﬂ meg “af: hur-lan bemn e.nd shall -ensure. that
T ﬂElTH[:II.-E ok m; Changﬂs s huu'.f{..ﬂ"iEH} in bas-amam nwm— La!’hs below 5. In case '
' . _nf emerﬂc:m:r (:upﬂt‘-li}' fm mumasmg 1‘\.[}"[ to. the e uf E.EI st e provvided by

n

L th:.. pm_]mi pra:l pIIIEI“tlE

[-.11] 5 The: pIO_]L-GE pmpﬂncnt shall msLnll %D[ur par.d f-ar eumg}' cuus{:walmu
' -..iﬁg]' 'l'ha ij{,m p;‘t::n:mnanr Sjjaﬂ cnml‘a E.'u'ﬂl]ﬂl} Lity-of :.unhghL and air in cach part of the

buﬂdmg I:I!DI::L _ -
PART—B GEI\TRAI CEI'NDITIE}NS

| 1] The PluJEct Pl'ﬂ'pun{:nt e.!hall L:I'I‘:'lllﬂ th-ﬂ wmmnmanls made in FutTn-l Fﬂrm-'lf‘u

EIM'.EW anl‘l otlier dnn::urur:ntq HubII'LJI'.lCIj 1;:: e SELAA [or ﬂ]f: pmtemmn ﬂf

unmﬂIif ﬂqd Pmpusad enmmnmental m[agunrda - cumPl‘Lﬂ with in’ lﬁm‘
H.ﬂ"r"]-f :

g and spml In c:asﬂ of. aomtsadict
unlmmmauy I‘rmndﬁy Gm‘ﬂmﬂ.

n:u:m 'm,twcn::n L G [mors dﬂumnl::nts o ﬂﬂ‘f PO,

m{,nL on’ ihe’ paint. s.hai! bc., Lakan a5
the I'ﬂﬂ“[ Eiw

Eﬂmmlt-nen{ by ‘mm_!ﬁct T
uﬂﬂnt bhdll uls0 S0
d EC cc:-nmlmﬂs inclw

mpﬂnﬂnt o W ew W
bmﬂ SI‘{ mmﬂ‘ll} repc:urts -on Lhe status af

] 'ﬂlﬂ pmjfm prﬂp ling pesuis of monilorsd daga

511 nilate
mmphancﬁ of the B0
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. {hmh m har-.u D{Jlﬂﬁs fas w:ll aa bv -&-111;115} e the T |
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T me -lppe:ul agamsh 1 1h15 Enwrnnmemﬂ! Cleariricé*shall: lm it che hmmﬂul

Creen Tribunal, if prt'.l:mmi within i parnd . of 30 days 4 prmcnbnﬂ under
Sﬂchcm 16 of th e\flahnml Greun 41|hun¢] Act 1010,

[x] ' Cnrpc}ratﬁ E,pwmnme At .,nd Bocial Resp ansibility {CRER) shall be Jaid dovwncby the
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epk {35 7o shals be Lanmulcau} H% LI ELid

iﬁfjﬁﬁﬂi \a{ 1110134172006 TA T dined 18.05201F and Minisiy of
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te dudic stalement
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P cxpendlture mall be reporl(:d fo 11}(, SFL‘\MRO Mgnr O

' for Envn onmenl Alldlt | naer ruies prescribed
7/ o ' [m] The .pm]ect p1 oponent shiall: c.nsurc thc comphancc of Furcst Dep

partment; Har
Notxﬁcutlon no. 8.0, 121/PA2/]900/S 4197 dated 28,11, 1997 ment, Haryana

g oo < [ml] The Proy.ct Proponcm slmll cnsure lhal no VthLlL durmf;. consimctlon!c:pcranon

_ phtme. enter 'the ])leLCl premises” thhoul valid ‘Polluuon Undcr Ccmtrop
T \‘ ccmﬁcuic from compqlcnt Aulhomty

[\lv] '1110 pi‘Q]CLl propom,m bh'\“ seel: £res 1Tr1vlronm ental clcarancc tf at: any stage: ihcre

is ohcmbc n thb piunnmj, of lhc pmposul prOJr.cl

[w] Bcsxdcs the: de\'clc:pe;iuppllc'mt “the 1csp0n51b111ty to ensure the compliance of
Envitonmental. Safeg,ualda/ conchtrons 1mposud in.the Envirenmental, Clearance
letter shall “alsp -lid . on thic. hccnacclhccnsees in- whosc ‘name/names: the-

licens&/CLY" lms becn granted by’ lhc !OWH & Country Planning Department,
I-im'yann Tl : :

' [wl] Thc ploponenl shall upload lhc statu:: 0[‘ comphancc of the stxpulated £C

_ conditions, including results of-monitored data on their website.and 'shall  update

\ . .the same: pemodwrﬂl},ﬁ. 1ishall. snnu]mncously be-sent_to the Rebmnal Office of
"MoEF,, ‘the: rt:Spectwe Zonal- Office.of CPCB. and- the SPCB: The criteria pollutans
levels. namely, PM-, 24; P\;Im, _SO;v N0y, Ozone, Lead, CO, Benzene; Ammonia,
Benzopyrme arsenic and Nickel. (Amblent jevels as well as stack emlsswns) or

.. critiedl sectoral parametexs, mdlvated “for -the: project” shall be'.monitored and

i r.hsphyed at’ a convementlocatlou near the ruam gdlc of the company in.the public
TRl domam ; :

= g SR,
TR

S TR P}’ ’I‘he envuonmental smtemept for each ﬁnanmdi yéar endmg 31% Mamh in Form-V
o 2 . .as is fnandated to be: submlttcd by:the-project proponent to the HSPCB Panchkula
- as prescnbt:(. .nder the. Eav ironment. ‘(Protection) Rules, 1936 as -amended
" _-subsaqﬂcntly, shall also beputon the websxte of the.company:. along with the status

ST g il uompllemc&: of: ‘jvaf BE cohditions: zmd shall 'ﬂso be sent’ to The -respective
e o ':*-,“-'Reglonal Ofﬁces OEMGEF By c-maﬂ

P et

[xvm] The- pro_]cct proponent shall conduct cnvuomnent audlt m every three months
& o interval ‘and: theréafter corrdefed measures sliall be taken ‘Withotit -any delay.

W I Dctmis of- envlronmental autht and couu.twc mL'ISUI'GS shzﬂl be submttted in the
(TR '] e o monnmmgleport
"%i' _I . ¥ i ) '. _. _.‘.-_‘ ’ @l
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- The: Addlll(mﬂ': Ducclm (IADWIMOT\) MO]‘:}‘ GOi Indla Par:,'uvarzm Bha\am
" Zor bagh Road Ncw Dclhl

i Regional Ufﬁci., Ministry oi Envuonmunl & Forests,; Govt, 0f ludm, Seetor
31, Ch{mdlgguh S

; 3 Thr: Chalrman H&ryann St Ponuuon Contlol Board Pld

Mcmk Secr etary,
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f;; | BARYANA 1A POLLUTION CONTROL BOARD
o C-14, SECTORG, PANCHKULA

Wefanfry - o hepeh.pandn MaAfalr . hspeb telms it conr
Tefupfrane MNel = BE72-257 TGS

[—

Nu, USPCCongents M2218G

- PUROCTE LRT5I8T Poted: 235
u 1

Mis: COMMUERCIAL COLONY OF Ms VS AL PROJECTS PRIVATE
LIMITED

REYENUE ESTATH.OF VIILAGE HARSARL, SECTOR 3TR, QURGAGHN,
HARYANA

GURGADN
122001

Sub. : Issuc of Consent to Bstablish iromur pollution angle .
Please rofer o vews Conzent Lo Estalilish-voplication received in this office on the subject noted
abave, Under e Autherily of he Huryana Stote Pullwion Conteol Board vide s agende [tem Mo, 478
datid 28.04'83 sanction to the.issue nl"Consent o Bstblish™ with respeet to poliution control uf Witer
and Alr is lwireby aceonded ta e unii COMMERCIAL COLONY OF Ms VS REAL PROJECTS

PRIVATE LIMITED, [ot marufacruring of Establishment of Commerciul Colony for license Ne. 14
ol 2034 with the llewing terms anil candivinns:-

I The indusiry -has declared thal the Wity
G L/Day far Trade Effluint, O XL/Day For Coali
game showld mal vxeved .

ol clfluent shell be 120 bf.l.IDn}' Le
o, 120 KL/ Tay for Domeste and the

The abore “Consent to Extabbish® is vulid Yo 24 monts-from the date of ns issue o be
extrended for sooler one year vt the tseretion of the Baned or 611 the time the unit srams s
wrial production whithever is eoviler, "The ueit witl have tg set up the plant and gbain
cansen’ during Lhis period, -

1 The ellgeriollicinl o the Bonrd shagl laive the il 1o wegess anil imspection ot the
Andusley i connection with the voriais procusses and the breatment Tavilities being |
provided simubinnsously will 1bye consiruclion ol aikling/machinery, Yhe effloenr should
conform the efffucnl standords ws. opplicatle

That neessiry ananpentent sholl b midy by 1he indhstey [ov the congrot of Aic Pollution
before sammissioning e plnl, The comitod polhwtons Wil meet U emrission and oihes
Stanchirds ag uidhwil | e presoribod by the Bamd fam fime w tie,

5. Tl 4'.|J|:u|i::::||11 will whlain donsenl mader sosion 2570 ul the Wager (Prevention & Conbrul
ul Pﬂ!julmtﬁ} Aty T il under seellon 21422 oy e Ade {Prevention & Consrol of
Pallutfon) Acl, 1981 as nmende 10-dhale-pyen belore slurling trind privluction

The nbove Cangond 1o Retnblish s further AT 1 e oouditiong tu the wait conylis:
wilh wll e boaafeulos’dee]siong gl sampelent ditiglions gl the Board/Gavernmient il |_l$l
Eunclionarivs in il respects byloes chrmmissiuning of the apecation ond daring itsactia
working sleiglly,

B Mo in-procesy or post-process ohfedlionuble-amission or the ¢flient will 'I_Ju-gll!ﬂ“’“d' ik
scheme-fornished by the wil e out to be defeetive To-awy petual expeiiencs

=~
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it sl Il mainioin proper logbaak of Waler meserful meler belarefalier commils

. That of the vnir is discharsing 15 sewape.or lrade Tl

15,

pokion

;Fhu Bloctje - . )
Bty Tepn - : :
: 1]:H “piment will plve only emporary commeatian ond premaneil AN

o the wriig will pe : B isth |
Kot _:fiil;vf“uu]lJ.L BLlven alier ‘-'-::rll:,'||1!:_l,.lh-.: guisun. geanlid by the Board, Dot undes

Unfl will mises the stack height ol 3G Sel/@oiler os per Board's nerms.
sipning.

g , el g inoan ared
:1hnt 8 the citse o0 nn Inclugiy or any ather progess e uetevivy = ]m":mff‘&u'lj:igﬁsll' o
-ll:-pmvcd.-uml 1I1ulL in cose dhe detivily iy siled in nn'rcs_;dr:njujli or l?:imluslr:r e
commertial or ogricaltural aren, the necesdrry permission far stink hens ot eonirolid
|3lm'?'-‘55: l'-” 1];] redidential oe Snstitatjenat or comeereinl or ﬂg_”“'i”!“:;::pl |::£;ﬂm e obldined
aren wsler Towen ad Counlpy i Ly 20 wnicioal laws has o Hh AEE0 5
; ; el Coinlrey Plenning Luws £1.U ar, i o I e submilled in origingl

roui 2l compelent Aullyrity [n Tew permitting Uiis deviation an
wiih-ihe coquest ot onsonl1e operas.

That Lhere is oo dischurge directly oe indivgesly from the unit or the process (ke any
inlerstnle fver o Yo River o River Glagete.

That the indusley ar the-wnil eoocered i pot HIED within any F‘m-h]b";d}:d-llstl?lrj?“l‘._
nevording to e Environmenial Laws ang Kules, Nolibcalion., Drdqiﬁgn. dﬂ 1L B
Centrild Pallwiich contrpl Board and Fliarvaoe State Epollusion Contral board.

ent Tuta the pablic sewer meadt to
igsion ol the Campetent Awbority

recciva Lrace eFfluent Some ndustrios ele, hen the poroissi amp : ]
: sion Ietter to Mg unit shall e

owing aod oporaling suel pullic sewer giving plrinis
submittad at time of consent 1o uperale,

Thal f al any me, thers is adverse rcpust from any adjeining neighbor ur any dther
apgricvoe party of Hunivipa) Committes or Zelo Paiishad or any other public body aganst
{he wair's polivtion: the Consenl 1w Bslablish-so granged shall pe rovoked.

That all Hhe-finuncial duss required under the rules and polizies: qf the Board
have beed deposiled in full by the unit for this Consent to Establish.

Tn cass of ehange oF name from provisus: Censent to Establish granted, fresh Consentta
Establish [ shall bs lavisd.

Tndustry shonld adopt waler conservation Measuecs 1o ensate minimun consumption of
water in their Process, Ground waley based proposals al new industrics sheuld get
cleapenee from Central Ground Waler Aulhorfity far selensitic develupment of previous
rCS0LTEE, ' '

That ke unit will wke all other-cleurances fom congerned agencics, wheosvet réquired.
Thal the unil will Aot change il orocess without the pridopermission of the Boad. |

Thit the-Censent W Bstablish so gramed witl be invalid, i the unit falls in Aravali Anea 06
non Galnkrnaing i, : '

That the vritwill L-mn[:_.ly wilh the Hagardops Woste Munugament Rules and Will-_] ks
sratze the non-leachate pif For slarage of Hozarduus wuste and will waderlak noLw GEpase
afl Uhe snme exeept o pil in thiir own premises o with the authorized disposal authierity.

That the unit will submil o anlertaking s i will- comply with all the Epuc-im'lr!lzd

pencral conditions ns impused in Lk above Consont Lo Establish within 30 days [ling

whigh Congent bo Bstablish will be revaloed,

Thal unil will obtain BLA from Mk, i tequived. it oy stuge.
seath 5 o o lued period

In case of wilt dogs.oot comply with he abuve voadiliens srithin he slipulatee P

Cansenl Lo Cstablish will- be revekued, ' '

© Specific Condilions

Orpler Conditions :

L T s LT e




L The unit wilt ttcg g4

] mnx
Spartmen tull

Inl ¢ongen : = aroloct

o PIERELD aperuty before the ogeupation of the projeet. %

Jar i gfvuu-ilgtui::gj_ﬂﬂ BulY ou the lnl fop wln‘ﬂf-n}‘r'fn-imd Country Planmng
- UNit will eoiple ol pon o : ' ; 2

the SETA A 1 :nul':f'nn:l'-I]]I Y.l the termy and eoudltions of the Eavironmental Clearange grantsd b'}'r_

« Unit will ohfns
: I. . T 1 . i it L ¢
ground wiuter ril?a!;nll)rl‘ll:gliﬁgcdhrmi-“55“" from ventral Ground Water Authority ifl case under
- THe unit will nehisen Fene o '
for sucllxli:\tl::i]&--‘:.f'-'“”“. Zero elffuent Dscharge as proposed by upit. 6. The NOC is valid oy
report I‘““'ll‘dill] :‘1'-'._“115_11"'“.] eet which fs under ownership of projeet proponent amd for RO
7. The unit will oo 4l area has been issued by DC, Gurgaon. i |
stack heioht ay ":S.L'lu “d“_'-"”"'l.tﬂ acousite enelosuresfennmbers on their DG SETS with proper.
S The i3, : :i?l I;;!tpﬁegcrll}Etl' norins fo meg e preseribed standards under EY Rul&i;riigffl'
EH,E‘;H‘ E&%Rulés 1;3:5 the ndeguate sewngi treatiment plaat Lo meet the standards pres '
v Phe NOC will bécome invalid in project i ivlati pEQY
| he N case the project is found vivlating the prov
;1;“[1:_:311:1:1 ne, 5.0.193(E) dt. 27.01.2010 issucd by MoEF Government of Ind
1sitive Zone ol Sultanpur National park.

isions of
ia regarding Eco-

Regiugmf Officer, HO
For and on be'half of ehairman

. Harvana State Pollution Control Board

|-l iy system generated certificate no sfenalire is requireds--




L,
T Fa
;‘;‘q‘?’; RYANA STATE poy, LUTION. CONTROL BOARD
HE‘.}Z‘?E% S C-11, SEC EOR-6, PANCHKULA
% “ﬂ"f""'-H'IUH' fr'r!m_.f.l._[,ﬂm fii Eupufl « hapofnphifsfpnuilcom
Tele faw Mo, - (1 72-2577879-73
TNGF PR Consent: 32953 LIGUSOC i3 793395 * Dated:26/03/2017
Q. - o ' i
Mfs ; .

E?:'}Eéﬁu Culmljr' of Mis WS Real Projccis Pyt, Ltd. SR
' “NUE BST ARU, SECT
GURGF&DN HARYAN A ATE OF VILLAGE HARS

?pf-,'.v
FUE?ADWSDUTH
]

Sub’t  Extension in (g -.ru.]ndil;r perted al NOC ease of - MJs Cominereial Calony af is V8

Reat Projects Py’ 14

Kindby refer (o- your wp]mauun for extengion.in validily of NOC recelved in this office

on 2017-01-25 on the subjecr noted above, |
. The matier has beey ex; amint-by the board and os per the decision, the validity pericd
" of Consent to. Establish a! r{,ady bnnlc_d Vido lester No. L, 28/03/207 45 hereby extended for
| | | further period i.e. froan D1/05/2017 40 89/06 2018 with the same usual terms and conditions as

- e Ty ah
U = T R e T

]
|

—

E s mentioned in the previous NOG, :
f ' Conditions : §
Other Conditions ; 3

z b

1

1. The unil will mIcE congent 1o Dpﬂrﬂtc bicFare the vecupation of the proJcct 2 The unit will 3

install the praject only-on the fand.for which Tewn and Counlry Planning Departiment has
given licencee. 3. The umit will comply all the terms and conditions of the Environmental
Clearance granted by the SEIAA, Hacyana, 4. Unil will oblain prior NOC/Permission- from
cerntral Ground Water ﬁut]mnt}f n easeunder ground water resouree is-used. 5 The unit will
achjeve Zero effluent Discharge as proposed by unil, 6, The NOC is valid onky for sueh Yand
within thes project wlich is ander ewnership of projes; propeysst and for which repml
regarding Aravali area has been issved by DC, Gurgion, 7. The uriit will install adequate
acoustic enclosures/chambers on their @ SETS with praper stack height s per prescribed
norms lo imeet the prescribéd standards under EP Bules, 1986, 3. The unit will install the _
adequate sewage'lieatment plasit lo meet the standards I]FESC:P][}E:E[ under‘E‘P Rules I.EJIS_EI. Ell. The.
; N{j{l will become tnvalid in case the praject is found vielating the provigious of notification
np. 5.0, lB‘I{E] dt. 37.01.201 0 issucd by MeliF Goveramen! of India veparding Eco-sensitive

Zone of Sultanptir National par '
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l‘?ontml Board, 3rq Flogs, &
MT Manesa Gurugram’

in -
E-Maif . i:spc.b.pf.l’rrmﬁw.ﬂﬂ com

Webstroi

Wiy, !rspcb sov,

T efepk oneNo.: 617225778 70-73
Ne. HSPCE/( '
CB/Conseny) ; 329962319GUSOCTE 556/ |
_ o |  Dated: 1:4/06/2019
To. | |
/s ¢

Comw
REVENU?;;;{::I Colory of Mis VS Rm] Pruicrts Pvi: Ltd.
HARYANA TEOR VIGLAGE, IIARSARI SECTOR 37D, cuncnow.

-
s . -l,
ot D
i el

(8 To) Uy S
122008 30 s

e o

R

_SUb Grf‘.n.t of _consent to F‘sta bhsh to Ws Com merc:al ColonY'UfM/ s VS
Froj VELH:
Pleass reﬁsr 10"y our apphcal,on no‘65561 7? rec.ewcd of. daled 2019-05-17 in
I‘t‘.glona! office Guq,aon Souffi A nF 2

IJ.'

With reference to :.four abo

Pphcauon for consmi to establish, M/s Commercial Colony.of

M/fs VS Real Progecls Pvt Lid '15 here by grarﬁad consent as; pe* followmg spemtlcauonﬁerms
and ‘conditions.

Cou's'cnt Under AIR/WATER ' |
Poriod of cnusent N ;14;0517019 2501112021 . ) |
Industry Typa R %511&11:‘15 and ccms”tru.,ncn prOJECt hawng'waste water gcnarauan more lhan
Category 4 :

[nvesimeni(in Lakh) " ... 25438 6504 ‘i e

Total Land Area (Sq 15976 85 ik i

meter) y oo b

Total Builtup Area (Sq 460’96.1

meter)

Q_uantlty.uf'efﬂucnt . o

|. Trade 0.0 KL/Day-

3; Domestic o _liU.O.KLIDa_\r

Numberofoutlets 1 1.0

¥iode of discharge P .

1. Domestic- Recycling/réusing in horticulture.

2, Trade 0

Permissible Domestic Effluent l"lr1nlcl(:r$

1.BOD __ 30 mgh o

.COD 1250 mg/h ;

: (il TN



.Hei ht of stack . -

1. Attached o .G Set
ahpua roof kel Sliﬁ et

Permissible Emissipn‘ oaramolers o]
1. ™A -
lC&panh}'-uf bailer :
= . A |
WA, | Tonthr L
Type of Furpuce - Aaerl 3 3
LA, | AT A R T i A R A e P T T
Typeof Fuel e s
1, Diesel R 1 S
s iedde e on NI AT 0w onTaReespnal Officen, Gurgaon South
g s e e e oe = o= aHmpaue Stace Poltiticr Conival Board,
FETEY s Termg and conditions :

1. T Tl iidmy S deadd it 1hE ety df eriliEn shall be 120 KL/Day iz
Ok fDvav Tor Trade Cifluent, FKLDwy for Cooling, 1726 BEL'Cay for Domesiic ant
the somc should noc excoed . ]

2; The aboveonsenl to Establish' is valid tor 24 monihs from the daie ol iw 1ssee o be

-.;exl:_r:'i'ldlj:r.i For-anather gae year ar |he discrenan ol the Board or till the 1ime the unit
" ..stans jfs tHal productioncwhichaViariszailfer, The-unil-will have 1 set up the plant
and: olAIn sonsent duting Eh:;lpcrmdi e

3. ThE—DFﬁCﬁﬁfﬁElﬁlﬁﬁlhﬂhﬂﬂhﬂrﬂE-ha”ha'fl: the riZht 10 eccess and inspeciion of the
adustry in-cdnnedtian with:thie, ¥ariolis procesies and the treatment fcilides being
provided-Simu|tipdtys)y Wik {ha coristructign of building'machinery, The ciileem
shuukd ol e 2Mienl sandards as applicable

i ST -

4 “That necessary arranzement shall pe made by the industy for the control of Ajr-
Follutien before commissioning the plant. The emitied pollutants-will meel the.

5 cmissran and other seadards s laidiwill be preseribed by the Board trom time 1w itne

5 The applicant wili obain consem undér seation 25026 ul e Water [Prevention &
Ciontrol nf-Pnl]uthn] ACH 1574 ansh inder seglion 20027 of the Air LF"'E“?““U".&
Control of Pollution) Act,198t as amended to-date-aven béfpre stering ti2
Produciivii

6, The above Consent to Bstablish is fucther subject to the conditions thal e ulr]::l
camplics wish all the laws/reles/decisions and compelent dicectians o f the
Board/Gavernment and its funerionarics in 2!l respects bafare:commisstoning @
operdiion and during is actual working stricily. -

; L PR e, | |

5 No in pracess OF post-process abjecirmnhle smission ar the effuznt il ueﬂ!:ilc

the.scheme furnished by fhe unit tums s 1 hie el fetive inany etl Sper |

3 ; 2nl

3 o ) ) ) . ! rid permes=ll

&. Ths I:.IECT.I'ICIL}-‘ Deparimeny will wive ouly lemporary conneerian PhE.Bq-:II'ﬂ_-

2 T ; : & 2 ¥ ] PR g £ b T
cunneelion 1o e unit will b given afier varifeing the consent grant :f

botk under Warer Actand Adr Al
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Unis wi| TAISE the g1ac) Ny ol D S
Unit wii Maintgi,
uumnnssioning.

0iltr a5 oy Goare's nerps,
ST [he : ' '
Praper laghook of Waler Meder/sua meqer beforafafie,

That inthe ¢ A b e : '
awlagéé‘ﬂﬂ;isfhﬁ[ ?I':. ::Igitlszlll{}uj ?_ 8y other progass |y aotivity [5 logated in an area
COMMercial ot a iy (il e 1oL 18731t Lt residential or Snstitulional or
oouse ta O aBHeullral aren, NERESSIrY perfaission for siting sugh inclusiry and
Rrogess N an residoyja ar-institutional oe cominereial or agricultural araz or
~ombrolied area under Town und Caumey Blanniing laws CLU or Mupictpal laws kas to
be: Db}i’;l11'2d Fram the Bl e Autharily i T pormitting this deviation and be
suhmﬂlu‘d_ W origingl ity the reauest for consent 1o operate.
That there is 1o Uischarpe divedly grindifeely from the unjt or the progess imo any
MReTStale river oy Yamuna River or River Chappar,

Thiat the industey ot 1e unit concernad is not sitad witkin any I'?"‘:‘h‘h"ﬁdpgﬁé?:: i.i’
tecarding o i Bovirormenial Laws and Rujes, Wotification, Dmﬂﬁrj nard
Cantral Pollution Ebmisl Boardiafa s Fyéna State Pollution. Coniral Board.
i e T e e . . e 'S MGEill
Tt of tha unit iz discharging i sewage or race effluenc into !.]r'l': Pu?-':;feéfnipclmm
1o tepeive: traye ey (ronAndystries eic. then the permission 2 AR o T bt
AUhoriR:aine anid: Gpurating siich punic Seergiving permission '

shall be fubmilied at ims o consen Lo apele,

s & BT ; or any olher
That i1 any sinve, thers is ddverse repart Trum any adjoining neighbar or any

x . = . i ﬂ:,l
: 5 G s ighad oo any other public bo
o Aggnaved. py ok WMundeipal Commides or. E_g!;_n,lj_a_.r_.m]‘!.a ! :
T "'a'gﬁ'ii'ﬁﬁl- tﬁEﬁﬁni*t:"s;.ipgthﬁ'i_::.m';_:'.:téje Consenito:Belabligh so granted shall be revoked
A e A T R L T T I TR

L i equirgd-ynder tke fules and policies of the
That all the Bpanciflduss requirgdluneder tbe rules and § _
Board Have luenrdepbsited 5 a £ F by the unit lor this Consent to

"""In"-:;:'iﬁz:ljf"éﬁangg-':-S-T"nu'mei'ﬁ'-.ijni'.p'féﬁgllm;:s':E?t:-néEiTl‘tt:;-'Est"aI:iIi'éhﬂgranmd. frezh Consent
™o Establisly fee slall be Iévlcd.

Iridustey 'sht'mld' DO WA s CONSErvAL DS s 10 e ns. 1 a° Iﬂi[lil'ﬂ_ulll_tﬂr]::i LI Ion
of witar inthelr Process, Ground waler tnsed praposa's of now indisteoes sioulil et

- efearzneToli: Central Graursl Wager Auliority dor sclentific developmint of ey ious
]'ESDI:II'EE.,'{ L Tm aEnl IEED e R e

TRAGE AT )| ale -':iI'I"uihéf.'--':le%:"rqnﬁc:s_”:fn_d_m? Longerned agencies, whenever
]"l:'i'll.llil'-l:_!li_ —--|..... _-\._ I-.-..._u.. .r-:. .j.... i _:.:. 2 :..h i j...._...-..\..

Sy v

- Thiat 1|]2ill’ql;li\!‘_l:."-:'|"l.!|_ ot cherze DRSS WIthout the prior perrnission of the Boord,
L hT R TR A '

That the Cnnsénl}iq"l&ilﬁF}'.]i;all'r-'a.u._g"ranleui wiil be invalid, 1 the ynir Talis in Aravali
AN D pop vonforming iregs '

That the unit wii “U_ml?i:r.' with the Hameduys Wastc Management Rutes and will alse
maky the nun-'lua.r:]u_nc_.pll Tor storapa g7 Fibzardous wasic and ‘will undertake nat o
tispose off thnisanm-exce;ﬂ'fﬂr ML in their my PrEmises op vwith the aulnorized
disposn| autkarity,

That (g unitl will submsic &y gl
zeneral condilians ay

irg thal 31wl comply ‘with all the specific and
which Cangat 1n LCRTETN Y

sed inf lhe above Consent 10 Exlablich within 30 days failing
Vil be ey akag '

Thas unit wilt abiaiy, EIA Frgm MOEF, if raquired ot any stuge.
L cade oift sy HaEs iy 0 Peb ipuiated period,
' 0 Estiiblish ot b Ompiy with the above conditians within the stipulated p
Consent to Estahligly Wl e rivplep '
That unir wi

I odigin COMSENY [ m)
- ﬁ E
Betivily, e

Wil o pradCct
Tale froin she. board before the stan af prog

Specific Condi; g

Sl

L

= .5
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QOther Conditions

1. During construction phiase unit will comply with the guidelines Issucd by Mo&F as well as
the Direction issued by NGT in Oviginal Application No. 21 nf 2014 titled ns vardbman
Kaushik V/s Union of India & Ors as well ag will comply with the guidelines issued under € &
D waste Manapewment Rules, 2018.

T At tpreert i el WRg0

Shalti Singh /T s
Regional Officer, Gurgaon South
Harvara State Pollution Cantrol Board.
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ENVIROMNMENTAL

CLEARANCE

PARIVESH

(Pro-Active and Responsive Facilitation by Interactive,

znd Virtuous Environm ental Single-Window Hub)_

Enet -f;'
b Government of India
t%} Minlstry of Enwvi s

ronment, Forest and Climate Change
W (Issued by the State Environment Impact Assessment

Authority{SEIAA), Haryana)

Ta,

The AUTHORIZED SIGNATORY
S COUNTRYWIDE PROMOTERS PVT LTD
C;E 131;{0[3 FLOOR, NEXT DOOR, PARKLAMDS, SECTOR-T8, FARIDABAD

Subject: Grant of Environmental Clearance (EC) lo the proposed Project Activity
uwider the provision of ElA Notificalion 2008-regarding

Sirfdadam,

This i3 In reference to your application for Environmental Clearance (EC)
In respeclt of project submitiad <lohe" SEIAA wide proposal number
SIATHRIMISIZB1 022 daied-04°Jul 2022.. Theparticulars of the enviranmental
cleatance granted o the projgclare’as below, ™o

-

-

- - i L
1. ECldentificationNo. /- 'EC238039HR116754
2. Flie No, b, SEIANHRIZ0221220
3. Project Type Sy . Expansion?.; i
‘i. cntﬂgnﬁr -# ‘%1-; ‘lldd.: :’:'\'\:';-B.I'_.'I .'-lr. {} “ ;
S.  Project/Activity Inclygding, ‘i}. > - ~* '8{b) Toinshins and Area Develasment
Schedule Na. q‘.; b i '-%;Fgfem. %mfﬂd e
G.  MName of Project s w. . Revision afg Expansion of Residential
4L L Plolied Colbny
7.

Name of Company/Organtzation - ﬁ%ﬂﬁbmavwma PROMOTERS FVT
8. Location of Project

Haryana
. TOR Date iy
The project details along with terms and conditions ase appended herewilh ram page
o 2 onwards, X
(eskgned)
Pardeen Kumar, tas
Dilg: ONOG2023

bMember Secrctary
SEIAA - I_Haryan;s

a: A valld opvironmaental elearance shall bo ona that hag EC identification
ﬁ?:!nbgr & E-Sign genaralad from PARIVESH. Please guele identification
nuimbar n all fature coraspondence.

This i a oompter genealed cover page.

: — 1of 14
N, - EC2IBCIOHR1IGTDA Fik Mo - SEMATHRIZDZN220 Dty of Issue U 0002023 Page
EC identilicalion ta. - & .

-

Annexure-6

67
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State Knvitonment Impact Assessnient Amhority, Haryana,
Bays Ke.55-58, Prayatan Bhawan, Sector-2 Panchiula.

Fel: N 722505237, 0423956
" H-mail Mg seian- 2: ut.v@]w na, |-.|

Subject: Enﬂrmumut Clearnnee for Revision & Expagsien of “ltmden:ja] Plu[[ud Colony™

trwject locnied ol Sector 102 & 102A; Nillnze D]::mlml: & Txher[-:inm_fru Crutrteproum,
Haryana hy BMfs Cuuntr:.-w l-l'lL. Promiters I‘vr 'Ll_L'i

L4 oawr— et

1 WLfs Cmu'ltr';.'w:rlu I-‘mmmus Per L,

] Progecl Prﬂpnm:r_

1
| 2 | Project ‘:WS'J]}“J_'J.L- Peifs Qb0 Lovire Manogement Saltions judia

| T 4T, Lu:[
| i i

; IL.J. NABET, ACCREDITATION
|
|

:’["w NAEI:T;'ELA.I"?' |'w5m 2Ly

[ S 'TL "".’.LIJ:. s : -0 - ‘?['.de

4.1 Applied t:_megar}-'hfumprpjm; - . cAm
S | Tosion of the Priject ;| Socter 02k 102y Um:.,:_c Rhankol o |
, | x e - ‘Eif{:F;:rL_'.i_majnlﬂurugr::un Heryune
; 1 6. |T¢Tﬂ1 C-t!st uI'_lhl.-: Frojaol . 505 Ceere, py-madlioned / ‘discloged in the
| | ] A :-':. B o Applm LiaL rnlm{l&lm
1, "-"ll.l.l:hl.:p' uf l.|1'= _:.'.1.‘-:|mn::|l.,nt‘ i[#] ‘:’l::l_rs t'rn'Tl the dage of | isEuLAcs in 1ccodge
C].:erm-_r_h:ttcr R EELE S 1--'-Llh the MeCE &, 00 Gn:!-T Malilication M,

.:| ; 5. 13';."? L2, usted the I?th Al 222,

This s refenence w2 yuur PTup-uau.l “»!u bh‘n.l'llI-‘.ﬁ"n'll"-JJ'IEliﬂE-:l 022 dted 04072022 v
subsequen: Sellers  dsted 24, 07,2012, 1'.':'_1'1] 02 E.. 300023 Aor oaining
Enwimnm-::_lm Clearance undzr cotepocy 8(b) of BIA Metificoion dotad 14,09, 406 ||_'||::-:|'|_g-
with sibanission of dus Seruting few (a5 sppienble) oF Re. ZO0000- vide. O M.
Y1455 dafed 13062022 ([ eomplance of Tharyama . Government, Enyironment &
Climste Clismge, Pepartment Motificatlon No, RESCOXS0HN dubed 14 102020 The

proposal bas koo sppraised UG T Preserilicd pracetone in the Pabt o podvisions widee

the B4 Motilieation, 006 on (e besis of Mo mendetery dodunents onckosend with e

applinm'l-nn iz, Boemet, FormT-A, Consepinal Flan, RIAERT an The hass of approved

Temus of Leleence CroRy g ndsiiliooel chrfieations furnishizd in tespouse Lo the
hearvitions of the State Expec Appraisad Cumumb:l.. (S EAT) constiluted iy MuFI‘& L
Gol vide thoir Motification taed 10022022, G s mecing ekl on 15 12071,
27 08,2022, 10.10,2022 & 19.01.2023 «nd 1601 2023 gl “Gald” vating ! yrading

_ . . ) ' Puge 2ul 14
EC Idantifaation No. - EC2IB3GHRISETSE il No. - SELRAINRIZUZHERD Dale of tssue BC - DAGIAZ - Fuge et
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2. Tt is inrer-ali, noted. tha lhe pmjecq involyos

th. B 1
RES:denlnj W Revigion g o
F]“Hﬂ.‘-\ll E,U]ﬂ]'.l]r' p[‘{uq__cl Iﬂcﬂl“ll al S'E-'I:l_[_rr I_El'_',l ‘:% Iﬂzﬁl &' plun'lsll:lll |:|'r
Kherkimajia Gurngrues, Haryane, : ¥illage Dhiarnkgt g,
3| e e A I -
= . The: detaily o Proice are as mader;
Tl | — Bisic Dyt
. T ;
1_-_'_'—-—....
Br. X, el ey 4 T e
‘ Ahipnkary - Exigtlng J—_RFEFE; AR b
— : L A B8 T
L[ O B gy | M)
———Prupes Huber | STAMHIGMIS 241 52003
i i Lalimge
O-C o] nares 2B 3By 5 5
M Latitedc 24°2833.1.
Kty 165830035 Lungited 76°38'11,54°E
‘Plal Arga: R .;—-—
] A AY G 25053 4 m
4. Mel Flanngd Al W L II = 2 s
T [ Gmw ,____ - | SOk sim | 505930, 10 g
._.E___ | Coverian i ey R T r-]m uppl:mhh ‘sinee plutled cajony
Proposed FaR' " .1 3 1
L ;.'gg pucid 3404 By
-_'-}_‘__‘____'__'_"— % Hsum LR | R J 47573285 sqm
I. ] Han FAR #mg - Do |CFEII1‘.?1-:EIE'$':]|:|- JTiedvicel =
. W S W N T I AR U
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qn | TRiRWaer - o .' , Flol e wdlitional gy | P TOAI Flot zes)
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Biodeg,radz_{bl_e.WaSt_e

i Incre
g a
_ B2Skglday | qq3 135 l:z?day
N_\_lmbe'r of Towers’ W‘_‘“—"“‘—“——-
. - ----____-_-_-_-.—_-‘-_ ; -
} | Iru:rcNA
35 Dwell'mg Units/ EWs | 685 General 172 G:i:?alzm 3' -
| EWs Increased 50 . ggfé:&ﬂ‘
\726 \Saiabic Units - 860 = }-Z-:WS iy
27 \Baeemenl ' NA —= o
- £ B a .'N-A'_-_"—"—'-__‘-__-_-——-H.‘—_-. . '
\ 28, lCommumty Center 46453.826'sqm " y -
\ 46453.826 sqm
R+U Val ‘
9. _ alue of - Vqlue
Valuc of -Value: 3.3W/m2 ° s
_ Material ised {-Gl:ass) i Solar heat gain cnemc:zm % o B ¥

29 R-Value: 3.5 m2 "C/‘-‘.f'

Total Cost of the .' -
__ Projec: : . 448 crore 147 crore 595 ‘crore
EMP Cost/Budget i
— i 896 Lacs. = ' RETY
e Toal e .296 lacs 1192 Lacs
respect ofy Al 7 il 1
1. PM a5 4L B T R B R '6"(.)4“";!“1' '
g9 (W PMyg 7 TR g R e P
iy s0;, ..+ Novapplicable = 29 ugm’ |
- ity e e O ] . 9.385 pp/m
\LV) e TG R : o : 2’32::;11 _l'
5 'V) CO i ‘ I E e .‘_-f'- 4 '....': 1’ ' .
_ .. atabd 8 Roh bl Tl 2,215 pg/m? _[
\Eonstrua:l__qn Pl_yg ,-"POWe"-chl:-ﬁ'p- _'-.g P M1 DG Setof 125 J
33 l _i"__-' Wdll’:“quull'EmE T A
4 by | 8Botrees, 10 KLD n.cyclr:d w1r.cr {rom HSVP "
aod Gr 5 i o ;
l 1 : Al‘tl bmo Gnn s Aspv.r@nnsmshl!cda; site, _I

b ity "T.:blcz EMPDLtmI

Bud"t.l i'orRu..wmun uun Ijx 3t msiem ul Rc.mdcnlml Plult:.d
R e Pyl L4 P

(‘cium

TR I e Time Line
\ 8. LT ot L -Bﬂﬂgﬂ_l. -B_ulrmce L
No. Pﬂr“c“i“tﬁs T T A:i:faglt{;n - Already | Budget to l‘(;r 3‘?1““_'3‘»‘
\ R T S .| Incnrred. | beincurred | | PUYEH L0
Ly : ; be incurred
! o Construetion Phinse
| Sunitation tucilities (Provision.| . - i
1 of Mobile Toilets) lor R 1+ | g
eonsirustion workers
2 Dust suppression Meosures 30 i0 24
3. _ Covered slorage for 3 ) 5
: cunstruction moterial . :
4 Green Bell developmenl | 200 {82 118
5 Drinking Waler Facility 7 \i 2 5 et s
"GN o of glan
6 Water poliution control 400 \ 3y 169 " Rﬂfnm’l
meisures EC witlin
7 Noise polhtion control i 15 \ 0 t‘ 1.3 o yars
meAsures . 5 - \
§ | Air pollulion control measures 1.5 \l 31\ 18
Monitoring of AAQ/Noise
& ieveImeck emission/domestic 5 15
4 effuent/aconstic enclosure lo
- PGsu .
0 PPE {or Workers and First Aid \ 10 \ j
: Focility 1
5 52 | a8 |
Total \ | :

| I
£G Idenification No, - EC23B039HR116754  File No- SEIAN

HRI20221220  Date of Iséue EC - 09/062023 Page 4 of
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: Dperntlun.—lesi: . '
o | e T

Waste Water Managemany
_5:1'1"' Tevided gt gite
l-‘m'.lqsi-:m of Generar Sarg
wath arouslic enclospg -
Alenz adeepinte Sk hejely

= Adter grap [ |
5:&1“[ "ﬁ.f:[!ﬂl: ]".-"[;1|'|_[-|EEME“$ o R.‘El‘rjiqeﬂ'
Green Belp Developmen: ?C within’

Orhers 18 years

T}

b i :
1 ¥iew of the LRraTmentations mag By Sra

in the sajd o ' ' !
he said cupe andl- Iwrther canisiderition of
Pripomenl; .

i Exper Appriisal Comniines {SEAC)

fhe -Autliar : e deoumenssfilofils sehimitied by the Projacy
o ANl ahlec discussions oo 157 Mumi'sii:.hem o L188.2023
i & . H Vi - B O =
&d that 1he Praject Propogen h . ) :

ohzapy

i : s Emienared that an amome; of Ry, 19,30 ooy
o Srosed Lo Ih_e:,tgffmri‘-?f:.Eﬂ]nmisslqn_ur, tanicipabCompiration Gir eram
Vide Demand Dol Mo: BSidsa i va e - e E
. L _xLf.:Eﬁ_ﬂ'{ﬂ:ﬂdgl.qd_-.??S_._E_JS-’?EI;E.';m' the. porpose of Risht of Way
(BoW on lie Goverapigng lafa, = o o i 5
T g o
5 Aller  detiled. ‘Beliberations. fhe.
ENVIRONMENT &0 EARANET" 10 b0 P
EiA NOTIFICATION. 2006 witiia 6
14.85.2005 E T R

Amtliority  decided  to_GRANT
ﬁ;uf.::'r, UNDER CATECORY Sth3 of

ST re
in ‘tle seope. &

eiiing of EIA Natifieation doied

L A o - 5
L. The Proj=cl Plrnpn|1g:1L:sth]_:;i:uk' Eresl Emvirantignt Cleacange i€ at any stage thers is
change in the planning of the proposed projeel, ~ B
2. The PP shall wbide will :t_lv:'-'r.:l:u'r_t-;!iliuﬁs inpadt. Lo TG Ssvsad by Tosest Elepartne=nt
wind WNTWL s T, g S
3 Sewape sholl be weimed in thie STE bl oo loest Technoloy w achicws sidans
andered hy ROT, The "rinlé) elMucal lvom TP shell be neeyeled freused for Tlushing,
D& cowling nnd Gartenlip : . e
The Project roponenl would devise o momibaing - te snisfaction of (e Suare
Paliticn. Coaleat Woard 5o HERTE LML T vt b e senste s Leziin
used far fushing in leomd ef fweul 2oli Toame: wna vther pathoacnic bucteci.
o Uhe PR shodl ewsney 1ok Lot TR Gy sha? be Spen o rajeet (agime coivsinio
- weelL s cnnine opesationa pluse as per le e above, The Tl cos wn Sed
Regnonmie aehivities sbull be nged helfe te comonenemeot of e paoiact & EMP
recugting inside e praject slal b dmpbemented Wagebvn e openson of e
praject, The PPl esmolish Govlsmew Monasion Cell s per doguments
submitiel. _ . . . . o
g, The pajest propanent 'shall wplosd (b stotes of pompliaeee af e bisic dams Lyve
i abave tablos), stipalnued envlemyment eheig comiitias., 1_)\!:_1}1.11'.1.1;,3, meails of
smoatiored deto oo heir wehsiie wod opdite 1 sune on ety b, ~
7. The.Projee] Proponzils. wowd coombssicen 3 kil paoy shdy on e 11""11"'5"1}““““'-“"‘-“[
conditions relaid o quafity mud quostly of veeyelo wd foss of locald W,
efficicney ol et syslemms, -Quikiy il e wml.-y: Dueing s?'.pplar:d_'[m I?mmng,
(specially the bucterial conmis), campuinive 11.'.1ulurm'|_'a_5_11'il1ﬂ ﬁ'-“d“'“f‘-‘lﬁ‘-"“; "“‘Lﬂ ;‘?;“
nsing recyeled tiemded walers ang feesn wmers i Flu_mluug.:mu'l iy o MeT DRing
supplicd hrough spsay [hucets daached 1o wilct seats

o
Z

3 ; Aol ih
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8. Sepwate wel and dry bins must be provided in euch wait and o Braund level ¢
facilitating seprsgation of waste. Solid Wasle shall be Svgrepated intg g oarhy : GJ
inect. materiuls, Wet Gavoage shull bu sumposied in Organfe wasle convarigy, ;q.iih ;Il::
v shall be pravided for solid wasle managoment within the premises whiq.-hq-..?iﬁ
include acca lor segregation, composting, The Irerl waste fram the profear wil] be i
te sglid whste dumping sile through cuthorized vender, ’

% Troflic wanugement plon o subnailied shall be implemenied i loter and SpiriL. Apart o
detaibed trafli¢ wanagement and rflic decanpestion plan shall be drawn up L ensUp:
that the cucnent Yevel of service of ihe rowds withiu » U5 knls radies of fhe projent s
Idrinated and improved gpen afer the implerienlalion ol ihe profeet. This pian shold
be based on cumululive Tmpact of a1l develepmeént and. increased habitation bein
carrigd ont or purpose fo be cartded gul-ny the praject o ather ngencics in this 05kms

. Fadingof (e sie in -:%iﬂ'umnt scennios of spoce upd [ine,

10

1 That PP shall maintai
as- fllered o e

n_ 334 % ol Total Phat Area uy Green Aren I.e: 1494 24%sm

ropest & eomipitled the same at the fice of presereation
belore (he Appraisal Commrilles wihaoul any detintion). The Green. Area shali

Dot be redueed! mndified oe png Lo tdse for by uthor purpnses. gl any stage. The
| Trges speciey will be pluvided as s the 1l approved by DEQ [
; P AT e Rl P

11. The iaject Propongstt, sl abiain.allineeessary cléaranesdpermission from ati relevang
apeacics incnding lown blanding :ethority Yefofe commetcement of work. Al the
COREIUCTLN shalb ba:ddne 36 vicacgang wili i Jodal burlding byeluws.

L2, ‘Uhe.Project Froponentlstile abtain ol pecessacy cleittmtad periission from all eelevaat
appusies incnding tolbe planafag withasity beford communcement of wudk, All the

eonslruction shall be ddne in aceoilaiice with the -jogal building byeluws,

Consent 1o estiblistonierate Foi-theariject shell e abliined Trofh the Stale Pollution

Contral Board as required onder tee -2 (Preveation and Contral of pollktion)-act, 1931

and the Waler. (V'revention sod controb of pollutian) Act, 1974, )

The Approval of U Competoent - Autherlty sholl ‘e eleined for stuctuml satere of

building code due 1o sanbyeeles, adedquicy of Tise fighting equipments ¢te. 75 per

Muticnal Duildling Cadé inelutliog protection meisue: leny Lghe sing e, '

. The PP shu!.'l'gl.':ul_nin L5 FEIL. NIDC. [omethe’ Competenl shuthodly befooe tuking - the

geeupmion altheboilding,. .

16, The {'-‘E‘ shld i inlk e Ben Priendly, Grizer Trausformet hased-im cster gil 19 reduce the
carbon foorprinl: The PR Ehall shifl o s Dol penerilor set when fhe gas 15 wattable,
The FR skail instol] ARCM: Uar Uy 190 501, The P8 sUAIT redwee the SO2 lood by 30T It
HEE 55 used, Ve DG el wlil be upeited Tor o 04 e diving puwee Raitun:
el Lxeculin g Asuoy: » : -

& Sulur, wind Fnerpy o ather I11'1_1'.:w'.|lr1|:L Enecpy sholl by '||15l1tt1'!|1.'11| :.lli::mj
phegirfelly penerition ml'l]:m{nh.:ul. I:; [k :n"lm;. ;::L:::; :&::I{H:I :;:ul g nx T bhe sk |

apedd [nen] Traillbinge boreT i o peruid WIRSIEAET 3 VRIS e — e
JE%W%WMM :!l'l1|‘.'-::il*i-].};:u‘;;|1 P long T witer SHEplY and Sewgs
s lbeary TrenemiLieed by Lhe ik G L - ok ANl

19, FJF}:::"LSP :h]"u el g!.vi LJI:'I.'=l1'|:!|I|l|[':I'| or pussessin bl the eheclicily dommedion
porilled by The e Ml,l}!n“l.i':" auiing s Whdbrassul ol grosou stee. W iy from

20, Thiz 11? Bandl abilum L I!L.Fl.lllh-‘ﬂ'-".:y L.H v ural ks ok the CTO froem HSTUR

FIWR A/CEWA bator [he s "'.“\.‘.,'}."'”“1“ ik o
“ufier the dpproval fram VR IIIlh":l:-t-l'ﬂ s (s (e stakeildens ol L
21, The PE il wirry snn i ety

sl dihet] |
17 'J[Jrf'llﬂ.'tln wWater Shorupe tunks KRl e prowviced 1

E'| |:- f I -1

CoLT m e Tt Y L BEasupe L
; e g Chetiabig b _R;ml.u L S
ity q“i'l[?quy Lui“:!l?el,m::umqilianuu U I B o s Waale. g
74, The PP shall ths e, compliamee B L0
. [ﬁrmndménl]. Rules, 2022 sl or tne G
dlks ] > J

13,

14,

T
o7 LN SR reehbging o i !
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LTI

— e
LT L T e — o Lt

- wr——;

23,

FTa encourage & promote Environn
the PT* is advised (o Install
electiie vehiely comniters ig

wnlal snlin fons fop

dinhjey) ¢
and [Mrovite Eleetrie Ciy "

ﬂfr L; I oo
arplip Stations (4 il

; 20. The PP oy proviche ele
e 2 The PR shyl Provide the A
suppression of dlust <hiving

waker, 16 feasible,

23,

o I'u:iH[:tie

the pxteni nossille.

elric Cliirging sigtion,

fe project for

ritfioina) Prase and shall pen the drealed

——

PP shall vhinin, Sbrael

e NI £ Repiouw

29, The PP shall {uke sl
thiting consinuetian
30, Any ehangy in
PP will I
A1, The PP

B.
1}

13}

14}
15

13!
(71
]

1%

il S!uJ:fIE[]‘ Lﬁiﬂtuluﬁ;un

: reputed oreaniy; j
e e vrgamizatinn like HT|

e, Kurilesliotea, - |
i L e e

I [revenlive imensres fuehudin

e aperolional phse,

Mipnl:ltiuns al O will et tor linwironmens '[.‘qumn-m vaid-;
IE L seek fresh Envirgnmen

Lb-rairio and
Clewrnmee.
shall get ngrecment with iniv

g Waler sprinkled to cantaof dogp

ikt plai holder m plant ane teee io euch: plo,

Ei-.uutm-y Compllinneg:

The puoject propoient shalt obtain. all nece
reltvant agepcies Jicluifing v plunning
howld e o accordinze with- zoni
cominencemen of work '
Jeeul building byolaivs,

The approval of the Comgrten Aothorly shall ke ‘abheenc for sercterat furfic i
buildings due 1o &

carthquikes, ddeguocy uf firefiphting espripriant ot as pee Nl
Building Cixle meiuding protection medsures frvh lightesting: ede
The project proponent: shall elnugn furest elearuie unider dhe provisions of Beas
Conservation} Acl, 1956, in ewe of U diversion of foicat Jamd for men-moss
puepase invelved in ie péaject. o
The profiet pruponest shall abkain elearance T the Nanias] Bt e LY HIMLONT §
applicunle,

The yraject prepungin sliall oliain Ciisent oo EstablishiCporars upder Ll SRR
of Al (Prevendon & Contral of Pallwiund Act, 1951 sonl the Wainp (roveninag 4
Conirel of altutiony Act, 1973 trom e 1Lsoymn St Fullutoz Certr! Bl

T prvdees prayrment shall o dre eceseny penniEn for Cove | i wron
waleT fetbclbee wuler perjuiredd for due mojesd fan the eonipeter u._-:b._L-n-_-_. _
Aertificate ol wdegicey ol availabbe pover o e agee oy -u.-;_:p'.:n:-.g [ G tig
[resgect afonp wille (e Bl alloseed e the geojet zhould be uh:_-ur:m, o s
Al uther slataiuy cheuranees siet o e apgaols P slizaza of domel from li:':n_;:r
Comielber st Eyploslves, Fire Dvpacinners, {.‘.1-il..h|.-.'.:=,ut I‘h:;-.u.-*._ruuul LI RH
alrliped, ke npplicably, Dy puiectn paupaicmts foaw L b wmpienl
aiasies,

I'J-]LIII.:' .]]”J'li.lﬂ'-.lﬂh i e Sl "n‘l-".n_l_n,' Y BB AR T Bufsy, Tk, .1':"":"‘::,.']':
thdanaperiein) Biles, 24500, the I’L!.:.u..w ‘u".’.p.u:- [ TR TR _]{ujr;-;; ._'E}lh“und.
Halrepes waste (hdamipeoiwn) Thonthag Bobs200 1w wmomded o 030 2! be
Fallaiwnd,

ssary clearwce pormission frum il
authucily fur geovnd evser 2, FAR o
i plute eppeoved oy Competear Autharity tufpre
- Al thie comsiruction shedl be Juse in Ruvonfinee with ihe

1100 The preyedt propament shll ol e BUAC ABECHC-Yoles prowsied by Bureau

J,

i

; i | U e
al By Piticiency, Miveiey of (5 men afi Uy inclidibon i bylass of tee 52
Ciye et

Al Qwaliry MonBorlng agd Preservatdou

Norificition GSR 9N ddied 23002008 of ."-lu'l':}"ﬂ'i:'i.."ﬂ.'.‘ ;s.:guming L'a‘l:tnl.'n:'u_ia:'lt‘j
Piplenteniition of Busi Mitivalon peasiies e Constigtion i.lll';.]._.ﬁi‘l1'|l.::'ll'l.'.l.’:ll'|
Avibuitivs for progeels resuising Snviconmtensa lenraes sball be compliod with.

| | - s s w w g Tl
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A management plan shall he drawn
shceedance in wmbient ajp guality arth
T Ig_m?]f:m Propament shidl fnsel] svélem 1 CAMTYDOL Ambient Al
MOnEeTng for common/criicrion DATAMERRES relewinl W the nigiy
veleased (g, Py and Bz s} covering upwind gad dnivnivinrl din,-::i.;E
the construction period.

Diiesel power EERETAting ses )

el 5 souree of backyn pow 2 L_-'
enchozed Lype #nd conform to rules made undae thE'EmimnPr'nr]_-Jns f?nft]::iltjigﬂh;;r
1935._The height of stack of DG seis showdd be vquad ta ke hejan needed for :!u:l
cum’qmed cupacity of all pronpsed D3 suts. Use of utifs g r-:::]ph.u:r diesel. The
loration of the DG SET may be dechicd with in consuluiion with Steie Pollution
Lontrol Board :

Censtiuction site shal] be vilaquataly biurricaded before the consimction hegins.
Dust, smoke & othersir PoMutian prevention measurcs shall be provided, fur tha
muildine a3 we,l} os the sile. These medsures shall inglude sercens for the boilding
undeg cuasqulmn. continugus desy' wind brerkime walls o1 aroursd he sie il et
3 ncker Ihmght}. Plas:i:.frn.rpau:in sheet covees shale be - provided For vehicles
bringing in sund, cesment, nurvam aid olher consteiction araiesials proas 1o Cislising -
4 fnst podlution at the gire as wrelh uy taking oit debds from the sie, '
I, Sand, murram, lonse soil; cemeiv. sigied un sire il be covered rdequatehy so 3% (o :
prevent dust pallotion: ., LoE T e R '
Wet jey shaly be provided for grininr and BB Sltfis.
Hupaved surfures ind loos: soil sliofl- Do ndequutely sprinkled willi water 10
e ) $L1pp,-|::g.s|:lu;t,_-'___ .‘ o " - :
iz, Al Sonsisuction-and dewmalition tebriz shalt b stored wl te site (and not dumped
ot ¥t tosds or open spaces vuwisidel et ey ace propory disposed, All
temoliion and construction wasts i be mmnased a5 oUrlhs provisions of the
Cansgrustiain and Demolition Waste Rulek 20i6; y
The dinse) eneritr et to'bs Béed during <onstuctios phase shall b ultrs jow
sulphur dicsel Lype amd ’sh'njll_édf-ﬁ_:ur'm o i::uls.-.-imm_neh_l_m.{Prmcqﬁun}' prescribed-for
it and nofse 20dtion stendadds, L ' S
Ehe @aseuns eindsions from DG $e1 shull-tie (lisgersed thiroligh adequalz stack
lieiabit 48 poy CPCE standards) Arousti snelosure shill be provided o the DG gels
Intizate the noise polleton. Ukep low Silchor diere] sibl Ty weed The Jecution:
of tie T gec and exhaudt pipe hehiht sBaTk-be as fer the pmvisions of the Co bl
Pollition- Control Board (SR novs. ;
418 For tndeac 4ir qiality e
Totlia. ' g

P and ninplemeated g COmAIN the cliren
2 sile,

Chnatiy
ol
5 during
mpssed o

i,
wiil, -

KL

vemuilatey provisinns oy per Nwional Building Code ol
1 o : ’

I, MWoter Quallty Maniloring nnd Preservation

b The naneral deain system snould be ralnained Toe CNEITIOL uRTesiccied figw of
WALT, Mo constoetion shiall bealluwid b obsioet the natumal dednape thwsghy the

gite, oo weilland and water bedien, Check dams. -lin-swales, landseape, and aiber

sistainable aroun driinage systems (SUDES ine allowed Tisr imicimisining the dradnine

partem.and to harves: min water, ;

Buildings-shall be designed 10 Tullow tha natmsg wpegruphy a5 mch s possible,

Blinimum coing und ¥iag should be dage, ;

Totad Frech water use shall nol exvesd e peoinaed seguireiment 2% provided in.the

praject dewaiis, The per copiie suppie should adiiere w MRC G amd CEWA
Notification dmed 12.12.2008, '

“The quardity of fresh tealer psage, wale tecyeling and riinwier harvesibie shalt e
measiwzd and rcarled 16 manilor LS dater hadanee an projected by e projea
proponznt. The recoed shall by tubmined 1o i Rezional Offics; MoBFECC along
with six memldy Monitering reposts., : ' '

A exrilicate shall be obtained from Lhe focal udy supphyine water, spesilying the

total annual warer avaitability it the locad antharity. the guantity of water shoady

commilted the quantity of water aliolizd w-1ke projert vnder corsideration and the
balznce. water availahle, s shoubd be specified separavely for'gronnd water and

£ ienifcation bo. - EC2SBO32R116754 . File No. ~ SEAMI20220250 . Dete.of 1ssws £G - 10562001 . PameBalt4
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Vi,
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i,

AT

xiil.
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EAL
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i,

xxl,

surface water SOULDES, ensuring thal here-is no Iin

At or olhcr ugers,
Af least 209 of the open spaces as required by

he lecay building bye.
‘pervions, Tse nf Grass puvers, paver blocks with

lwe shay
 ledst S0% Opeming, | =

: . . Andsthng e,
would be considered ns petvious surlace.

Ingtallation of dual pipe plambing-For supplying fresh.waler For drinking, couking
md buthing etc and ather lor supply of réeyeled water for itushing, landa..apn
irripation, ear washing, themal coeling, vonditioning oté.-shall be dene,

Use ol waler snving devices! fixtures [viz, low fow ﬂuehmg SYRIEME: vee of |low
tlow laugels tap aeralors ele) for waler codscrvalieon sholl be incorporated in he
puilding plon.

Sepuimtion of prey. and black waler should be done I:-:,' lbe use af dudl plumbing

syslem. In case of single stick sysiem soparate recircubition lings far flushing by
giving dual phinbing system be done.

Water demand dweing construction shonld be foluced 5y use of pre-mixed: cnnmere
CuTing agents.oand efher best ]'Jml;:nce'a refor red.

The lcu:‘..'ll h}l.,-lrm' peavigens on i water harvesting shuu!d Be Fallowed. IF local
welgw provision 15 ol available. adaquate provision tor stgrage and recharge should
bz follawed wx pur the Ministy of Urbai Dévatopment Model. Building Byelaves,

2016, Rain Whler Haryesiing '|'J]|.h sh.J.]I h'..- pmw-:ln:.d foi wrownd water recharging os

per the CGWT norms.

& rain waler hnwelshng plun |1t:m|5 o be, desipned where the rechargs bores of
minimum ane IEGh‘llD.'.e bt T Q0 SH[IEi MelETs ﬂf built wp arca and siocage

capacily of |11|mrru:|u oty ur mtﬂl In:sh Erhlic I.'l:l:[l.L[I'ETI'I\'.-I'Il' shall be pruwdcd in
.areas wherg gru.ml:l Wl

byt s nal, l'L:I?[D]c.,, Lhiz.ratn wner should be harvesrad

anil siored Tof ! 'Ihl: grm nd Wvaler s"ﬂ!ll |1-:|r he wuhdruwn writhaur approvil feoo
Lhe Cﬂmpc'amﬁ,ﬁu‘huut} o

Al technrge shivnld [ rmu:c, to -Imll|:r'.=.l .ﬂ_{]l :tcr

. 1'

Mo Esuuml water’ ‘i]'lﬂ” be e’ :iuun" CansTroction phw., nfthie finjoet,
,f'-.n:, promnc wepler’ dc‘mten T mﬁuld hi& pmpcrl}' man'Lgcd and ghall.vonferm tg fhe
-approvals afd the glidelinge. of Lhe GGWA | Jin 1he; marger; TFormal appraval shail be
taken [som the!CGWa furuny L.!Dl.mﬂ Waker i hhl[‘ilﬂtmn -::lr dewatéring.
The quanlily of fvesh war.er s watgr seeycling dud, "d]l‘lW!IIl.[‘ harvesrineg shunl by
mn.uwr-::d ik Lm:urd-r,d io! . TORLET - i oditer bulance g prcgec:iml by the prajec

pra aaent, Thes Tecore shill b suliimitied: 16 LI £ F'.l:yumll Dfice, MoEELCC lany
wilh six mnnthl'_-.' Menitaring sepacly.

Sewape: shm] he trealod-an the STE with, terlidey Insilment. The Leested effluent from
ETE zshall bt mcut:ln..:l.fm-um{] Fm Aloshi L T mubee . water ang gurl=ning. fs
praposed, o ':n.-l.n:l Jwiter shil i ElIH[}QREI:l in 16 i pot de .

Mo sowane ar unlmm.-:! ulljuﬂm wuler v.mﬂl;l be- discwnged throval storm wa RlEr
drains, R g

Comsite sewnpe Lcatmenl of cjiacity - vl ek ing- IUE:-"«; wWogle waler w be inskallod,
“The nstalinlicy ol ths sewage Teewment Pt (STPY shall be venified by un
imtlessendenl sxpanl mod o ceport 3 s regand whul) b <.|,|I1|11:[|¢d by e Mlinisoy
bifnge the [rrojecs 15 conneissianed [or opetulion, 'Trented wasn: water stall ba regsed

tn sl Tor lonclsenna; Nashing, coulng lowed, wnl other ekl gses, Exrvedd trealed
water Rl Le o disehueged e ParoslGEy  nonms

nokiticd by Mivisry of
Envigienneal, Foresl url Cllngie Cluingme. Hnl.uml el gysteas shal]l be
prernnatl,

Meriocizal mumiloging o wider qunlilty of st sewege shall be condicisd

Mecehrzry monsikng showd e mwele 10 mitipote e ooy problem g ST,
Bluehge e e CIRTIE Sw e

rgntment, nelwling <aprie wnks; sl be wollepied.
conveysd awnd Ulsposed s [ T G R R WA D velopnenl, Cunlenl Pollic
Health wnd Rivivonmeea Higinearla

¢ Drgamlewion, EPHEEDY Mumal ofy
Sewerape o Sevrnge Trow magy Syslems, 21 3,

TIL Mokt Baplocing und Prevan

BC Wdatiicatio Mo, - ECZ23030HR1I67S1 | Flle No: - S=iam

Aduibiend niiss levels shall eomfim w nesideatinl g Wouumensial area bk dnting.
Adiy - nkght s per Molse Pollution (el s, Regnla

ign) Ralee, . 000
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Inciemenal poilition Touds on the wbisns a3 anil naise qualily shall be closely
moariured during constiction piise. Adetumic measurcs shubl e made to reduce

; umeient wr wrd ooise jevel during construction phuse, s0.us 10 conform Lo the
o stipulnied standovds by CPCI S SPCE. : :

i, Maise Tevel survey shudl be carfed as per the preseribed guidefines and ccpun in thiia
regand siall be snbmitled lo Regional Silicer of the Ministry a5 i parl of six-monthly
cumpliine Teporl. o

. Acoustic caclosures for DG sels, natse bacriers lor ground-run bays, war plugs for

o AT, . a H e i Y T A
operating personnel shol Be iniplemenied o5 wiligation measires far nosse TORE
Alue ta geound sources.

V. Eperey Conscreallon '['u_'It.-,usun.'.‘-‘

; ; fdine Cade (EC u of
i Compliance wilh the Ensrgy Conservation Building Lade {ELHﬂ[II_ qu?}uifg-ashal'l
Timoray E‘.l'l'iuh:uc:.' {35 ner BCGC Acl, 2017 Tisal 'n'-'l]!.'|.] ECHC RH-FSECEBI:EI i
hir ensupsil. Enm:]i'ngs in ke Stules which |i€1‘£‘l:'ﬂﬂtl_|-lﬁd. mEJ:J.'L::M:uss l.h'arl e
comply with lhs State ECBC nlso wiich 1% In na-€oi should be
5 TLseried, o d
i Cwldoor aud cenuion arey ligiling dhell.be 1RO W
i Clomeepl of passive solar desipn that ninimize energy EDHSjLn1P.t!ﬂ11 L;: ":; i
vy nsing design elements, ‘sogh, o uilding: oriention, 1'1”?'_5"35_'1_":! esion and
building svelspe; apuitpriue fssostakian, -i|1=.'1't:§L5I:II1 day -l'lg'h“\in."'all vﬁndﬁ'ﬁ',
thermal ouss “Gig.xihull-be Intomponiled. in te bl_.L;L[l:dLnL; design. '
sinel oot B i& 1. valdos-shall be ng per CCDL spaciliatins. e
. Tretsy condecvation.miusares like mdwllutios of CFlsf LED far TT 513:[:_"%
he area putside the huilding shiewld be titegm] part-of Lhe project aesign :
should be ':i-ul:;cr.‘:]j'nﬁdre |'.g|.'_|:|j¢|::t q‘n:rfﬁmissinnmg._ R —
W, Solar, '.';‘:“i'"ﬂi-];}"f.;.t'h“' Eercwable Energy shulb o installed Lo meet -!:.!LLETIE]lj-!
' ganeTsion equivaical -1 % af e demind Jgad.or a8 per Ihe state level! Joca
eidding bve-Tnws Fequirkrient, whichever 1s higher.

Vi, Soler powes shall be.used Jor lighting i the dparifent 1o r&glj.u:e the power Toad
an el Supacole slee:ic mater shall I:gg.inslnli_ed'_lpr_ solaripower. Solar water
hearing shafl-be provided 7o mest 20% of the har water demand of the
periigrcial.uril ingtititional- biikims or a5 per fhe reguirement of the local
tiiilaing | byedlaws, whicliever i5 pigher. Residential 't;-u.illdings are ulso
recommendid ta meet ils hol wnief démand from solar water heiers, o5 for 25
possible, - Co

The PP @i s0bimit repait indicating compliaace of ench paramcter of ECBC
requiremeit andl submil quantilicilion saving cepor e 2ach companenl,

i,

o

= Tk
V. Wade Mypsmpoment . L7

i, A eerlificue from e competent outhanily Tanling nanicipal sofid - wasizs.
tidieating the exisling civic eaprities al banedling anl theic atequag ¥ 10 culer 10
B the (.5, W. generated Erom project sholl bz abtained.
i,

PHeposal o muck during construgiion phuse shall nol Creats wny adverse effed
-on e eighbering  cammumilies and ne disposeil 1aking Ahe ecussiry
precanlions for penernl sulety wnd heullh mspects of peaple, only ia approved
) tilkes wilh the approval of competent sutharity, :

M Seriasate et wu dry bl musy by prsviled in each wit imd s the ground [evel

; e we _ : = : wel
lie iciticating sersgalion of wisie, Solicl woste shalt be seprogated jute
gavbage wnd inert gmarials.

¥ o , S ity of 0.5
i Orgunic Wasts Canverer williy the premises with n mininam C“_F}*:“F;‘F_M far
ks fpeisuafday musl be justnlled, Letves 1o b it 30-wanmis iR
cenverling thain inta compost (o be used 48 feanor, : . or
: : sl 115 1 ) o peeyelens (2
¥ Al fon-bladepridsble woste shull be-handed over 1o ‘“L.lh“ﬂ;’rzd i
. which u wrilten liv up musl be deng with the nthorised peeyslees.
¥i, '

disposed of

| 3 o o uliall he :
Any hazardons waste pencrated during constiusian phase. § f Lhe- State:

5 ; g : enpa apmrovils 9
as per applicable roles and norms with necessary pP
Pellotien Conotrol Board,

gat 14
A ; 23 page !
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vil, Use ol envlremnen frieodly materinls i i 1 7
L'Il"lll.l'ilﬂ'i, shull be required For at loas .mﬂ' Ok el gy, Consu;
yountity. These dnclude Fly Ash lricks. Lilow h“w: ;ﬂﬂ:'IELrLI-':'llun m;,_m'.:l':‘
Gypsun blocks, ‘Commressed canh blocks; ang e r::u = Fly Al i,
nterials. VORMEN [hiongly

Vil Fly ash should be used s Bulkling muerial jn he COUSIrUCiagn px :
pravision of Fly Ash Malificalion of Seploimber, 1999 a0 miNCilad o 5::';;'5
Aagensl, 2003 ol 251h Junuary, 2016 Rewely mized concrete must g :n

building construction.

i%. Any wasles frowm canstroction e duinglition wetivites relafed thareo stall ke
managed sy ns Lo striclly cunforms to the Construction and Demotition Rales,
i

X Used CFLs gl TELs shioald Ye proporly coliected ond dispesed oftfsent Por

recycling as per the prevailing guidelinesf ndes of the regulatary autharity o
wvat mereury cankuminalion,

-

VI. Green Cover

t. Mo tree can be fellodftransplant unless Exiycncic: demand. Where abaalutely

li necessacy, e felling shell be with prior pormission fom the concerned regulsiory

sthority. O1d teees shoutd be telalnesd based on girth sad ape regolations as may ke
preseribed by the Fun:sl Dc:p.nrlm-..m Plﬂ.nmtmnh o he cnsured spuctcs fonth fu
SFILL'JT:H- (planted).

. i A minimem of 1:tree: £5 Lu1l]| I‘nr every B -:r[m of lind should be planted and

! ntintained. The existing frevs' wiil be colnted For this purpese. The landscupe

plansing should nclude pluntstion of native spevies. The species with heavy

v foliage, browl feaves and wide canopy cover are desiable. Waler fnTensive amliyr
invasive speeics should pot be vscd For I'md'snpmg

i Where the trees’ need 1o be cul with prior permission from the conesmed [oczl
Autharily. compensalory plantation in the ratio of-1:10 {i.c. planiing of 19 trees for
every 1 inee thal i cun) sialh-be done wnd maintained. Plintalions to be ensuced
spzeics {eul) 4o spocies I{i;:uhml.,d:l Area for green el developoeent shall by provided
s per the detatls provided in'the prajoect document,

v, Topsoil shauld be swipped to a.depth of 20 cm from the areas proposed Yur
buthlings, rowds, paved wens, and exwernal services, 10 oshowkl be stockpiled
appfapriadely 4n dcilgnnlc:i arwy wnd reappliod duunp_., rhmtulion of the proposed
'n."i..br,l.‘]'l[ﬁll g1 Bile,

e

VI Treurspuet

Lo A comprehensisve moblLy pling oy per Mol best prctices guidelines (URDPFL,
shgll b propseeed e inelede onatriecd, nor-untarized, public, ongt privas
pelworke, Woad shianld e desiinad witn dhe congiderstion B eovironement, andd
wifely ol users, The fod syriein i e desigred sl s bisae criteck,

) Hierecly of roals walle proper sepepinam gl vebicwlie wml pedesioun
i,

A Trud e il ineitsiies.

3 per dlesignn vl siley s el ponis,

o] Thadehng nons as e sl nepuiien,

i Wehiches Lanal for bringing eomnstoistivne matediinl s the site shouhd e i guad
ol s shonkl gve w pedlwdon ebevk cenifivane auc, shusl vinor w
ripepebicilae sy aend nnise coassisn stambgsls e opeatel pudy during nan-eak [urLirs,

it ﬁ letailedd fEalfie gamapennel agd hallic decongestion gl shall e deawn up B
sastre b e cieent Tevel af sepvive af Qae nsnls stk o 03 ks sshus wf L
projec] b andetained g Sgroved api e e e pakie of the pm,lk“
Fhin plan shonld be brsed o emuuiutive Dt o all devetopmient und “":”‘I';l‘ >
Wibitaien Liing garmeld ol oF (rogisal o be cacrivl ow by e pajest 07 IHIIII:'-‘
agencivs i this 03 Kms raddins of the it 1 dilTerent scenarios ol '*I'l::lt‘-: I*::: il
apcd the erefTie rmagement plin shis U ke cduby vulidaled gk verldl et : ik
Urban Fevelopment depastmen sl fhe POWIR campe e ity _
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augrentation wod shill also hve theic conseil 1o the Amplementation of 1 78
comnponenls 4f the plan-which invalve be participation of these departnisote,

Y111, Hun'u'm-limﬂlh Lasnes:

o Al warkers warling -t e construenion site aod involved in loading, unloading,
earrlige o construclion miterial wnd consluetion debris or working in-any arca
wWith dist poltution sholl be provided v dust msk,

For induor sir qualily e venilalion provisions us per Motionad Bullding Code of
India, '

il.
Emerpercy preporedness plan basdd-on the Hazard fdentfieation and Risk
Assessment (HIRA) and Disosler Manageme:t Plan sholk be implemented. :
Provisien shull e made lor the housing of construction laboor wilkin the site with :
all neeessary infrustructure and Fagilivies such as fuel for ecoldng. mubile loilets. _
e . mobileSTF, safe demking waler, medical health eape, criche ete, The heusing may

i be o the Forn of lempocacy sleuctures 10 he rapovel alter the completion of the

Hojeat ,

Dceuputionil heabth sueveillvnee af the workers shkl be doneon a repular basis,

A First Ald Reom shall be provided in the project bolh during canstruction and
aperalmms uf the praject. R ' '

iif.

=

X, Corporale Envivhunien Rusnonsilility

- an

. ok T - o,
1. The project proponcit shal eamoty with the provisions of CER, as applicable.
i The company shalt-kavé u WuTltlnd desel envidmnental poliey duly approved by
the Board of Didelors, The covivonmenty] policy should prescribe. for standasd
gperling procedoris b have srapit chocks and balanees wed  bring inta forus any
infringements! Yu¥iaden! vioklicn: of e envisvamental! forest! wildhife norms/!
canditions. The compady shall” hove defined system of roporting infiogements!
deviotiunf vioiatiog &€ the Buvichningatal! forca: wildife nocmy! conditions andf ar
! shircholdersd. stke holders, The cupy of lheboard rasulinion in'ihis regard shall be
submitted 1o the MoBFECT s pur of six-monthly repert - .
i, A seporae Enviranmental Gell gih.at ihe prafict wnl compiy head yuarter level,
with qualified perionnz| shall be 22l upunderhe conteal of geninr Exucinive, who
will dicevtly Lo the liend of the orgoenzaian, gy RS :
Action plan for implementing -EMP aml enviconmenty gouditions along with
responsibilily matiz of the camphny: shall be. jepared and shall ba daly upapl'-:a*.’zd
h;,.- compelent aalhorily, The jcm'w_isu funtls ewrmmrked for envirowmental
[*0lectian measares sholl be kept in SERAME Aeoul e pot to be gliverted for oy
olher purpese. ‘f'?ﬁf; wise progress of impleicemmion of acuen plan shall i
EFPDJ':.E:I R r»“linisuj.e?ll::giqpul Otfiee aleng wlth the Six Mot Compliange
ot HE W BN, i

i,

X Miseollimeons

B The project proponent shals JPranmanely e
al the Dislicl oF Siale, of whigg ) TS
seven duys indicmlmge Wy e

e 10 st i two loeol newspapers

all Te iy e virnsoww kmguigs withln

; Prejuct ki huen weetrddd enyisonient vearmoe ikl

:Jw dutrdls uf MoRECCISEI A A websile whers 3 s displuyed,

A The wapies of the eiviranmenih chouee shall e swbritied by e et
Prapients 1o the -Clawls ol bagu| el P liiynts sl dfunivipal Budies 0

iilmion lu_ e redavnn) aliices o7 L Guvermment wiw i L Tms o display 1€
S [ 30 i Feoum s it oo reLeig,

BooThe Projet| [Fropanent shuil updamd the stus of o plicse of the Hill]'li!_;-:::f:
SUVIRIMENL ¢l conditiva, induding twsnlts o pnilored dawl O
websie unl amlme the geme on Ltk yemely basis, < araae of TS

‘1} Tl FfﬂjUﬂ'l proponent bhd.” el S-Il.'"..-mm“l"'l',';l' i-l:'.lmﬂs an the St ;

Ay ooof i
. . el e ghgile ¥
'ELII'I'I[.'.I|II.1I]EI.E I.'_I-l l.hl'..‘ 5|.|[JU]I.'||.1:L| E'll"l":||"|.:|'.'ll|.l':|1|.:lll 1_;U|'|"l|-|[|'-:'|-|ﬁ {H1 lh"r‘

at
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mimstry of. Eavironment, Feresl and. Climate Chonge al covironment cleatance '
plitak, :

51 The project proponcit shnll submit the enviroamental sintement for each finuncial

yeur in Farm-W lo the coseernesd Stole Pollition Control Beard as preseribed under

the Bavionment (Proteston) Rules, 1986, as snended subscoueritly and put on the
webaile of e conspany.

§)  The projest propoticwt shall inforn the Beplonad Offie a5 well as 1he Ministry, the
dole of [nwocial closure mgl finnd apgroval of the project by the concerned
auihontics, commencing e Tmd Jeveloprient work and stz of production
apserakion by the projecl. ;

T The pluject autlorities oost seelelly silhere o the stipulations macle by Ihe Stolg
Polletion Contial Boned and e Stote COovernment., _ ; .

%) The projeel propanent shall abide by ol the gonrirnitnents onil recumm::n-:latmns
made in e formeTA, Coneepunl Pl snd also that turing (heir presemiarion o the
Exped Apprvissl Camimitie . s

93 Ma further cxpansian or modilications i the plan shall be garried eul withold qriar
approval  of  the hinistey of  Envireneent. Forests and Chmae Change
(MOERECOYSIEIAN,  Haryinn, The peoject  propupent shall s:f:lk fresh
envirpamental cleennee onder ELA pofificuion 2006 il a1 any stage there i change
of yrew of is project., - 7 - ;

103 . &
Amy devialion/change e stipulollons of EC{ Develgpment plan. will leads to
E].n'_lrunlncnl,ﬂlu’hrm_H':E.vuitl—l'ﬂ."r'ahliiip'_E.t.'.- EIC Wil hecgime invalid for ofl iMtent
anud purpusEs. il

1) The TP shold give wnamblaucas affidavit giving laad prometes in accoriznes
wilke your owpershiprand posséesion of T leeal tbe cese refereed for Eavironmem
Cleatance o SEIAAL b .

12) ;

Conecealing, Petunl. datn vr solaission ol l'uls'u.l'rsyhl'i.tnli:d doutn will result in |
revocntion of {his enviroumenlnl eleavonce said stlruet ‘action _under the
weovisions of Enelemment (Profecliony Act. 1986.

133 Tie Mi||j:»;[_r_',;jf5E.l;_:‘iu"~; may fevpke or suap::'nl:[ the cheaanee, 1f implemenution vf
any of the alove conditions s wok salisfasiary.

14y The MinisicgfSETAA rederves e righi o stipulue additional condisions if found

ecesgary, Th Cgﬂ'llp['ll'l",.' in & timenand munngy shalk il enent thess corditivns,

15} The Kegmmd D.:m'..‘l.:_ ol this Bdinisicy stall monivor complings o1 thee stipulmzd

canclilbne, ‘Fhe project sudoritios shonld extend [l conpermivn to the offictr (51
of the Regivnal Office by farnishing the revquisite data § Tyt iot wonnaring
reporls, ;

16} The alnve eondians shill be enlfopaed, mive nlia vuder the pravisions of (e WuleT
(revention & Contgl of Dollathny Aet, 197, the: Al (Prevetion & Coneel of
Foltlion} fet, 4981, the, Byirominest (Prolecyon Acl, 1956, Hizadous and Dm'.'.','
Wrtstes (Manngenment agl ‘Urumbouidiey Rgvenwy Rules, 6 el e F'Ul‘:;:
Liabilicy Ingurnw: Act, 199) dlong with theis neidinents il 1wles ol ek :1.:1"-'"
arclers pnssil by e Honhs Supreme okt of i ? Hligh Courts nd X
Courtu) Liw relitbp G e ssihjuenl walsor, ”

Ty "The Projent projpowent slul] aet vlolnee gy judleil ybersiHOnEIE
By wny Caurld Tritunal ;

18] Under the provisions of Bravivamment §lrolell X !
Lowks Tl

pentts Tesowel

un shall 0¥

aeh, |l i i
';I E‘ i.ﬂ'” UI (1404

Ll copslruel

indliated dgansl the Projust Proponeil i SR | gL

project lins beon stired bieNore nbliniog I‘-'l""“"__]_"”“'L_m':_”:lml| fje- with e TR

19 Any appand upaiogl Lhe-hls Favicnmiak Iw-tu::.lllll;;'ﬁ s presuribed WRRERE S
Giruen-Tribunnl, il prefomed, wilhia w pulivd gl 30

patiga

e af i
pga 19 at 1,
_ E
alp ul 54




, . 180]

16 of the Matiosa Green Triownal Ast, 2010,

20)- The project proponent |s responsible for compliance of -l conditions in.
7 Bpvirormenta) Clearance letter and ITAECt [eponent éan’ ot .
fherself of the vesponsibititg Ly sliil'liﬁg it 1o
PIGpOnET,
21)

absolve imself
Ny contractor engaged by project

The' validity of this envivonmeal tlenrnee letter is yalil up to 10 pears Trom
the date of issusuiee of EC better in acenrfance wilh the MoEF & CC. Gl
Nulificatlon Nu. §.0.1807 (B} duted the 120k _Aprll, 2022, The envirgnment
elearance condilions applicabls B il $paee project will contleue 1o apply. Ln
, ||EE£E of vielnGion the action will be tuken a8 per the Iaid dosva lnw of lind,

o LComphauce report shall Be semt to s oifiee UL life of*the project.

22}

If project is not complieied wilbin the validity puriod then the project
prapoeent - shall submit the appletion Lo extension of validity within one
aonikh belore the Yapse of vatidiey perlod of Environmend Cleacance,

23 The 'Projest Propopeil-shioald fnlimete1a he Aulliowy as well o i the quarter
caneried in eage of any-chunge in the posent cornmunicatian addeess.
5 o ; g -. i 1 .

e 1 ' i : i {Pardeep Bumar, [AS]

foacie e 0 LrUt Moshiber Seeretury,

TRete T Bk Livek Environment Timpact
LT T Assessaient Addiority, Haryana, Panchkuli.

- & copy-af the nliovg is{[&r}jifﬂ:ded i’h_ﬁie{f&ij@wlﬁg::' ol : !
I - Ditector {IA Division), MOEIE: T} Gel, Tndine Paryivaran' Bhatun, Zocbash Road:

Mew Delaisl1Quod. o -

Chairman, Stmis Environtens Impit Atiessmant Authprity, Bay Mo, 33-58, Peayaian
Bluwan, Seclg=-2, Panzhla, I'lflfﬂ'fc'u'u'l_ G .

Chairmin, Hamrans Stile F.'!:I:|.|'I.5_EL'|I.'I.' Cim lm.l."ﬁﬂ:hr_d..:C- L1, Sualnr-6, Panchula,
E. = 2 X o L T oty

Direcaor, .Envir:jnllﬁgal.,& Eji_mutr: :Ehuuge"bepun.mcnt,' Huvgang, SCO 1-3; Seclar-17
O, Chameligerh-160017. E '

Dirr:l:_tur deasral, Town & Coonlor Flinning Uarwna, Plol No. 3, Sector - 124,
Madliya e, Chandigarh- 1600173, ; | '

§ Regiongl OfGee, Minstry of Eavironmem, Foiests & U : i
el ; T ML Saviranmen, FPorests & Cimate Chanee, Govt: i
| Bay's Ni.-20-25, Ssclor 21-A, Dakshin Marg, Ch g o et ndia

sncigarhe | 60018

| (Pavdeep Kumar, TAS)

1 Slember Beerstary,

. ) _Stﬂ!e Leval Brvivunment Linpmel

) II Asstssment Anthority, Haryana; Panchkuta.

- ' ' Signature 1}'Lmt Verified
- i Clgtialy- shynad by Sh, Fardesr’
=0t .. Rumer, IAS
-C rl_;lll]nnﬂ':ﬂrl:cl_l Nﬂl

i Member Sagrzta
-~ CLE3B0AgH R - = : ; .. a3 a.zﬂﬁ-zﬂ F
T8 Flle .- SEINAHAI0220200 D of lesus BC - DOBGRARY - Pags 14 ol 19



-z MARYANA STATE POLLUTION CONTROL BOARD 5, %
= T g e —
I.':-:' Rl 1'-'.,-.:\:-*._!

[ @t?Glng,aun Movih Yikas qu.m, il Vlony, Nesr DC Courty o= - oo
Gurgaon Pluii24-2332775 Fiaili- '
hapehrogratigmuileom
Weteters wiep Aiearendae de e FASd o doapeDftods poreitocom
Telophoie No,: M FL2578 073

N USPCICensent? T A2G 2GS T ILIRRS A Prteik: 24007 21E2 S
i'l' T,
3wy 2y Cowdrewlde Promuters ML Ll
Residential Plutted Colony, Sector 102 & 102 A, Vil Klierkimajra & unkat.
Guridul
GURGAON
122001
: Sub. ! Grant of LDIIhEHl’ bo EEtaliish to Ms Vs Countrywide Fromoters Pvt.
i Ltd | o
: Please melfir L your ; 11:plir.ﬂ_1inn no, 34806447 received on dated 2023-06-13 12
1. rerional office Gurgaon Morih.
With reference 1o your nbove application Tor eansunl Lo esmhlmh Wifg s Countrrwide
: Promoters Pt Ll is here by prambed cousast as per following specitication Feems dusd
: condisiont.
% N T s —
: Comsent Under | AMAWATER o .
;}i Ferlad of cornsent FRAONANZT - Q2037 :
j Judustry Type DBuilding aned Consteution projeets huving waste water genenition Mot
- i TODIKLEY i raspective ol i built-op soes —
J Caregury 112 e ) _I
dvestmenti Dy Liskliy _i!lt[’.{?;ii__________ o W MU GLSREME TN R
Tutal Land Aret (5q.] 5410854 !
Y
Toted Badbup Are the, | 1219847 |
e i G ER TR B B Y Semmsmwmepmmmm o
Luangity ul el T T =t ;
| L ey
Zlamestic ISRy e e T
j Nuotberulothts S0y =T
I ¢ Ml uf gTlsehan rpe e o - - : #_.Hf—*'l
t ]":Imm'l"i..‘_“.__.._,_.___, E']_L ______ R - - | --—""—""'"H_F_Fr _._.____,_..a-'
3, Tend o . e —— _._,_P#H*‘"H_'_F"‘:__Fﬂ,x*“'J
| Perarlsslble Dimesile l-‘-ﬁl'ﬂ-wm Paraeters e T ]
1, COn 5_“ L'”-E"Il : s o R




5. Ts5. I|.1'f.!| gl ) | '
4. Ot & Grease L0 ¢ ]
Permissible Trage 1 Maend: Puvmuelers i |

11. N, |, 11
\Humhu:r of sihels I| 1
l.l-luight af stacke sy — . < |

1.4 Btacks atlached o4 \]H mo |
n §S00 KA et : |
Permissible Buission Rcwelery |
1, 8PN |50 mgrma L |
Capaeity sl boifer e !l
L NA | Tonhe =
‘J}.“pc wh Farnaern —— Ii
LLN:"& : || B |I
t['].'lpe ul e et ' _.l
1|1_.Di.c:s¢1 |4 KLy » -

Hewiogaf Cfficer, Giergaun Norh

* Permis and conditions

T imluxlr}f' has ileelaied M the duzntily ol ellluenl
0L Day-Tor Tsade EMyent, O ALy for Cooling, 1586
Lhe zamie sbouid gl acecd y =

e above 'Consem to Eslallish'

Hyrmvonra State Pollution Contral Board,

siudl be 1580 KL Dy j
KL Day lor Digsmesiic umd

% valid fur 60 nnths from the dnie of its fyue 1o e
extendles) Lo another one YLaT el |

e ghiseretion ol the Board or Gl

w18 aarlier, Thie vmit will have y
rladh.

Etnls Ws 1Al production dehichey
ard ablain Ldnsene cduring this pe

The afficerioificial.of the Bourd 5,

thre time ihe ueil
w s g e plant

2rg A1 e Board shiall bave the il 1 acecss o inspertion of the
Inclistey I conmection wilh Le Murions Hroces s e e st Bailiiivs being
Proividl stmltanesnsly witlh ih

1 ROnsITGin o
Indlavls us wpplicahle
Tt necossary arTamEenienl slil]
Foliuning bielore o

CRNRSIAN nd by g1

shoubd eanlaemn (he [EL YTV YR

1 plont,
andurds ws il

Fhe iipativant wil] alilnin cunse
t:w.um ul Pullulioa) Ap,

Conlra| gy Furl [ty

peodusliog
&, Pl el Consent g s
VERes with ylb ooys
HisnLc
TG

Mir Q13-
Lhe s

WAL during fis nend wrasliog siviotly,

=T

Vhuildieefmachinery, The effluent

_ b mndde by Yine wdwstey fot e contral 'r”L :ﬂf
Wnlssioning o The el jl-l.'.ll.l.'l.lﬁi.'lrzlllﬁ will “mr'm';-
foetll b peseribad, Tyt Poaid o e fa tinks,

v Nder seehion 2326wl L Wit “:l"l:'.t.ll.tli:-u &
AT ) vl e sactivr 22T ab gl Ade o Pre

s N ';"I.Jlll.
ACLISRT s gt nelad o date-vven belire st

LSOO HATEN j"‘i
b

) . P :- al -||_1|:_ L:[I.:|1
iblisin i acor sulyjeet e the u“'1'-"-1]';':.":_*\'::-[[:“],{ ul Lhe
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PRCLES 0T post-pracgss nbjeutlanably emissivn o 1'};'1;[E-Ll;lfémi;] e pOLiuse
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7 g Cimil will faise e stack hieiglt ol [ sedldoter as per Board's o
: : o tar betorefuller -
:| | 10 Uipil will miiclain-propes lophouk ol Water metgrfsub metar b
: o . ghmmissianieg. |
I Al aclivity i5 loe i un &rci
11 [t i the wase of on i.ndusllrg.f ar any atnes ‘?miﬂl;:m ;l:,lu; iﬁti:&\:llla [:_Jc]fllﬁ?l l:l|1 i
L . g ease Lo swelivity 1y sihed o e TG 1i} sl
: anproved aud kal o ease e bt A A
g tEE'I'ITItFEiﬂl or anrienttura] wied, e Geeussary LIS [ar siling sue] ry

islul : ir dfvil ur
process L an cesidential e instilubiacal er unmm_tf,rml ar l]JgnL:LI]ELllr]uth ]:.;q 2
consoled area mhder Towt ang Covnlry Pluanng luws LS ar E»Ia 'Lmiti L i el
1o obtgined Lrom Une eompaent Aulhoriy 1n Liw permiiting this

culmitted bn original with e request [r pansent 1o aperabe.

' n . 3 a L ": an .
i That Weta is mo discharpe direaly or jodirceily Fam the it gr the process mla.iny
i witersiabe fiver oF Yamuna River or River Ghogpe. :

: y : S 21 istanuey

iy Thast the industey or the unis congzicd 15 i snclcl w|_1Iu|I1 "”:E-,Fé?hllfuﬁd|-gﬁ;::-; of
aenanlive lo s Environmental Lavs il Rules: :'\'irljﬁcil._lll.'!lﬂé h ughﬁlﬂ:m :
Cremral Tallation evotrol Bunnl i Haryana Slate Pallutian Contre] boart.

: i i J or g thrg i
1 14. That al e wnit iy digeharging il sewipe e teadde el Tiugnl T |.|_1_L. FILI'I;!]IF‘I.?L&\'L;;“:;EH-I
L 1 rucelve teade BMMwent from:jaudusries e, then 1he pETIISEIN 0 II:- 3 lI.:l HE‘ e
; uthority cwing snd operating;sock: piblic sewerpiving puraission Ll

aiaa] Toe subrmitled o lme ol congend Lo ojueride.

I3 Tha il of wug lime, there is adwrse wepost frwiy auy adjoiting neigltee or any wthee
angrieved party or-Mumicipul Commitsee o -2ila.Farishad or &ny othur publi biody
agdinst the waits peflmien; lic Consent iv Bslablish sa granved shall-be rovaked,

16. That-all the fnancial dues reguined under the rules and policies ot the

Board-kave beén depesived in-full by the unil for this Consent 10

Eswblish. o : ;

[n ¢aze of change o namic fran evions Congzet lo Establish eranled. fresh -Consent
ter Eslabtish fo2 slwll be lovied.. '

Indusicy shonfid addp waler conservalion mzasures o cns
ol waler in theft Process. Ciround waner bascsl e posals
‘chearane: Iiom Coentul Greund Witer Aoharity for seiemi

Wre LTI consnuel ian
g‘ new imelvstiies shondd e
fie-devclapment of wevious

IoRoLiffos,
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_ Other Conditions :

- 1, The project proponent will obtain all wecessnry clenrances from:

o L ] all concerned departments
1. Ifrqjecl proponent will net change the quantity of (ln_mcstic_e!'ﬂuon'!'!irnde__c!‘ﬂut:n't?nif-
emission w_ighout_pn_u_r peruission of the Boged, p roject Propoaent will obain prior CTQ
before starting of production nud apply for CTO/ CTE Extenslon at lenst 90 days before expiry
_datg_ of this CTE, 3. Projuct l’rcpm_mn_t will Instull $1'P/ET 1A PCM along with the main
project, 4, Projeet Proponent Will iuslall sdeguite neoustie enclosures/chambers on their DG
SETS with proper staek height as per preseetbed norms to meet Hhe preseribed standards
under EP Rules, 5. Projeet Proponent will comply witl the provisions of Water Act, 1974, Alr
Act, 1981, Solid Waste Munagement Rules, 2016, Huznrdous & Olher Waste Management
Rules, 2016, Plastie Wasto Musagement Rules, 201 0, E-Waste Munagement Rules, 2016,
Buttery Managements Rules, C&D Wasle M wiagement Rules, 201 0& amendments and other
applicable enviranmental legistation. 6, Project Propowent wiil use unly treated effluent
supplied from Sewnge treatient plant during coustruetion phase of the projeet 7. That this
CTE will not provide-sny relaxation fbenefit fron any other Aet/Rules/Regulations applicable
to the project/land in question. §, Project Propouent will not discharge any-type Treated or .
untreated effluent outside the.premises of the project. 9. Project P roponent will not use in their
- DG set as a Muel ie. pet eoke; furnace oil and LSHS ete. 10, Stack emission level shouid be
stringent than the existing-standurds fu- terms-of theddentified critical pollutants, 1. Effective
fugitive emission co1__1t'_r_ol_;__:;_g:_:}g}_l__l_'_gs_§_!_|p_l_t.!_{_l‘1_1;3 iniposed in the process, transport ation, parking
ele. 12, Encourage Usc of clenner fuels (pet coke / firnace oil /LSHS may be avoided). 13. Best
available technology may.be-nsed: For: example-usage of 'BAF/SAF/IF in place of Cupola
Furnace, Usage of Supercritieal technology in place of sub — eritical technelogy. 14. Incr%ase of
green belt cover by 40% of the total land area beyond the permissible requirement o!" 33%,
‘wherever feasible. 15, Stipulation of greenbelt outside the project premises sueh as avenue oy
plantation, plantatiot i vicint areas, social forestiy ete. 16] Assesstient of earrying capacity of
transportifion load on the roads.inside.the industrial premises. 1 :the'.roads_t:equi_red to be
widened, shall be prescribed 452 condition, 17, Project Proponent will not discharge any type

of effluent insitlc'&"b!itsfil‘lfg',z'oT.:tIi"eprcn'ii\sf(:S?qi' tli“q;'ii‘;'p’j;cé'lf antl reusefrecycle of treated waste
water be ensured. 18.'Coritinuou$ nionitdring of cinission-and effluent quality / quantity to be
installed & will:connec {--'the:-s’an_w-wjth_{slfvclf'_o_l?'(;l!_(;;:ﬂ and-HSPEB.-19.-A detailed water
harvesting plan. may be submittéd by the project proponent: 20. Project Praponent will achieve
2ero dischargeand install st @clivlogy of STP/ETPimd Feulsé/Feeyels of treated effiuent.
21. In case, domestic waste water generation is more than 10 KLD, the industry may install
STP. 22. Dumping of waste (fly ash, slag, red mud cte.) may be permitted only at designated
locatlons approved by SPCBs/PCCs, 23, More stringent norms for management of hazardous
waste, The waste generated should be preferably utilized.in co-processing, 24. Monitoring of
compliance of BC coniditions may be submitted, with thicd party sudit every vear. 25, Project
Proponent will dispuse ol their waste/spentail ol DG sets only to authorize recyclers by the
HSPCB. 26. T hie % of the CER may be deast.1 :S-t'iuilcs}thg'slit_hs given-in the OM dated
01.05.2018 for SPA-and 2 {im es.tor CPA in ensé af Environmental Clearnnce. 27, Project
proponent wijl comply-all-the dircctior 15 oFCPCR in this-regurd and will comply nll the erders
fssued by any eourt in l'l_lis;rcgungl'.,28.?1’;'0jcc.t_l‘.rolmucut Wil submit an affidnvit regarding
compliance of nbove sald conditions within 30 tuys, 29, The above Consent to Estabiish is

ﬁ_{rihe_r subject to (he 'cu_fid_ltions,'il}nl the _un”n_-_ complies with ull (e lawsirules/decisions and

competent directiony of the Board/Goveriiment an its funetionaries fn all respects before
commissioning of (he eperatlon snd during iy pefunl working strictly, 30, Unit will deploy anti
—Smog guns ul site to comply with the ahoye sald directions & koep proper record of operation
of the same apd su_!unl( action talen report to this olfiee within 03 days positively, failing whﬁ*-‘"
action shall he illmﬂi‘eq a9 per appleable Acty/ Rules Notifieations, 31, Project proponent wx!l]
comply with al) the conditions men{lgye i Envivonmental Clenramee prauted \'itleﬁl}‘“#‘f’-"“m
05.01.2015 and submi( (he compliance of the snme within 90 duys to this office, 32, CTE fo\-ill be
granted Js on the hagis of duga) submitted by the unlt fn online application, CTE gl‘ﬂ.“t"ftl:nr
without prejudice fo any viola(lgy made hy il In past & will be doomed revoked & fu
action will be taken ng per Law it any violu(lon |y observed it any stage, 33, The }'l'oj‘_c;iolancilan
Proponent/unji Il not clalm any benefiyg on (e basis of this CTE I respeet of p“-sl‘;l;ti:int‘ll :
cammiteed by them 34, Tnig oy 1 valkd only valld Tor the area forhich unit (l S ot do a4
-i%f.c.'#‘twﬁ from DT CP and Aravy| clenyanee from Deputy Commlissioner, {‘?'ﬁ.,,‘:n. DTCY mul[ o
anrf‘,/léj']c‘;;pumrk I thelr projeet withou obtrining valid renesed llt:‘«")‘-;"lfcp'licuusv, 36. M
faoe. 1o eXtenslon will e beeome null nnd vold if ynlf falls to venew DL 0y e
Stage, Il_ll any _v:o_l,:_ttwn_-ohsm-véd-bf any aboye.condltions nt any time, th b cved it any st
[revoked & further actigy ) be taken as por law il any violation s O%Mimii yill com
il stietly comply with e ivgotion o CAQM w.p.t DG sots. 38 10T,
the conditions of and CTg ¢Xpansion.
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e HARYANA STATE POLLUTION CONTROL
ey LBOARD
Gpem Gwrgach North Vikas Sadan, 1st Floor, Near DC |
Cowrt, Gurgaon Ph.0124-2332775 Email:-
| - hspebrogrn@ymail.com
E-mail: hspeh@liry.nic.in

No. USPCBIConsent{ 1 3299623 23GUNOCT Qe 147903 Daled:26/07/2023

Ta,

Bfs Wlfs Connlrywide Promolers Pyl Lid o

Residentinl Plotted Colony, Seclor|02.& 102 A, Village Kherkimajra & Dhanket,
Luezaon R

G4
[

Sulsjeet: Granl af consend 4g operale to Mfs Mz Counlrywide Promoters Pyt Lad. ,

Plesss referte yoir dizplication o, A1 47903 recetverlon dated 2023-06-30 in
regional office Gurgaon Morth, Wilh reference to-your above zpplication for consent 1o
operate, /s Miy Countrywide Promoters i Lid is here by grﬂﬂtn:ii uonsent as per E'u!l::nwing

specification/Terms and eonditions; * "3

Consent Under v EEOTHS. (3 el R I | 1
Period of consent ' 01162023 50Mp000 &

Industry Type -+ | Biilding sl Constridlioh projects having waste, water Beneration mare

AREE 0 T CD T TR jectve 6Y (HeTr builtip ares
Citerory RELZ I
InvestmentiIn Lakh} 530230

Total Land Arca(§q 5410850

mater) il :
Tolal Builiup' Arcalsy, .IE?:!"JE'Ef'f,'_jZ i e
meler) S e e N I B
| Quantity of etilyent . R sl SN
J. Traie ""_I:-'r:h,b.:{UDia;.'r'_ el Rz :
2. Domestic {op. fi‘;L.f]ﬁajr e i ;
Number of onllts L0 . l
T-Domesic | gyp e

2, Trare ) : R
h-_"___-_'_"'_'—-—m—_.l_- i

Mwﬁmmﬁlum ' PV S-S
20 P .

E‘;%{‘?"D-—-—-—._,._____' A0y _ __r//

Trage Effluent Parameters : —#:’///
Number of stacls | .

" (Helght uf stack




s

1500 kva wensat

Emission parameters

. stack allached m\?'.i m bz roof fevely ; . \1 87
1.
1. 6P | 58 mgfmm3 ' |
h"rmluﬂt Details ||
1. Residential ploced| Melic Tonneshlay l
colony
‘lCnpncit}"uf Loiler I|
H LA l Tonfhe 1
| Type of Futnace £
LA | |
ILT:f[I"E of Fuel 4\
L1. Dicsel 0.4 Eelfday - 1|
E'R:\whhterinlﬂalaiils T
Residential p]n!r;dl--_Muiriﬂ TonmesfIay.--: - - 2 l
colany ; : ; :

et Henthnad Qfficer, Gurgaon North
- Haryanu Stafe Polfution Control Board.

T L S T :tms'iind_t'i;fnglltil}'ll,f}:

1. The Ep‘phﬂa!‘lihEhﬂ“ caingadn g-,n Ddhum.L kr.cpmg both ~.=.11hm fa{:tnry and 1n the premiges,
All hose pipelines valuss, storage ks elo, shall be leak proof, in plant aliowable pollutants
levels, if specificd by Stats Board should be met strictly.

2. The applicant/company shall camply with and carry out dircetivelordess issued oy the Board
in Ihis conent order 2t all Jubsequent times without nepligence of his fits part. The
app,]icanb"cumpany shall E?.'_iiiib]ﬂl for suc]-g'li:gil action against hitm as per provision of the
lawfact in casc of violatiod of any md:;rfdiredﬁvas_:‘l_ssua_ﬂ atany dme and ornon compliance

of the terms and Eﬂ.nrjE[Jﬁé':dFEQI:E;}_ﬁ-séﬁf order, T T2
- The_app licant shall make ah application for grant of consemt at least 99 days before the dute
of capiry of this consent, ..+ ! T .
* Necussaiy fec a5 preseribed for ohtaifing reneviaj cansent shail be paid by the applicant
ainngw:lh the conserit application,
3 Ifduetos nl F Ry f
it ;;-Z;:"W technological improvesment gr othierwise tis Board is of opinion that all or any
- i E.J:?ns J.I'l:f'ﬁi"l‘li:d o above required variation [inctuding the change of any conro!
s ]m[da;r i t'.]rimlu 9F 10 part) this Board shal) uieg giviny the applicantan gppﬂrtullit};
& HEC vary all or such congis; - L
: 2 100 and there wpon th ant shall be bound w ¢
with 1he tonditiong 50 varieq| pon the appic
6. The ing L — :
. Ustry shaif gy - - . o 5
discharge ﬂfa?': ”Iu ovide adequate arrangement for fighting the accidental Ir.:akaE-E] i1nil s
£ ap a " ' : ] Wl
likely 10 ¢ Y POTRS gasfliquids from the vessels, mechunical equipment Sic. !
WSC environmay pollution,

7. The iy . .
H5lry shall <omply noise polhuion (Rerulation and contrel)

§. Thy indusf; :
r}rShﬂ_"_ﬂg Slis ; ; ; o i be ds

MDEE"CFCH!’HSPC mply all the direction/Rules/Instiuctions as

5. Th

n UIdElswy shall cusure that viitious characteristics of ihe €t g
¥ance limitg g specified in EPA Standard and as amended 10T

Rules, 2000.
sued by the

ichin 108
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change of process
 consem application ulon

ntion of _any-ﬂharﬂclerislics should exceed these linits for discharge. 1 88
yry wonld jmmedintely submil the revised applicadion to the Board in.the event of
{he raw moteria) in process, mode of troatment/discharge of effluent. In case bf
at any stage ducing the consent perivd, 1 indusiry shall submir fresh
pwith the consent 1o operate fee, iF found due, which may be on any

and the industry warld immediately submit the
raw material,

e coneent!
10. The indus
any CluEE in

pccount nyeh thal sl bepaid by the industry
nt application to the Bunrd in the event of uny ehonpe during the year in‘the

ol the effluent, mocde of dischnrge, trentment facilitics cle.
¢ flic right lo aceess for the inspection of the

el the trealment Tacilities. The ¢onseat O

comse
quatdity, ity
1. The alficerfolticial of tw Board shall: resery
industey i coneetion with the various process

eperate is subject o review by Lhe Board al any himne.

17, Penmissible limits for any pollutants mcntfoned in.the consen
excoed e conedntration perulilted gy bt afilugnt by e Board.

13. The industey shall pay ihe balwnee fee; in caseit is: found dug from the indust

later on. : Sl
V4. 1f the indusiry fails to.adhere:lo.y.of the.couditions ©
copsent to openiie so granied shall untomaticaily lapse.

15, If the indusity 5 closed temporarily al its-own, ey shall inforgt t
permission before restacl b e P '

16. The industiy shall watiply il e Ditectians! Rules/Thstiuctions is§ucd from L
s [LEDNVE A ST
~ Bpecific Condittons > . .-

{ ta operate order shonld not

ry at any tme

f this.wconsent to operate order, the

he Board zod obtala

me to time by

bn e - Ch mmmem

1. Unitwill e and maintain s STR/ ETPIAPCM -]';Z:'gl:lluﬂ.ﬂ.}'-ﬂﬂd properly, will provide
separale Gergy mercr on their STRETP/ABCM and maintain the Log Book for cnergy
consumption of STHETP/AFCHM and chemicals used daily for the STBFETP. 2. That the unit
shzll keep all.the paramic LeFis within the preseribed Jinnits el shall gomply-with all the Notms
and Rules as préscrilied [1{'-.]illu,:: Act 3Tk the _11111'r_1:,-vi1.1'ndﬂpt cleaner technology thereby
reducing podlution toad. 4,/Thal _[Im_:_u_n_i'{ will ]?Il‘i_‘l.".-:ililﬂ inter locking arvangement of DI set with
STRETE/APCM andshall ]]?.l1i"ll"._:"[!pi_l]:lliU;_D'.'G.."H[:E 1o engure-regular and effective running of
pu}lh.njuE: control devices. 3. '[“_I;i_nﬂl,lhu unit will not disgharee any untreated effluent {niu'dg and
outside its premises. 6.Unit will provicdy Separqé oty meser i Lales/ Outlet of STRETP for
v-j]uchl seprarate Jog bool wilk be mainlained i required, 7. That the unit will I’ID;I add any air
P‘-"””lfﬂg process niaeliinery aitd also nol 1o add wy provess which inereases the water
pallution !n:ud. B. Tht dhe wnit will comply wilh ull the provigions of 1-11{1111191&: szste Rules
f'"d H.Uh.”m retizn waker 1WA Rules on vaarly hasis, 9, Thal the CTO ‘iﬂl 11“mt;:d shall begome
:;:::dgjr ease nf vi~u1:1tiun of any ol Ihe ubova / auy Ly of the land, ml, Ui;t will :p?ﬂ}. ;:m '
will ]}2 :.jp”n';:ﬂi:iJ;:rn:gl:; [JIU |mt: ?ﬂ m.L:'rH l}el‘p,l.-u oxpiey ol lhis consent atherwise penaliy
ol i;lx EJ’J'EJI '.ilnlng::rjjl[|1;vfl'l|=!;:j|: t;n::ql ﬂ?].“m funoe 1701:101'1 af g:ngml & spcﬂ_iﬂcr
install Emission control mensuras an DC v.cé uJ‘uL j:*m__s, reparl within 03 months. I.E' Un.".m“'
speeified PM-capluring efTviney Dfilrlﬁ;{ql o Aty more than 300 !{V.ﬁ: llf!.‘u'mg m1n1_n1_1l.1m
gus based generalor in compllonce of' | SE;[; 5 n].uln'u:m:n:l .hy CPCB recosnized Jabs D!‘_ﬁhjﬂﬂ g
Unitwill o ' F P 1 alfice cider ne, 4330-44 duted 15.06.2820. [3
1l depesil aoy bulanee CTEACTEO foe, il faund ol any siaee and i vl
somply with the divetions CAQM w.cd DG’SEm nd alany stage snd time, [4, Unil wi
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Regional Officer; Gurgaen North
Havpana Stete Poltuwiion Control Board:
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- / e PREVENT
| EEZ=E poLLUTION

FORM:] 1 90
{See Avle 20y
Report No.;-582
Dated - July 18,2023
1, hereby, certify that 1 Marender Hooda as Board Analyst,

{3) of section 53 of Water (Prevention and control of Follution) Act, 1974(¢ of 1974} recelved an the

08" day of July, 2023 fom Sh, Manish Yaday, ABE, a sample of lfGuid domestic effluent of Mys
Countrywide Promoters Puk, Ltd., Residential Platted Cofony,

duiy appoinked under sub sectian

Sector-102 & Sector-1024, Village-
Kherid Mzjra & Dhanket, Gurgaon, eollected on 08.07.2023 from the Inlet & Outlet of STP far

analysis. The Sample was in a congitlog [t for analysls reported below: - '
1 forther

certify that 1 have analyzed the afora-mentioned sample o 08/07/2023 to 18/07/2023
ehid declare e result of analysis to be as follow:-

ESL B0, \ Parameter Inlat of STP | Outlet.of ST | Methed of Tasting
T ]LCulcuur Crark Grevish | Aimost As par relevan:
: : Colorless parts of [5:3025
i 2 h Gdour ' ; Foul Qdourless (Part-I} 12937 &
: : : relevant paris and
A 83 T ' Stardard Metheds
b 4. ] Conductivity pS/cm 3. , 11240 for the.
: : Examination  of
. 5. ¢ | Total Suspended Sollds mgfl - 165 | 15 WatEr Bed owashe
6. | B.O.D{3Daysar 270 ¢y mg/l 82 5 | ater AZHA{ 24T
. : — edition) 2023
|7 Chemical Oxygen Demand maf 332.6 40.8
| a O & Grease ma/fl . a4 BOL

The ¢ondition of the seals, fastening and contalnar on receipt was as follow:

Contzlner had lts seals found Intact In order; sl on the container had the slgnature gf the
represeniattve of the Industry and the beard representative.

Sianed this on 18" day of July, 2023 \
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EXT VE ENGINEER,
- HUDA DIV,NQ. 111
. ' . SEURGAON ;
Endst, No. L ' Dated:

A copy of the above is forwarded 1o Sub Divisignal Eugineer, HUDA Sub |
Div. No. XiL,.Guigson for information and necessary action please. He is requested to
report in the matler be sent io-this oftice aflér visiling the site, that the water is llsfng

at
site for drinking purpose enly, {

EXECUTIVE ENGINEER,
ITLDA DIV,NO, I
GURGAON
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M Gmail Gurgaon North Region Hspcb <hspcbrogrn@gmail.com>

Fwd: Preliminary report OA 444 of 2023 Paryavaran Vikash Sangh rgd.

1 message

gyanendrarai.cgwb <gyanendra-cgwb@gov.in> Tue, Oct 10, 2023 at 10:50 AM
To: hspcbrogrn@gmail.com, hspcbrogrs@gmail.com, ADC Gurugram <adcgrg@hry.nic.in>

Sir
Joint inspection was carried by the the constituted joint committee on dated 20 Sep 2023. Please find the field
report for further necessary action.

Thanks

Gyanendra Rai

Senior Technical Assistant (Hydrogeology)
Central Ground Water Board, NWR
Chandigarh,

From: "negicgwb" <negi-cgwb@nic.in>

To: "gyanendrarai.cgwb" <gyanendra-cgwb@gov.in>

Cc: "RD NWR CGWB" <rdnwr-cgwb@nic.in>

Sent: Monday, October 9, 2023 5:48:04 PM

Subject: Re: OA 444 of 2023 Paryavaran Vikash Sangh rgd.

Sir,
Please find attached the Preliminary Investigation report after making necessary modification for further submission.

From: "RD NWR CGWB" <rdnwr-cgwb@nic.in>

To: "negicgwb" <negi-cgwb@nic.in>

Sent: Friday, October 6, 2023 5:18:43 PM

Subject: Fwd: OA 444 of 2023 Paryavaran Vikash Sangh rgd.

Sir,

Kindly go through the trailing mail and attachments. It is requested to offer your comments and
discuss on Monday. i.e. 9 Oct 2023.
regards

From: "gyanendrarai.cgwb" <gyanendra-cgwb@gov.in>
To: "RD NWR CGWB" <rdnwr-cgwb@nic.in>
Sent: Thursday, October 5, 2023 5:37:36 AM
Subject: OA 444 of 2023 Paryavaran Vikash Sangh rgd.

Sir

Joint inspection was carried by the the constituted joint committee on dated 20 Sep 2023. In this reference, ATR
has to be submitted by the Committee. HSPCB has enquired about the agency responsible for sealing of the
illegal tube-well. As HWRA is the nodal agency for the ground water regulation in Haryana and CGWA does not
exercise any jurisdiction in the matter, it is requested to kindly provide guidance regarding the further course of
action in the matter of sealing of tube-well.

In case suggestion are found appropriate, it is requested to kindly provide guidance in the afore mentioned
matter.


mailto:negi-cgwb@nic.in
mailto:gyanendra-cgwb@gov.in
mailto:rdnwr-cgwb@nic.in
mailto:rdnwr-cgwb@nic.in
mailto:negi-cgwb@nic.in
mailto:gyanendra-cgwb@gov.in
mailto:rdnwr-cgwb@nic.in
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Gyanendra Rai
Senior Technical Assistant (Hydrogeology) 1 9 5
Central Ground Water Board, NWR

Chandigarh,

Regards
e v it

Scientist 'D'

Central Ground Water Board, North Western Region
Ministry of Jal Shakti

Plot No. 3B, Sector-27A

Chandigarh-160019

@ Revised Gurgaon NGT version 2.0.docx
9610K


https://amritmahotsav.nic.in/
https://amritmahotsav.nic.in/
https://www.g20.org/
https://www.g20.org/
https://www.google.com/maps/search/No.+3B,+Sector-27A?entry=gmail&source=g
https://mail.google.com/mail/u/0/?ui=2&ik=c244cc0cbd&view=att&th=18b18091e62866f6&attid=0.1&disp=attd&safe=1&zw
https://mail.google.com/mail/u/0/?ui=2&ik=c244cc0cbd&view=att&th=18b18091e62866f6&attid=0.1&disp=attd&safe=1&zw
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PRELIMINARY SURVEY AND INVESTIGATION REPORT

Introduction - Original application no.444/2023 Paryavaran Vikash Sangh Versus State of
Haryana & Ors. Observation was filed before Hon’ble National Green Tribunal at Delhi against
illegal dewatering of groundwater through unauthorized structures respectively without valid
NOC. As per the order, a joint committee was formed comprising the Additional District
Collector, Gurgaon, representative State PCB and a representative from CGWA for submitting a
factual and action taken report.

To ascertain illegal observation and dewatering along with the above-mentioned committee, the
undersigned conducted the survey to investigate ground facts on 20.09.2023. The joint committee
has visited the following sites.

1. JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR JI PALONJI), Sec 102,
Gurugram —Respondent No.6

2. Neo centra, Sec 103, Gurugramnear Dharampur Village Haryana —Respondent No. 9

3. VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram —
Respondent No.8

4. RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 D,Gurugram —
Respondent No. 7

5.0 BPTP area adjacent to JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR JI
PALONJI), Sec 102, Gurugram.-Other respondent

Field Investigation —

1. During the survey of JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR
JI PALONJI), Sec 102, Gurugram, Presently no abstraction is being carried out in the
premises for dewatering activities. Meanwhile during the investigation of the area seepage
(Annexure-1) was seen from one corner of the site towards the pit used for construction
activity. Further on questioning about the seepage, the representative from the project
replied that they had already applied for NOC from HWRA (Annexure-I1) for dewatering
purposes. He also informed that they temporarily stopped the construction activity and that
only after obtaining the NOC the work will be resumed. A groundwater quality report was
produced by the proponent (Annexure-111). Project proponent has informed that the ground
water is highly saline(TDS is 12800) the same is not used for drinking and domestic uses.
Its is observed that water is for drinking and domestic requirements is being supplied by
GMDA.

2. Adjacent to the joyville village total 7 tub wells are present which are being used for
dewatering activity and dewatered water is pumped in to adjacent drain. On local
discussion It was found these activity was being carried out by BPTP Project and
area comes under the BPTP builder. (Annexure-1V)
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3. During the survey of Neo-Centra, Sec 103, Gurugram Near Dharampur Village
Haryana, two tubewell without pumps were found in the proponent premises (Annexure-
V). The proponent provided NOC which has already expired on 24.08.2023 and was
obtained from HWRA for dewatering. Firm has obtained NOC for dewatering for 120
cum/Day .The proponent has not applied for renewal of NOC by HWRA (Haryana Water
Resource Authority). No drinking water tube well (groundwater) was found within the
premises. During the time of inspection, the construction activity was on hold due to the
absence of a suitable agency as informed by the proponent. A hydrological report was
provided by the project proponent. However, the report did not contain any scientific
information regarding dewatering processes like Mechanism of dewatering, Area of
dewatering, and depth of dewatering, details of compliance report for NOC conditions etc.

4. During the survey of RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD,
Sec 37 D,Gurugram, construction activity was being carried out in Block E, of the above-
mentioned infra-structure project. The dewatering of the area was being carried out with
the help of a sump well. During the inspection adjacent to Block E a tube well was found
without the pump. When questioned by the authority regarding the tube well, the
representative informed that the tube well does not belong to them. Affected area
photographs are attached in (Annexure-VI1).The construction of the building by
RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD is in an advanced
stage and needs dewatering. For the dewatering purpose RAMPRASTHA PROMOTERS
AND DEVELOPERS PVT.LTD requires NOC by the Haryana Water Resources Authority
(HWRA). RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD has
obtained approval for Storm Water Drainage from Gurugram Metropolitan Development
Authority. No drinking water tube well (groundwater) was found within the premises.

5. Two tubes well adjacent to the boundary wall of VS REALPROJECTS PVT. LTD. (AMB
SELFIE SQUARE) was found which was energized by VS REALPROJECTS PVT. LTD
Group for the dewatering activity. When enquired from the Ramprasth group, they denied
and informed that these tube wells do not belong to RAMPRASTHA PROMOTERS
AND DEVELOPERS PVT.LTD.

6. During survey VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D,
Gurugram, one sump well and one tube well were found within the premises along with
these two tube wells which were found adjacent to the boundary wall of the VS
REALPROJECTS PVT. LTD, which was energized by VS REALPROJECTS PVT. LTD.
On asking for permission for dewatering the proponent failed to produce any NOC from
the Haryana Water Resource Authority (HWRA). During the survey, a sample was
collected from a Tube well located inside the premises and analyzed in CGWB, NWR
Chandigarh Lab. The analysis of the sample has been completed and the report is enclosed
in Annexure VIII. Total 3 numbers of tube wells and one sump well used for dewatering
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purposes and disposed in to drain. No drinking water tube well (groundwater) was found
within the premises.

Table:

| Infrastructure NOC for Action to be taken

N Project dewatering

1 JOYVILLE NOC Not obtained No abstraction is being carried
SHAPOORJI from CGWA/HWRA. | out in the premises for dewatering
HOUSING PVT. ] activities at present as there is no
LTD.( SHAHPOOR JI | Applied for NOC from | construction activity at present.
PALONJI), Sec 102, HWRA on 28/07/2023 | Ng tube well is present within or
Gurugram outside the complex.

2 Neo centra, Sec Yes, but NOC was Two tube wells are present for
103,Gurugram Near expired on date dewatering purpose. It is
Dharampur village 24.08.2023, Not apply | recommended for sealing these
Haryana for renewal from two tube wells.

HWRA _
As per NOC 120 m®/day is
withdrawn for 194 days.

3 VS REALPROJECTS NOC Not available One tube well and one sump well
PVT.LTD. (AMB from CGWA/HWRA is present within the complex.
SELFIE SQUARE), ] Two tube wells which were
Sec 37 D, Gurugram Not applied for NOC electrified by the project

HWRA proponent are present outside the
complex. These four structures
need to be sealed.

4 RAMPRASTHA NOC Not available One tube well and one sump is
PROMOTERS AND HWRA/CGWB present within the complex.
DEVELOPERS ) These need to be sealed.
PVT.LTD, Sec 37 Not applied for NOC
D,Gurugram HWRA

5 BPTP complex NOC has not been There are 7 tube wells are present

verified as there was no | in the complex which need to be
representative is sealed if NOC is not obtained.
present during the

inspection
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. WETLAND AREA ANALYSIS THROUGH ARC GIS: All the 4 above-mentioned
project areas were marked in Arc GIS. For the analysis of the project area, a buffer of 5km
radius from the project area was taken. All project radial distance from Sultanpur Lake

wetland area is as follows:

. 8.3 kmfor JOYVILLE SHAPOORJI HOUSING PVT. LTD.(SHAHPOOR JI PALONJI),

Sec 102, Gurugram,
9.5 km for Neo centra, Sec 103,Gurugram Near Dharampur village Haryana,

. 7.50 for km RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37

D,Gurugram,
. 7.35km for VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D,

Gurugram

Please find attached below a base map in Plate 1. As per the list available in the CGWA-NOCAP
site only Sultanpur Lake is designated as a wetland Ramsar site.

Legend \ //
Infrastructure Projects T\ N LN

®  Joyville Shapoorji Housing Pvt. Lid.
® Neo Centra, Sec 103
® Ramprastha Promoters And Developers Pyt Lid.
® VS Realprojects Pvt. Lid.
Surface Water Bodies. o-0—_.,:5-1;i:lomemrs
e

|| 5KM Bufferof-Project Area

2 1 Project Area
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Conclusion:

Based on field investigation and chemical analysis of the collected water sample it is concluded
that:

® The water level in the investigated area during pre-monsoon is 4.00 mbgl while in post-
monsoon is 03.00 mbgl.

® Groundwater quality in the area is saline as the EC of the collected groundwater sample is
18640 pS/cm at 25° C(Annexure-V1I)

® JOYVILLE SHAPOORJI HOUSING PVT. LTD. (SHAHPOOR JI PALONJI), Sec 102,
Gurugram had applied for NOC on 28.07.2023 for dewatering of 125 cu.m /day. But there is
no proper report for dewatering and disposal of dewatered water.

Government of Haryana has established Haryana Water Resource Authority (HWRA)
constituted under The Haryana Water Resources (Conservation, Management and Regulation)
Act 2020, they are authorized to seize the illegal tube well and impose penalty as
Environmental compensation.

® Neo Centra, Sec 103,Gurugram did not provide the proper plan for disposing of extracted
saline water and as such not applied for renewal of NOC. However as per the NOC issued,
the 2 No. Piezometers with DWLR and telemetry for monitoring mechanism had also not
been installed.

Government of Haryana has established Haryana Water Resource Authority (HWRA)
constituted under The Haryana Water Resources (Conservation, Management and Regulation)
Act 2020, they are authorized to seize the illegal tube well and impose penalty as
Environmental compensation.

® RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 D, Gurugram, did
not provide NOC for dewatering. As per the investigation of the reviewing committee, 2 tube
wells adjacent to the premises of VS REALPROJECTS PVT. LTD. (AMB SELFIE
SQUARE), Sec 37 D, Gurugram was found. But RAMPRASTHA PROMOTERS AND
DEVELOPERS PVT.LTD denied the possession of these two tube wells as it does not belong
to their premises. So, proper clarification regarding the non-possession of open land may be
seek from RAMPRASTHA group. The RAMPRASTHA group also denied the possession of
the tube wells found near Block E. So, it is requested that the RAMPRASTHA group to
provide proper clarification regarding the non-possession of all three tube wells.

® RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD, Sec 37 D,Gurugram, did
not have NOC for dewatering. They do not have proper plan for dewatering and proper plan
of disposing of extracted saline water.

Government of Haryana has established Haryana Water Resource Authority (HWRA)
constituted under The Haryana Water Resources (Conservation, Management and Regulation)
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Act 2020, they are authorized to seize the illegal tube well and impose penalty as
Environmental compensation.

VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram, did not
provide NOC for dewatering and a proper plan for disposing of extracted saline water.

VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram did not
provide any clarification regarding two tube wells outside their premises.

All lllegal tube wells as mentioned in the table may be sealed in the above mentioned project.

BPTP area after getting NOC information further action may be taken if they did not have
NOC.

Government of Haryana has established Haryana Water Resource Authority (HWRA)
constituted under The Haryana Water Resources (Conservation, Management and Regulation)
Act 2020, they are authorized to seize the illegal tube well and impose penalty as
Environmental compensation.
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Annexure-I(Sapporji Paloonji Seepage area)

Site plan
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Application No:

Haryana Water Resources Authority
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Annexure-I|
Government of Haryana

Application for Permission to Extract Ground Water for Infrastructure Use

Application Type - New

HWRA/INF/N/2023/580 (Application Received Fee Paid)

Date of Licence to develop: 15/02/2018
1. General Information

Attach Certificate/NOC regarding ‘non-availability’ or ‘Partial Water supply’ Download
in the prescribed format from PHED/ HSVP/ HSIIDC/ MCs & other local

Government water supply agencies in respect of all categories of

assessments units

(i
(ii)

(i)
(iv)
v)

Name of Applicant

Lucky Jaiswal

Designation of Applicant Manager
Authorization Letter in the name of Lucky Jaiswal Download
(applicant):

ID Proof Type Aadhaar

ID Proof no XXXXXXXX7061
Id Proof Document Download
Mobile No. of Applicant 9310067388

Email of Applicant
Name of the Infrastructure:
Type of Infrastructure:

lucky jaiswal@shapoorji.com
Shapoorji Housing Pvt Ltd

Group housing

Is Commercial No

Completion Certificate Download

Date of Completion Certificate 31/03/2024

Occupation Certificate

Date of Occupation Certificate 16/01/2023

Date Of Commencement 16/01/2023

Approval letter / CLU of State Government Agency approving the Download

infrastructure development to be attached

Latest up-to-date valid Environment Clearance Certificate by SEIIA, if  Download

applicable

Whether CTO/CTE by HSPCB is applicable Yes

If not applicable, give reason

Latest CTO issued by HSPCB, if applicable Download

CTO/CTE Number : Issue Date :
HSPCB/Consent/:3 30/10/2018

29962318GUNOCT
E55671401

Validity period of uploaded CTO/CTE From : Tos
30/10/2018 19/08/2025

(vi) Location details of the Infrastructure unit:



a.) Whether the groundwater table will be intersected by the activity

(a) At what depth (m bgl) Pre-monsoon Post-monsoon
Minimum 4.20 8.20
Maximum 4.00 8.00
(b) Maximum depth proposed to dewater (m bgl) 30.00 30.00
(c) Groundwater flow direction (attach map) Download Download
(d) Any Other information
b.) Quantum of ground water proposed to be M3/day M3/year
pumped out
125.00 45625.00
a. Type of structure required for pumping out ShallowTube
ground water
b. Number of pumps proposed to installed 10
c. HP of the pumps 3.00
d. Operational hours/day 10
e. Operational days/year 180
c.) Proposed utilization of pumped water Download
a. Water Supply 0.00
b. Agriculture 0.00
c. Green belt development 0.00
d. Suppression of dust 0.00
e. Recharge 0.00
f. Any other item 125.00
4. Details of existing and/ or proposed groundwater abstraction structures
(a) Groundwater Abstraction Structure-Existing
SNo. | Type/ Year of | Depth |Depth to | Discharg | Operatio [Mode | Horse | Whether Wheter
construction |(meter)| water |e(m3 per nal of lift | Power |fitted with | permission/
/ level hour) hours/ of water registered
Diamet | (meters (day)y pump | meter or | with HRWA /
er below days/yea not if so Details
(mm) | ground r of permission
level)

(b) Groundwater Abstraction Structure-Proposed
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(b)
(c)

(if)

(i)

(iv)

W)

i. For Drinking & domestic in Houses, Flats and 0.00
residential appartments excluding hostels(m3/day)
ii. Other uses (m3/day) 0.00
Recycled Water usage (m3/day): 0.00
Proposed/existing water supply from any agency  0.00
(m3/day):
Breakup of water requirement and usage:
Activity Existing Proposed Total No. of Annual
requirement requirement requirement operational requirement
(m3/day) (m3/day) (m3/day) daysinayear (m3/year)
Residential/ 0.00 0.00 0.00 0 0.00
domestic
Commercial 0.00 0.00 0.00 0 0.00
activily
Greenbelt 0.00 0.00 0.00 0 0.00
development
Industrial activity 0.00 0.00 0.00 0 0.00
Other use 0.00 0.00 0.00 0 0.00
Grand total 0.00 0.00 0.00 0.00
Quality of Grounwater Saline Water
Groundwater quality from NABL accredited lab Download
Whether ETP/STP proposed: Yes
m3/day No. of operational m3/year
days
Quantity of treated water available 694.00 365.00 253310.0000
Reuse In Industrial Activity 0.00 365 0.00
Reuse In Commercial Activity 0.00 365 0.00
Reuse In Green belt development 106.00 365 38690.00
Reuse In Other use 588.00 365 214620.00
Total 694.00 1460 253310.00

Whether project would involve dewatering ground water for excavation Yes
for basement construction etc.
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Infrastructure Unit Address:
State :

Tehsil:

Village/MC:

Latitude:

Infrastructure Locality:

Site Plan:

Location Map:

Document of OWnership/Lease:

(vii Correspondence address:

(viii Applying For:

Sector 102, Gurugram Manesar Urban Complex Gurgaon

Haryana District : GURUGRAM
Gurgaon Block:0O GURGAON
Gurugram (MC) Region: over-exploited
28.479391 Longitude: 76.972651
Urban Development Authority

Download

Download

Download

Sector 102, Gurugram Manesar Urban Complex Gurgaon

Construction Purpose

(ix) Purpose of Abstraction Other Use

(x) Land use details of existing/proposed:
Total Land area(sq m): 72438.61
Rooftop area of buildings/sheds(sq m): 14481.00
Road/paved area(sq m): 37653.61
Green belt area(sq m): 10890.00
Open Land(sq m): 9414.00
Any other structure proposed: 0

(xi) Source of availability of surface water for Industrial 0

use, if any

(xii) Groundwater utilization for:

2. Total number and type of:
a. Dwelling units
b. Commercial units
c¢. Industrial units
d. Others

3. Detail of water requirement/ recycled water usage: (Please enclose flow chart of activities

Existing Infrastructure

8486

and requirement of water at each stage):

Water Requirement for construction purpose :

a) Quantity of water required for construction 0.00

b) Period of construction for which permission is 0

requried (No. Of Days)

Water Requirement for operational purpose :

Calculation details of water requirement: Download

Water Balance Chart

Download

(i) Total water requirement, excluding construction 0.00

(m3/day):

(a) Ground Water requirement, excluding construction 0.00

(m3/day):
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SNo.| Type/ Year of | Depth |Depth to | Discharg | Operatio |Mode | Horse | Whether Wheter
construction |(meter)| water |e(m3 per nal of lift | Power |fitted with | permission/
/ level hour) hours/ of water registered
Diamet | (meters (day)/ pump | meter or | with HRWA /
er below days/yea not if so Details
(mm) | ground r of permission
level)

1 |tube well/ 15.00/ 4.00 3.00|5.00/ 1 2 No |No/
2023 100.00 180

2 |tube well/ 15.00/ 4.00 3.00|5.00/ 1 2 No |No/
2023 100.00 180

3 |tube well/ 15.00/ 4.00 3.00|5.00/ 1 2 No |No/
2023 100.00 180

4 |tube well/ 15.00/ 4.00 3.00|5.00/ 1 2 No |No/
2023 100.00 180

5 |tube well/ 15.00/ 4.00 3.00(5.00/ 1 2 No |No/
2023 100.00 180

6 |tube well/ 15.00/ 4.00 3.00|3.00/ 1 2 No |No/
2023 100.00 180

7 |tube well/ 15.00/ 4.00 3.00|3.00/ 1 2 No |No/
2023 100.00 180

8 |tube well/ 15.00/ 4.00 3.00(3.00/ 1 2 No |No/
2023 100.00 180

9 |tube well/ 15.00/ 4.00 3.00|3.00/ 1 2 No |No/
2023 100.00 180

10 |tube well/ 15.00/ 4.00 3.00|3.00/ 1 2 No |No/
2023 100.00 180
Source of fresh water requirement being met uptill now Download
Affidavite duly attested by the Applicant regarding non-existance of Download
tubewell
Likely date of operation of proposed tubewell 01/10/2023
Quantum of ground water recharge(m3/year) 0.00

a) Details of rainwater harvesting/artificial recharge measaures for Download
groundwater recharge in the area. If already implemented, details may
be furnished. (Attach report on comprehensive &feasibile Rainwater
harvesting/recharge proposal)
b) Have you applied for groundwater clearance permission earlier from

Government Agency, if so give details thereof with status
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d) Any Other document (if any)
. Board Resolution

e) In cases where dewalering is involved, submission of impact

208

Download

Download

assessment report prepared by an accredited consultant on the ground

water situation in the area giving detailed plan of pumping, proposed
usage of pumped water and comprehensive impact assessment of the
same on the ground water regime shall be mandatory. The report
should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as
ground water level decline, land subsidence etc.

f) Certificate from a local government water supply agency regarding non Download

availability of treated sewage water for construction within 10 km.
radius of the site in critical and over-exploited areas.

Self Declaration:-

1. | hereby declare that all the documents prescribed in the application form have been uploaded and no
blank / another / irrelevant documents have been uploaded against specified documents. | am also
aware that any false/ wrong submission /uploading of document will lead to rejection of my application

without any notice.

2. | hereby certify that the contents of the above Application are true to the best of my knowledge and
belief and that it conceals nothing and that no part of it is false. | understand that if any information
furnished by me is found to be false, Haryana Ground Water Authority can take punitive action against
me as per the extant rules. Further, | shall comply with all the terms and conditions of the

permission/NOC to be granted by HWRA.

Date:
Place:

a) Information of payment for Application Fee

Type of Organisation Others

Total Amount

Mode of Payment Online
Reference No. Transaction No.
HRWA1025578110502232 INDBN27071231722
b) Information of payment for Tarrif Fee

Type of Organisation Others

Total Amount

Mode of Payment

Signature of Applicant with Office Seal

(Lucky Jaiswal)
(Manager)
Amount Status
250000 Success



N
3 euvm-d“

209

Annexure-lll

Contact : +91 - 9810243870

€KO PRO ENGINEERS PVT. LID.

Environmental Consultants and Analytical Laboratory
(An 180 3001:2015 Certifiod Company)

Office & Laboratory : 32/41, South Side of G T. Read, UPSIDC Industriat Area, Ghaziabad - 201 QU3 (Delhi-NCR) INDIA.
Cantaci No.: 9711159210, 9810240837, 9840240678 E-mall : emal@ekopro.in, ekoproengineers@gmail.com, website : www.ekopro.in

TEST REPORT

Test Report No. ; EKO/E-501/260723

Water Sample Analysis

Isgue Date : 31/07/2023
AKSHAT GROUND WATER CONSULTANT SERVICE

Issued To H
844, Sector-21C
Faridabad
Haryana
Sample Description ¢ Ground Water
Sample Drawn on : 18/07/2023
Sample Drawn by : Given by Client
Sample Received on 1 26/07/2023

Sampling Location

: M/S Shahpoorji Joyville Put. Ltd., Group Housing Colony" Joyville"

at Sector-102, Gurugram

Sampling Plan & Procedure : NA
Sample Quantity : 1.5 Litre
Environmental Conditions : NA
Analysis Duration : 26/07/2023 To 31/07/2023
Remark {if any) : NA
RESULTS
S. No.|Parameters Test Methods Results Units
Physical & Chemical Parameters
1 |pH 1S: 3025 (P-11) 7.28 =
2 |Electrical Conductivity 15:3025 (P-14) 15806 usfcm
3 [Carbonate (as Co3) 1S 3025(P- 51) Nil mg/L
4 |Bicarbonate HCO3) IS 3025(P-51) 820 mg/L
5 |Chleride (as Cl) 1S: 3025 (P-32) 6280.0 mg/L
6 |Nitrate (as NOg) 1S: 3025 (P-34) 318 mg/L
7 |Phosphate {as PO4) IS 3025 (P-31) <0.1 mg/L
8 |Sulphate (as SO,) 1S: 3025 (P-24) 1590.8 mg/L
9 [Fluoride (as F) APHA 4500 F D 0.85 mg/L
10 |[Total Hardness (as CaCQOs) IS: 3025 P-21) 3840 mg/L
11 |Calcium (as Ca) 15: 3025 (P-40) 825.4 mg/L
12 |Magnesium (as Mg) 18: 3025 (P-46) 372.0 mgll
13 [Sodium (as Na) 1S 3025 (P-45) 2890 mg/L
14 |Potassium (as K) 1S 3025 (P-45) - <1.0 mg/l
15 [Silica (as Si02) 1573025 (P-35) 275 mg/t
16 |08 1S: 3025 (P-16) 12800 mg/L
Heavy Metals
17 |Arsenic (as As) APHA 3125 B - <0,005
18 |Copper (as Cu) APHA 3125 B <0.005
19 |Manganese (as Mn) APHA 3125 B 0.024
20 [Lead (as Pb) APHA 3125 B <0.005
21 |Zinc (as Zn) APHA 3125 B 0.092
22 |Total Chromium (as Cr) APHA 3125 B <0.008
23 |Iron (as Fe) APHA 3125 B 0.298
O

Analytical Services - Asalysie of Envronmenl, Food, AYUSH, Cosmalics, Toy & Matend, Leather Prodiicis, Petreleum & Buiding Material Samples in 4, I
Consulting Servicas - E/A, SIA, EC Compliances, Constitancy for NOT of Ground Water, Hydrogeological Siudizs, Environmental Audil & ol
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EKO PRO Contact : +91 - 9810243870

€HO PRO ENGINEERS PVT. LTD.

Environmental Consultants and Anaiytical Laboratory
(An ISO 9001:2015 Cartified Company)

Office & Laboratory : 32/41, Soulh Side of G. T. Road, UPSIDC Inaustnal Area; Ghaziabad - 201 003 (Delhi-NCR) INDIA.
Contact No.: 9711155210, 9810240837, 8810240878 E-mail : emall@ekopro.in, ekoproenginsers@gmail.com, website . www ekopro.in

Test Report No. ; EKO/E-501/260723 Issue Date : 31/07/2023
Notes:
1. The results given above are related to the tested sample, as received & mentioned parameters.
The customer asked for the above tosts only.
2. This test report will not be generaled again, either whally or in part, without prior written permission of the Laboratory.
3. The test report will not be used for any publicily/legal purpose.
4. The test samples will be disposed off after 15 days from the date of Issue of test report, unless until specified by
the customer. Sample received for biological tests will be destroyed sfter 7 days from the date of issue of test report.
5. Responsibility of the Laboratory is limited 1o the invoiced amount only.

**End of Roport**

Page 2 of 2

Analytlcall Sonvicas - Analysis of Environment, Food, AYUSH, Cosmetcs, Toy & Malerial, Leather Products, Pelroreum & Building Matenal Samgles in Biokgical Chericel, Electrical & Machanical Dissipines
Consulting Services - EIA, SIA, EC Compliances, Consyltancy for NOC of Ground Water, Hydrogedogical Studies, Environmental Audit & sther studies, Ground Watst & Soll nvasligation
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Annexure-V Neo-Centra, Sec 103, Gurugram Near Dharampur Village Haryana

N

S 8T L B GPS Map Camera

Majra, Haryana, India
' FXJF+5Q9, Kherki Majra, Gurugram, Haryana 122006, India
\/ Lat 28.480569°
« % Long 76.974687°
. 20/09/23 02:35 PM GMT +05:30

= p—
- ] s
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Annexure-VI

RAMPRASTHA PROMOTERS AND DEVELOPERS PVT.LTD.
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Gurugram, Haryana, India
',q Tower-15, Bptp Park Serene Gurgaon, Sector 37D, Gurugram, Haryana
122001, India
Lat 28.451442°
Long 76.973213°
20/09/23 04:36 PM GMT +05:30
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Annexure-VI|

&g gt @,
TR affet
Test Report of Chemical Analvsis of Ground Water Samples
Sender: Sh Granendra Ra, STA (Hg) Letter No.: Nil Dated: 25.09.2023 Cogainer: Patyeridens
Lab No.: 69123 ity 1t
State: HaryanaPunjab UT of Chandizarh Study: Ou site luspection Sample Condition: ok
Systematic Polhion Hydrograph Network Sheet TermExplorabon NAQUIM Others
S, |Unique | District Block Locafion | Source | Lougitude | Latitude | Aquifer | Dept | Sampling | Analysis ECin
) _ THas
Na| D bfw) Date | Date | pH |pSimat | CO; (HCO; €1 (S0, NO; | F PO, | €1 |Mg| %a |K |80 o
u'c :
mgl | mel | mpl |mel| mel |mel (mel | mel | mel | mel |mel| mel | mel
V5 Real Project
1| 681 Gruragram Pot Led (Amb | TW | 760617 | 284465 1 Sep-33 | 220023 | T4 18640 ] 428 | 5175 (471 32 1.10 (BDL | 280 | 717 3007 | 15 [ 2@ 3652
slfih square)
Note:  The Test results relate to the s: tested
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Annexure-VIlIl VS REALPROJECTS PVT. LTD. (AMB SELFIE SQUARE), Sec 37 D, Gurugram
X } — : s 3.

{ Gurugram, Haryana, India

 L-Block, RAMPRASTHA THE EDGE TOWERS, Sectar 37D,
Gurugram, Haryana 122001, india
L 5446°

™ Long 76.968
9/23 03:47 PM GMT +05:30
T WA A S




